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PROCEDURE FOR CERTAIN HAZARDOUS CHEMICALS
AND PESTICIDES IN INTERNATIONAL TRADE

CONVENTION DE ROTTERDAM SUR LA PROCEDURE DE CONSENTEMENT
PREALABLE EN CONNAISSANCE DE CAUSE APPLICABLE
A CERTAINS PRODUITS CHIMIQUES ET PESTICIDES DANGEREUX
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RCTTERDAM CONVENTION ON THE PRIOR INFORMED CQONSENT
PROCEDURE FOR CERTAIN HAZARDOUS CHEMICALS AND
PESTICIDES IN INTERNATIONAL TRADE

The Parties to this Convention,

Aware of the harmful impact on human health and the environment from
certain hazardous chemicals and pesticides in international trade,

Recalling the pertinent provisions of the Rio Declaration on Environment
and Development and chapter 19 of Agenda 21 on "Environmentally sound
management of toxic chemicals, including prevention of illegal internaticnal
traffic in toxic and dangerous products",

Mindfu) of the work undertaken by the United Nations Environment
Programme (UNEP) and the Food and Agriculture QOrganization of the United
Nations (FAQ) in the operation of the voluntary Prior Informed Consent
procedure, as set out in the UNEP Amended London Guidelines for the Exchange
of Information on Chemicals in International Trade {hereinafter referred to as
the "Amended London Guidelines") and the FAQO International Code of Conduct on
the Distribution and Use of Pesticides (hereinafter referred to as the
"International Code of Conduct"j,

Taking inte account the circumstances and particular requirements of
developing countries and countries with economies in transition, in particular
the need to strengthen natiocnal capabilities and capacities for the management
of chemicals, including transfer of technolegy, providing financial and
technical assistance and promoting cooperation among the Parties,

Noting the specific needs of some countries for inforwation on transit
movements,

Recognizing that good management practices for chemicals should be
promoted in all countries, taking intc account, inter alia, the wvoluntary
standards laid down in the International Code of Conduct and the UNEP Code of
Ethics on the International Trade in Chemicals,

Desiring to ensure that hazardous chemicals that ars exported from their
territory are packaged and labelled in a manner that is adequately protective
of human health and the environment, consistent with the principles of the
Amended London Guidelines and rthe Internaticnal Code of Conduct,

Recognizing that trade and environmental policies should be mutually
supportive with a view to achieving sustainable development,

Emphasizing that nothing in this Convention shall be interpreted as
implying in any way a change in the rights and cobligations of a Party under
any existing international agreement applying to chemicals in international
trade or to environmental protecticon,

Understanding that the above recital is not intended to create a
hierarchy between this Conventicn and other international agreements,

Determined to protect human health, inecluding the health of consumexs and
workers, and the environment against potentially harmful impacts from certain
hazardous chemicals and pesticides in international trade,



HAVE AGREED AS FOLLOWS
Artaicle 1
Obiective

The objective of this Convention is to promote shared responsibility and
cooperative efforts among Parties in the international trade of certain
hazardous chemicals in order to protect human health and the environment from
potential harm and to contribute to their environmentally sound use, by
facilatating information exchange about their characteristics, by providing
for a2 naticnal decisicn-making process on their i1mport and export and by
disseminating these decigions to Parties.

Article 2
Definitions
For the purposes cof this Convention:

{a} "Chemical" means a substance whether by itself or in a mixture or
preparation and whether manufactured or obtained from nature, but does not
include any living crganism. It consists of the following categories:
pesticide ({including severely hazardous pesticide formulations}) and
industrial;

(k) "Banned chemical" means a chemical all uses of which within one or
more categories have been prohibited by final regulatory action, in order to
protect human health or the environment. It includes a chemical that has been
refused approval for first-time use cr has been wirhdrawn by industry either
from the domestic market or from further consideration in the domestic
approval process and where there is clear evidence that such action has been
taken in order to protect human health cor the environment;

{c}] "Severely restricted chemical" means a chemical virtually all use of
which within one or more categories has been prohibited by final regulatory
action in order to protect human health or the environment, but for which
certain specific uses remain allowed. It includes a chemical that has, for
virtually all use, been refused for approval or been withdrawn by industry
either from the domestic market or from further consideration in the domestic
approval process, and where there is clear =vidence that such action has been
taken in order to protect human health or the environment;

{(d) "Severely hazardous pesticide formulation” means a chemical
formulated for pesticidal use that produces sever= health or environmental
effects observable within a short period of time after single or multiple
exposure, under conditions of use;

{e) "Final regulatory action" means an action taken by a Party, that
does not reguire subsegquent regulatory action by that Party. the purpose of
which is to ban or severely restrict a chemical,

{f) "Export"” and "import" mean, in their respective connotations, the
movement of a chemical from one Party to anothex Party, but exclude mere
transit operations;

{g} “"DParty" means a State or regicnal economic integration organization
that has consented to be bound by this Conventicn and for which the Convention
is in force;

{h) "Regional economic integration organization" means an organization
constituted by sovereign States of a given region to which its member States



have transferred competence in respect of matters governed by this Convention
and which has been duly authorized, in accordance with its internal
procedures, to sign, ratify, accept. approve or accede to this Convention,

{i} “Chemical Review Committee® means the subsidiary body referred to in
paragraph & of Article 18.

Article 3

Scope of the Conventiopn

1. This Convention applies to:
(a) Banned or severely restricted chemicals; and
{(b) Severely !.azardous pesticide formulations.
2. This Convention does not apply to:
(a) NMarcotic drugs and psychotropic substances,
{b) Radioactive materials;
{c) Wastes;
(d) Chemical weapons;
(e) Pharmaceuticals, including human and veterinary drugs;
(€} Chemicals used as food additives;
(g) Food:

{h) Chemicals in guantities not likely to affect human health or the
environment provided they are imported:

(i) For the purpose of research or analysis; or

(i1} By an individual for his or her own personal use in guantities
reasonable for such use.

Article 4

Designated naticnal authorities

1. Each Party shall designate one or more national authorities that shall be
authorized to act on its behalf in the performance of the administrative
functions required by this Convention.

2. Each Party shall seek t¢ ensure that such aucthority or authorities have
sufficient resources to perform their tasks effectively.

3. Each Party shall, no later than the date of the entry into force of this
Convention for it, notify the name and address of such authoritcy or
authorities to the Secretariat. It shall forthwith notify the Secretariat of
any changes in the name and address of such authority or authorities.

g. The Secretariat shall forthwith inform the Parties of the notifications
1t receives under paragraph 3.



Arricle S

Procedures for banned or severelv restricted chemicals

1. Each Party that has adopted a final regulatory action shall notify the
Secretariat in writing of such action. Such notification shall be made as
soon as possible, and in any event no later than ninety days after the date on
which the final regulatory action has taken effect, and shall contain the
information reguired by &nnex I, where available.

2. Each Party shall, at the date of entry into force of this Convention for
it, notify the Secretariat in writing of its final regulatory actions in
effect at that time, except that each Party that has submitted notifications
of final regulatory actions under the Amended London Guidelines or the
International Code of Conduct need not resubmit those notifications.

3. The Secretariat shall, as soon as possible, and in any event no later
than six months after receipt of a ncrification under paragraphs 1 and 2.
verify whether the notification contains the information required by Annex I.
If the notification contains the information required, the Secretariat shall
forthwich forward to all Parties a summary of the information received. If
the notification does not contain the information required, it shall inform
the notifying Party accordingly.

4. The Secretariat shall every six months communicate to the Parties a
s5ynopsis of the information received pursuant to paragraphs 1 and 2, including
information regarding those notifications which do not contain all the
information required by Annex I.

5. When the Secretariat has received at least one notification from each of
two Prior Informed Consent regions regarding a particular chemical that it has
verified meet the requirements of Annex I, it shall forward them to the
Chemical Review Committee. The compositicn of the Prior Informed Consent
regions shall be defined in a decision to be adopted by consensus at the first
meeting of the Conference of the Parties.

&. The Chemical Review Committee shall review the information provided in
such notifications and, in accordance with the criteria set out in Annex II,
recommend tc the Conference of the Parties whether the chemical in guestion
should be made subject to the Prior Informed Consent procedure and,
accordingly, be listed in Annex IIL.

Article &

Procedures for severely hazardous pesticide formulations

1. Any Party that is a developing country or a country with an economy in
transition and that is experiencing problems caused by a severely hazardous
pesticide formulaction under conditions of use in its territory, may propose Co
the Secretariat the listing of the severely hazardous pesticide formulation in
Annex IXI. In developing a proposal, the Party may draw upon technical
expertise from any relevant source. The proposal shall contain the
information reguired by part 1 of Annex IV.

2. The Secretariat shall, as socon as possible, and in any event no later
than six months after receipt of a proposal under paragraph 1, verify whether
the proposal contains the information required by part 1 of Annex IV. If the
proposal contains the information required, the Secretariat shall forthwith
forward to all Parties a summary of the information received. If the proposal
does not contain the information reguired, it shall inform the proposing Party
accordingly.



3. The Secretariat shall collect the additional information set out in
part 2 of Annex IV regarding the proposal forwarded under paragraph 2.

4. When the requirements of paragraphs 2 and 1 above have been fulfilled
with regard to a particular severely hazardous pesticide formulation, the

Secretariat shall forward the proposal and the related informatieon to the

Chemical Review Committes.

5. The Chemical Review Committee shall review the information provided in
the propesal and the additiconal information collected and, in accordance with
the criteria get out in part 3 of Annex IV, recommend to the Conference of the
Parties whether the severely hazardous pesticide formulation in guestion
should be made subject to the Prior Informed Consent procedure and,
accordingly, be listed in Annex III.

Article 7

Listing of chemicals in Annex III

1. For each chemical that the Chemical Review Committee has decided to
recommend for listing in Annex III, it shall prepare a draft decision guidance
document. The decision guidance document should, at a minimum, be based on
the information specified in Annex 1, or, as the case may be, Annex IV, anad
include information on uses of the chemical in a category other than the
category for which the final regulatory action applies.

2. The recommendation referred to in paragraph 1 together with the draft
decision guidance decument shall be forwarded to the Conference of the
Parties. The Conference ¢f the Parties shall decide whether the chemical
should be made subiect to the Pricr Informed Consent procedure ang,
accordingly, list the chemical in Apnex III and approve the draft decision
guidance document.

3. When a decision to list a chemical in Annex III has been taken and the
related decision guidance document has been approved by the Conference of the
Parties, the Secretariat chall forthwith communicare this information to all
Parties.

Article 8

Chemicals in the voluntary Prior Informed Consent procedure

For any chemical, other than a chemical listed in Annex III, that has
been included in the veluntary Prior Informed Consent procedure before the
date of the first meeting of the Conference of the Partiles, the Conference of
the Parties shall decide at that meeting to list the chemical in Annex III,
provided that it is satisfied that all the requirements for listing in that
Annex have been fulfilled.

Arricle 9

Removal of chemicals from Annex IIT

1. If a Party submits t¢ the Secretariat infermation that was not available
at the time of the decision to list a chemical in Annex III and that
information indicates that its listing may no longer be justified in
accordance with the relevant criteria in Annex II or, as the case may be,
Annex IV, the Secretariat shall forward the information to the Chemical Review
Committee.

2. The Chemical Review Committee shall review the information it receives
under paragraph 1. Feor each chemical that the Chemical Review Committes



decides, in accordance with the relevant criteria in Annex II or, as the case
may be, Annex IV, to recommend for removal from Annex III, it shall prepare a
revised draft decision guidance document.

3. A recommendation referred to in paragraph 2 shall be forwarded to the
Conference of the Parties and be accompanied by a revised draft decision
guidance document. The Conference of the Parties shall decide whether the
chemical should be removed from Annex III and whether to approve the revised
draft decision guidance document.

4. When a decision to remove a chemical from Annex III has been taken and
the revised decision guidance document has been approved by the Cenference of
the Parties, the Secretariat shall forthwith communicate this information to
all Parties.

Article 10

Cbligarions in relation to imports of chemicals listed
in Annex TIII

1. Each Party shall implement appropriate legislative or administrative
measures to ensure timely decisions with respect to the import of chemicals
listed in Annex III.

2. Each Party shall transmit to the Sscretariat, as soon as possible, and in
any event no later than nine months after the date of digpatch of the decisicn
guidance document referred to in paragraph 3 of Arcticle 7, a response
concerning the future import of the chemical concerned. If a Party modifies
this response, it shall forthwith submit the revised response to the
Secretariat.

3. The Secretariat shall, at the expiration of the time pericd in

paragraph 2, forthwith address to a Party that has not provided such a
response, a written reguest to do so. Should the Party be unable to provide a
response, the Secretariat shall, where appropriate, help it to provide a
regponse within the time period specified in the last sentence of paragraph 2
of Article 11.

4. A response under paragraph 2 shall consist of either:

(a) A final decision, pursuant to legislative or administrative
measures:

(i) To consent to import;

(1) Not to consent to import; or

(iii) To consent to import only subject to specified conditions; or
{b) An interim respcnse, which may include:

(i) An interim decision consenting to import with or without specified
conditions, or not consenting to import during the interim period;

(ii) A statement that a final decision is unde~ active consideratior;

{ii3) A request to the Secretariat, or to the Party that notified the
final regulateory action, for further infeormation;

(iv) A request to the Secretariat for assistance in evaluating the
chemical .



5. A resoonse under subparagraphs (a) or (b) of paragraph 4 shall relate to
the category or categories specified for the chemical in Annex 1II.

6. A final) decision should be accompanied by a description of any
legislative or administrative measures upon which 1t is based.

7. Each Party shall, no later than the date of entry into force of this
Convention for it, transmit to the Secretaviat responses with respect to each
chemical listed in Annex III. A Party that has provided such responses under
the Amended London Guidelines or the International Code of Conduct need not
resubmit those responses.

8. Each Party shall make its responses under this Article available te those
concerned within its jurisdiction, in accordance with its legislative or
administrative measures.

S. A Party that, pursuant to paragraphs 2 and 4 above and pavragraph 2 of
Article 1}, takes a decision not to consent to import of a chemical or teo
consent to its import only under specified conditions shall, if it has not
already done so, simultaneocusly prohibit or make subject to the same
conditions:

ta) Import of the chemical from any source; and

(b) Domestic preduction of the chemical for domestic use.
10. Every six months the Secretariat shall inform zll Parties of the
reaponses it has received. Such information shall include a description of
the legislative or administrative measures on which the decisions have been
based, where available. The Secrstariat shall, in addition, inform the
Parties of any cases of failure to transmit a response.

Article 11

Obligations in relation to exports of chemicals listed
in Annex ITT

1, Bach exporting Party shall:

(a) Implement appropriate legislative or administrative measures to
communicate the responses forwarded by the Secretariat in accordance with
paragraph 10 of Article 10 to those concerned within its jurisdiction;

(b) Take appropriate legislative or administrative measures to ensure
that exporters within its jurisdiction comply with decisions in =ach response
no later than six months after the date on which the Secretariat first informs
the Parties of such response in accordance with paragraph 10 of Article 10;

{c) Advise and assist importing Parties, upon reguest and as
appropriate:

(1) To obtain further information to help them to take action in
accordance with paragraph 4 of Article 10 and paragraph 2 (c) below;
and

(ii1) To strengthen their capacities and capabilities to manage chemicals
safely during their life-cycle.

2. Each Party shall ensure that a chemical listed in Annex ITI is not
exported from its territory to any importing Party that, in excepticnal
circumstances, has failed to transmit a response or has transmitted an interim
response that does not contain an interim decisicon, unless:



(a) 1Ic is a chemical that, at the rtime of imporyr, is registered as a
chemical in the importing Party; or

(b) It is a chemical for which evidence exists that it has previously
been used in, or imported into, the importing Party and in relation to which
no regulatory action to prohibit i1ts use has been taken; or

(¢} Explicit consent to the import has been sought and received by the
exporter through a designated national authority of the importing Party. The
importing Party shall respond to such a reguest within sixty days and shall
promptly notify the Secretariat of its decision.

The obligations of exporting Parties under this paragraph shall apply with
effect from the expiration of a pericd of six months from the date on which
the Secretariat first informs the Parties, in accerdance with paragraph 10 of
Article 10, that a Party has failed to transmit a response or has transmitted
an interim response that does not contain an interim decision, and shall apply
for one year.

Article 12

Export notification

1. Where a chemical that is banned or severely restricted by a Party is
exported from its territory, that Party shall provide an export notification
to the importing Party. The export notification shall include the information
set out in Annex V.

2. The export notification shall be provided for that chemical prior to the
first export following adoption of the corresponding final regulatory action.
Thereafter, the export notification shall be provided before the first expert
in any calendar year. The requirement to notify before export may be waived
by the designated national authority of the importing Party.

3. An exporting Party shall provide an updated export notification after it
has adopted a final regulatory action that results in a major change
concerning the ban or severe restricticn of that chemical.

4. The importing Party shall acknowledge receipt of the first export
notification received after the adoption of the final regulatory action. If
the exporting Party does not receive the acknowledgement within thirty days of
the dispatch of the export notification, it shall submit a second
notification. The exporting Party shall make reasonable efforts to ensure
that the importing Party receives the second notification.

5. The obligations of a Party set out in paragraph 1 shall cease when:

{(a) The chemical has been listed in Annex III;

(b) The importing Party has provided a response for the chemical to the
Secretariat in accordance with paragraph 2 of Article 10; and

{c) The Secretariat has distributed the response to the Parties in
accordance with paragraph 10 of Article 10.

Article 13

Information to accoempany exnorted chemicals

1. The Conference of the Parties shall encourage the World Customs
Organization to assign gpecific Harmonized System customs codes to the
individual chemicals or groups of chemicals listed in Annex III, as



appropriate. Each Party shall reguire that, whenever a code has been assigned
to such a chemical, the shipping document for that chemical bears the code
when exported.

2, Without prejudice to any requirements of the importing Party, each Party
shall reguire that both chemicals listed in Annex III and chemicals banned or
severely restricted in its territory are, when exported, subject to labelling
reguirements that ensure adequate availability of information with regard to
risks and/or hazards to human health or the environment, taking into account
relevant international standards.

3. Without prejudice to any requirements of the importing Party, each Party
may require that chemicals subject to environmental or health labelling
requirements in its territory are, when exported, subject to labelling
reguirements that ensure adequate availability of information with regard to
risks and/or hazards to human health or the environment, taking into account
relevant international standards.

4. With respect to the chemicals referred to in paragraph 2 that are to be
used for occupational purposes, each exporting Party shall reguire that a
safety data sheet that follows an internationally recognized format, setting
out the most up-to-date information available, is sent to each importer.

5. The information on the label and on the safety data sheet should, as far
as practicable, be given in one or more of the official languages of the
importing Party.

Arcicle 14

Information exchange

i. Each Party shall, as appropriate and in accordance with the objective of
this Convention, facilitate:

{al] The exchange of scientific, technical, economic and legal
information concerning the chemicals within the scope of this Convention,
including toxicological, ecotoxicological and safety information;

(b}l The provision of publicly available information on domestic
regulatory actions relevant to the objectives of this Convention; and

{c] The provision of information to other Parties, directly or through
the Secretariat, on domestic regulatory actions that substantially restrict
one or more uses of the chemical, as appropriate.

2. Parties that exchange information pursuant to this Convention shall
protect any confidential information as mutually agreed.

3. The following information shall not be regarded as confidential for the
purposes of this Convention:

{a) The information referred to in Annexes I and IV, submitted pursuant
to Articles 5 and 6 respectively:

(b} The information contained in the safety data sheet referred to in
paragraph 4 of Article 13;

(c} The expiry date of the chemical:

{d} Information on precautionary measures, including hazard
classification, the nature of the risk and the relevant safety advice; and



(e} The summary results of the toxicological and ecotoxicoleogical tests.

4. The production date of the chemical shall generally not be considered
confidential for the purposes of this Convention.

5. Any Party requiring information on transit movements through its
territory of chemicals listed in Annex III may report it$ need to the
Secretariar, which shall inform all Parties accordingly.

Article 15

Implementation of the Convention

1. Eacu Party shall take such measures as mav be necessary to establish and
strengthen its national infrastructures and institutions for the effective
implementation of this Convention. These measures may include, as reguired,
the adoption or amendment of national legislative or administrative measures
anrd may also include:

fa) The establishment of naticnal registers and databases including
safecy information for chemicals;

(b} The encouragement of initiatives by tndustry to promote chemical
safety; and

{c) The prometion of woluntary agreements, taking inte consideration the
provisions of Article 16.

2. Each Party shall ensure, to the extent practicable, that the public has
appropriate access to information on chemical handling and accident management
and on alternativeg that are safer for human health or the environment chan
the chemicals listed in Annex III.

3. The Parties agree to cocoperate, directly cr, where appropriate, through
competent international organizations, in the implementation ¢f this
Convention at the subregional, regicnal and global levels.

4. Nothing in this Convention shall be interpreted as restricting the right
of the Parties to take action that is more srringently protective of human

h and the environment thar ...ar =alled for in this Convention, pr.vided
that such action is consistent with the provisions of this Convention and is
in accordance with international law.

Article 16
Technical assistance

The Parties shall, taking into account in particular the needs of
developing countries and countries with economies in transition, cooperate in
promoting technical assistance for the development of the infrastructure and
the capacity necessary to manage chemicals to enable implementation of this
Convention. Parties with more advanced programmes for regulating chemicals
should provide rechnical assistance, including training, to other Parties in
developing thelr infrastructure and capacity te manage chemicals throughout
their life-cycle.
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Article

Non-Compliance

The Conference of the Parties shall, as soon as practicable, develop and
approve procedures and institutional mechanisms for determining non-compliance
with the provisions of this Convention and for treatment of Parties found tc
be in non-compliance.

Article 18

Conference ‘of the Parties

1. A Conference of the Parties is hereby established.

2. The first meeting of the Conference of the Parties shall be convened by
the Executive Director of UNEP and the Director-General of FAOD, acting
jointly, no later than one year after the entry into force of this Convention.
Thereafter, ordinary meetings of the Conference of the Parties shall be held
at regular intervals to be determined by the Conference.

3. Extraordinary meetings of the Conference of the Parties shall be held at
such other times as may be deemed necessary by the Conference, or at the
written reguest of any Party provided that it is supported by at least one
third of the Parties.

i, The Conference of the Parties shall by consensus agree upon and adopt 2t
its first meeting rules of procedure and financial rules for itself and any
subsidiary bodies, as well as financial provisions governing the functioning
of the Secretariat.

5. The Conference of the Parties shall keep under continuous review and
evaluation the implementation of this Convention. It shall perform the
functions assigned to it by the Conventicn and, to this end, shall:

(a} Establish, further to the requirements of paragraph 6 below, such
subgidiary bodies as it considers necessary for the implementation of the
Convention;

(b} Cooperate, where appropriate, with competent international
organizations and intergovernmental and non-governmental bodies; and

(c) Consider and undertake any additional action that may be required
for the achievement of the objectives of the Convention.

. The Conference of the Parties shall, at its first meeting, establish a
subsidiary body, to be called the Chemical Review Committee, for the purposes
of performing the functions assigned to that Committee by this Convention. In
this regard:

{(a) The members of the Chemical Review Committee shall be appointed by
the Conference of the Parties. Membership of the Committee shall consist of a
limited number of government-designated experts in chemicals managewment. The
members of the Committee shall be appointed on the basis of equitable
geographical distribution, including ensuring a balance between developed and
developing Parties;

() The Conference of the Parties shall decide on the terms of
reference. organization and cperation of the Committee;

{c) The Committee shall make every effort to make 1ts recommendations by
consensus. If all efforts at consensus have been exhausted, and no consensus
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reached, such recommendation shall as a last resort be adepted by a twe-thirds
majority vote of the members present and voting.

7. The United Nations, its specialized agencies and the Internaticnal Atomic
Energy Agency, as well as any State not Party to this Conventicn, may be
represented at meetings of the Conference of the Parties as observers. Any
body or agency. whether national or international, governmental or
nen-governmental, gualified in matters covered by the Convention, and which
has informed the Secretariat of its wish to be represented at a meeting of the
Conference of the Parties as an observer may be admitted unless at least one
third of the Parties present cbject. The admission and participation of
obgervers shall be subject to the rules of procedure adopted by the Conference
of the Parties.

Arcicle 1%

Secretari.’,
1. A Secretariat 1s hereby established.
2. The functions of the Secretariat shall be:

(a} To make arrangements for meetings of the Conference of the Parties
and its subsidiary bodies and to provide them with services as required;

{b} To facilitate assistance to the Parties, particularly developing
Parties and Parties with economies in transition, ©n reguest, in the
implementation of this Convention;

(c) To ensure the necessary coordination with the secretariats of other
relevant international bodies;

{d} To enter, under the overall guidance of the Conference of the
Parties, into such administrative and contractual arrangements as may be
reguired for the effective discharge of its functiens; and

(e} To perform the other secretariat functicns specified in this
Conventicn and such other functions as may be derermined by the Conference of
the Parties.

3. The secretariat functions for this Convention shall be performed jointly
by the Executive Director of UNEP and the Director-General of FAQ, subject to
such arrangements as shall be agreed between them and approved by the
Conference of the Parties.

4. The Conference of the Parties may decide, by a three-fourths majority of
the Parties present and voting, to entrust the secretariat functions to one or

more other competent international organizations, sheould it find that the
Secretariat is not functioning as intended.

Article 20

Sertlement of disputes

1. Parties shall settle any dispute between them concerning the
interpretation or application of this Cenvention through negotiation or othszr
peaceful means of their own choice.

2. when ratifying, accepting, approving or acceding to this Convention, or
at any time thereafter, a Party that 1s not a regacnal econocmic integration
organization may declare in a written instrument submitted to the Depositary
that, with respect to any dispute concexrning the interpretation or application



of the Convention, it recognizes one or both of the following means of dispute
settlement as compulsory in relation to any Party accepting the same
okligatien:

{a} Arbitration in accordance with procedures to be adopted by the
Conference of the Parties in an annex as soon as practicable; and

{b} Submission of the dispute to the Internatiopal Court of Justice.

3. A Party that is a regional economic integration organization may make a
declaration with like effect in relation to arbitration in accordance with the
procedure referred tc in paragraph 2 (a).

4. A declaration made pursuant to paragraph 2 shall remain an force until it
expires in accordance with its terms or until three months after written
notice of its revocation has been deposited with the Depositary.

5. The expiry of a declaration, a notice of revocation or a new declaration
shall not in any way affect proceedings pending before an arbitral tribunal or
the International Court of Justice unless the parties to the dispute otherwise
agree.

6. If the parties to a dispute have not accepted the same or any procedure
pursuant to paragraph 2. and if they have not been able to settle their
dispute within twelve months following notification by one party to another
that a dispute exists between them, the dispute shall be submitted to a
conciliation commission at the reguest of any party to the dispute. The
conciliation commission shall render a report with recommendations.
Additional procedures relating to the conciliation commission shall be
included in an annex to be adopted by the Conference of the Parties no later
than the second meeting of the Conference.

Article 231

Amendments to the Convention

1. Amendments to this Convention may be proposed by any Party.

2. Amendments to this Convention shall be adopted atr a meeting of the
Conference of the Parties. The text of any proposed amendment shall be
communicated to the Parties by the Secretariat at least six months before the
meeting at which it is proposed for adopticon. The Secretariat shall also
communicate the proposed amendment to the signatories to this Convention and,
for information, to the Depositary.

3. The Parties shall make every effort to reach agreement on any proposed
amendment to this Convention by consensus. If all efforts at consensus have
keen exhausted, and no agreement reached, the amendment shall as a last resort
be adopted by a three-fourths majority vote of the Parties present and voting
at the meeting.

4. The amendment shall be communicated by the Depositary to all Parties for
ratification, acceptance or approval.

5. Ratification, accoptance or approval of an amzndment shall be notified to
the Depositary in writing. An amendment adopted in accordance with

paragraph 2 shall enter into force for the Parties having accepted it on the
ninetieth day after the date of deposit of instruments of ratificataion,
acceptance oxr appreoval by at least three fourths of the Parties. Thereafter,
the amendment shall enter into force for any other Party on the ninetieth day
after the date on which that Party deposits its instrument of ratification,
acceptance or approval of the amendment.
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Article 22

Rdoption and amendment of annexes

1. Annexes to this Convention shall form an integral part thereof and,
unless expressly provided otherwise, a reference to this Convention
constitutes at the same time a reference to any annexes thereto.

2. annexes shall be restricted to procedural, scientific, technical or
administrative matters.

3. The following procedure shall apply to the proposal, adoption and entry
into force of additional annexes to this Convention:

(a} Additional annexes shall be proposed and adopted according to the
procedure laid down in paragraphs 1, 2 and 3 of Article 21;

(b) Any Party that is unable to accept an additional annex shall so
notify the Depositary, in writing, within one year from the date of
communication of the adoption ¢f the additional annex by the Depositary. The
Depositary shall without delay notify all Parties of any such notification
received. A Party may at any time withdraw a previcus notification of
non-acceptance in respect of an additional annex and the annex shall thereupon
enter into force for that Party subject te subparagraph {(c} below: and

(c} ©On the expiry of one year from the date of the communication by the
Depositary of the adoption of an additional annex, the annex shall enter into
force for all Parties that have not submitted a notification in accordance
with the provisions of subparagraph (b) above.

4. Except in the case of Annex III, the proposal, adoption and entry into
force of amendments to annexes to this Convention shall be subject to the same
procedures as for the proposal, adoption and entry into force of additional
annexes to the Convention.

5. The following procedure shall apply to the proposal, adoption and entry
into force of amendments to Annex III:

(a) Amendments to Annex III shall be proposed and adopted according to
the procedure laid down in Articles 5 to 9 and paragraph 2 of Article 21;

{b} The Conference of the Parties shall take its decisions on adoption
by consensus;

{c} A decision to amend Annex III shall forthwith be communicated to the
Parties by the Depositary. The amendment shall enter into force for all
Parties on a date to be gpecified in the decision.

6. if an additional annex or an amendment to an annex is related to an
amendment to this Convention, the additional annex or amendment shall not
enter into force until such time as the amendment £o the Convention enters
into force.

Articile 23
Voting
1. Each Party to this Convention shall have one vote, except as provided for
in paragraph 2 below.
2. A regional economic integration corganization, on matters within its

competence, shall exercise its raght te vote with a number of votes equal to
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the number of its member States that are Parries to this Convention. Such an
organization shall not exercise its right to vote if any of its member States
exgrcises its right to vote, and vice versa.

3. For the purposes of this Convention, "Parties present and voting" means
Parties present and casting an affirmative or negative vote.

Article 23
Signature
This Conveantion shall be open for signature at Rotterdam by all States
and regional economic integration organizations on the 1ith day of
September 1998, and at United MNations Headquarters in New York from
12 September 1998 to 10 September 1999.

Article 25

Ratification, acceptance, approval or accession

1. This Convention shall be subject to ratification, acceptance or approval
by States and by regional econemic integration organizations. It shall be
open for accessicn by States and by regional ecocnomic integration
organizations from the day after the date on which the Convantion is closed
for signature. Instruments of ratification, acceptance, approval or accession
shall be deposited with the Depositary.

2. Any regional economic integration organization that becomes a Party to
this Convention without any of its member States being a Party shall be bound
by all the obligations under the Convention. In the case of such
organizations, one or more of whose member States is a Party to this
Convention, the organization and its member States shall decide on their
respective responsibilities for the performance of their obligations under the
Convention. In such cases, the organization and the member States shall not
ba entitled to exercise rights under the Convention concurrently.

3. In its instrument of ratificavion, acceptance, approval or accession,

a regional economi¢ integration organization shall declare the extent ¢f its
compaetence in respect of the matters governed by this Convention. Any such
organization shall also inform the Depositary, who shall in turn inform the
Parties, of any relevant modification in rthe extent of its competence.

Articlie 26
Entry into force

1, This Convention shall enter into force on the ninetieth day after the
date of deposit of the fiftieth instrument of ratification, acceptance,
approval or accession.

2. For each State or regicnal economic integration organization that
ratifies, accepts or approves this Convention or accedes thereto after the
deposit of the fiftieth instrument of ratification, acceptance, approval or
accession, the Convention shall enter into force on the ninetieth day after
the date of deposit by such State or regional economic integration
organization of its instrument of rat:fication, acceptance, approval or
accession.

3. For the purpose of paragraphs 1 and 2, any instrument deposited by a

regional economic integration orxganization shall not be counted as additional
to those deposited by member States of that ocrganization.
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Article 27
Reservations
No reseyvations may be made to this Convention.
Article 28
Withdrawal
1. At any time after three years from the date on which this Convention has
entered into force for a Party, that Party may withdraw from the Convention by
giving written notification to the Depositary.
2. Any such withdrawal shall take effect upon expiry of one year from the
date of receipt by the Depositary of the notification of withdrawal, or on
such later date as may be specified in the notification of withdrawal,
Article 23

Depositary

The Secretary-General of the United Nations shall be the Depositary of
this Convention.

Article 30

Authentic texts

The original of this Convention, of which the Arabic, Chinese, English,
French, Rugsian and Spanish texts are equally authenti¢, shall be deposited
with the Secretary-General of the United Nations.

IN WITNESS WHEREOF the undersigned, being duly authorized to that effect,
have signed thig Convention.

Done at Rotterdam on this tenth day of September, one thousand nine
hundred@ and ninety-eight.
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Annex I

INFORMATION REQUIREMENTS FQR NOTIFICATIONS MADE PURSUANT
TO ARTICLE 5

Nocifications shall include:

1. Properties, i1dentification and uses

(a) Common name;

(b} Chemical name according to an internationally recognized
nomenclature (for example, International Unicon of Pure and Applied Chemistry
(IUPAC}), where such nomenclature exists;

(¢} Trade names and names of preparations:;

{d) Code numbers: Chemicals Abstract Service (CAS) number, Harmonized
System customs code and other numbers;

{e) Information on hazard classificaticn, where the chemical is subject
to classification reguirements;

() Use or uses af the chemical;
{g) Physico-chemical, toxicological and ecotoxicological properties.

2. Final regulatory action

{a} Information specific to the final regulatory action:
i} Summary of the final regulatory action;
(ii} Reference to the regulatory document;
(1ii} Date of entry into force of the final regulateory action;
(iv) Indication of whether the final regulatory action was taken on the
basis of a risk or hazard evaluation and, if so. information on such

evaluation, covering a reference to the relevant documentation;:

vl Reasons for the final regulatory action relevant to human health,
including the health of consumers and workers, or the environment;

{vi) Summary of the hazards and risks presented by the chemical to human
health, including the health of consumers and workers, or the

environment and the expected effect of the final regularery action;

{b) Category or categories where the final regulatory action has been
taken, and for each category:

(i} Use or uses prohibited by the final regulatory action;
(ii) Use or uses that remain allowed;

{(iii} Estimation, where available, of guantities of the chemical produced,
imported, exported and used;

(c) An indication, to the extent possible, of the likely relevance of
the final regulatory action to othey States and regions:
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{d) Octher relevant informaticn that may cover:
{i) Assessment of socic-econcmic effects of the final regulatery action;

(ii) Information on alternmatives and their relative risks, where
available, such as:

Integrated pest management strategles;

Industrial practices and processes, including cleaner
technology.
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Annex TI

CRITERIA FOR LISTING BANNED OR SEVERELY RESTRICTED CHEMICALS
IN ANNEX III

In reviewing the rotifications forwarded by rhe Secretariat pursuant to
paragraph 5 of Article S5, the Chemical Review Committee shall:

la) Confirm that the final regulatery action has been taken in order to
protect human health or the environment;

(b) Establish that the final regulatory action has been taken as a
consequence of a risk evaluation. This evaluation shall be based on a review
of scientific data in the context of the conditions prevailing in the Party in
queation. For this purpose, the decumentation provided shall demonstrate
that:

(i) Data have been generated according to scientifically recognized
methods;

(ii) Data reviews have been performed and documented according to
generally recognized scientific principles and procedures;

{iii} The firal regulatory action was based on a risk evaluation invelving
prevailing conditions within the Party taking the action;

{c) Consider whether the final regulatory action provides a sufficiently
broad basis to merit lasting of the chemical in Annex III, by taking into
account:

(i) Whether the final regulatory action led, or would be expected to
lead, to a significant decrease in the guantity of the chemical used
or the number of 1ts uses;

{11) Whether the final regulatory action led to an actual reducticn of
risk or would be expected to result in a significant reduction of
risk for human healrth or the envirconment of the Party that submitced
the notification;

{1ii) Whether the considerations that led to the final regulatory action
being taken are applicable only in a limited geographical area or in

other limited circumstances:

tiv) wWhether there is evidence cof cngoing internaticnal trade in the
chemical;

(d) Take into account that intentional misuse is not in itself an
adequate reason to list a chemical i1n Annex III.
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CHEMICALS SUBJECT TO

Annex 111

THE PRIOR INFCRMED CCONSENT PROCERURE

Chemical Relevant Category
CAS number:s)

2,4,5-T 93-76-S Pasticide
Aldrin 3569-00-2 Pesticide
Captafol 2426-06-1 Pesticide
Chlordane 57-74-9 Pesticide
Chlordimeform 6164-93-3 Pescicide
Chlorcbenzilate 510-15-6 Pesticide
oDT 50-29-3 Pesticide
Dieldrin 60-57-1 Pesticide
Dinoseb and dinoseb salts 88-85-7 Pesticide
1,2-dibromoethane 106-93-4 Pesticide
(EDB)
Fluoroacetamide 640-19-7 Pesticide
HCH (mixed isomers) 608-73-1 Pesticide
Heptachlor 76-44-8 Pesticide
Hexachlorobenzene 118-74-1 Pesticide
Lindane 58-8%-9 Pestigide
Mercury compounds, including Pesticide
inorganic mercury ccmpounds,
alkyl mercury compounds and
alkyloxyalkyl and aryl
wercury compounds
Pentachlorephenol 87-86-5 Pesticaide
Monocrotophos $5923-22-4 Severely
{Solukle liguid formulations hazardous
of the substance that exceed pesticide
600 g active ingredient/1l) formulation
Methamidophos 10265-92-6 Severely
(soluble liguid formulations hazardous
of the substance that exceed pesticide
£00 g active ingredient/l) formulation
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Chemical Relevant Category
CAS number (s)
Phosphamidon 13171-21-6 Severely
{Soluble liquid formulations (mixture, (E)}&(Z) hazardous
of the substance that exceed isomers) pesticide
1,000 g active ingredient/1} 23783-98-4 ((Z)- formulation
igsomer)
297-99-4 ((E) -
isomer)
Methyl-parathion 298-00-0 Severely
(emulgifiable concentrates hazardous
(EC) with 19.5%, 40%, 50%, pesticide
60% active imgredient and formulation
dusts containing 1.5%, 2%
and 3% active ingredient)
Parathion 56-38-2 Severely
{all formulacions - hazardous
aeroscls, dustable powder pesticide
(DF), emulsifiable formulacion
concentrate (EC), granules
{GR) and wettable powders
(WP} - of this substance are
included, except capsule
suspensions {CS}))
Crocidelite 12001-28-4 Industrial
Polybrominated biphenyls 35355-01-8 (hexa-) Industrial
(PBE) 27858-07-7 (ocrta-)
1365%4-09-6 (deca-)
Polychlorinated biphenyls 1336-36-3 Industrial
{PCB)
Polychlorinated terphenyls 61788-33-8 Industrial
{PCT}
Tris (2,3-dibromopropyl) 126-72-7 Industrial

phosphate
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Annex TV

INFORMATION AND CRITERIA FOR LISTING SEVERELY HAZARDCUS
PESTICIDE FORMULATIONS IN BNNEX III

Parc 1. Decumentation reguired from a proposina Party

Proposals submitted pursuant te paragraph 1 of Article 6 shall include
adequate documentation containing the following information:

{a] Name of the hazardous pesticide formulation;

(b) Name of the active ingredient or ingredients in the formulation;
{¢} Relative amount of each active ingredient in the formulation;
{(d} Type of formulation;

(e) Trade names and names of the producers, if available;

(£} Common and recougnized patterns of use of the formulation within the
proposing Party;

(gl A clear description of incidents related to the problem, including
the adverse effects and the way in which the formulation was used;

(h) Any regulatory, administrative or other measure taken, or intended
to be taken, by the proposing Party in response to such incidents.

Part 2. Information toc be collected bv the Sacretariat

Pursuant to paragraph 3 of Article 6, the Secretariat shall ccllect
relevant information relating to the formulation. including:

{(a) The physico-chemical, toxicological and ecotoxicological properties
of the formulation;

(b} The existence of handling or appiicator restrictions in other
States;

{c} Information on incidents related to the formulation in otheyxy States;

{d} Information submitted by other Partiss, international crganizaticns,
non-governmental organizations or other relevant scurces, whether national or
internaticnal;

{e) Risk and/or hazard evaluations, where available;

(£} Indications, if available, of the extent of use of the formulation,
such as the number of registrations or production or sales guantity;

lg) oOther formulations of the pesticide in question, and incidents, if
any, relating to these formulations:

{hy Alrernative pest-control pracrices;

ti) Other information which the Chemical Review Committee may identify
as relevant.
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Part 3. Criteria for listing verely hazardous pegticide formulations
Annex III

In reviewing the proposals forwarded by the Secretariat pursuant to
paragraph 5 of Article 6, the Chemical Review Committee ghall take into
account:

(a) The reliability of the evidence indicating chat use of the
formulation, in accordance with common or recognized practices within the
proposing Party, resulted in the reported incidents;

(b) The relevance of such incidents to other States with aimilar
climate, conditions and patterns of use of the formulation;

(c) The exiatence of handling or applicator restrictions involving
technology or techniques that may not be reaschably or widely applied in

States lacking the necessary infrastructure;

(d) The significance of reportead effects in relation to the quanticy of
the formulation used;

(e} That intentional misuse is not in itself an adequate reasgon to listc
a formulation in Annex 1XI.
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Annex WV
INFORMATION REQUIREMENTS FOR EXPORT NWNOTIFICATION

1. Export notifications shall contain the following information:

{a}) Name and address of the relevant designated national authorities of
the exporting Party and the importing Party;

(b) Expected date of export to the importing Party;

{c) Name of the banned or severely restricted chemical and a summary of
the information specified in Annex I thart 1s to be provided to the Secretariat
in accordance with Article 5. Where more than one such chemical is included
in a mixture or preparation, such information shall be provided for each

chemical;

{d} A statement indicating, if known, the fcreseen categoxry of the
chemical and its foreseen use within that category in the importing Party;

(e} Information on precautionary measures to reduce exposure to, and
emission of, the chemical;

(£} In the case of a mixture or a vreparation, the concentration of the
banned or severely restricted chemizal or c¢hemicals in guestion;

(g) Name and address of the importer;

(h) Any additional information that s readily availakle to the relevant
designated national authority of the exporting Party that would be of
assistance to the designated national authority of the importing Party.

2. In addition to the information referred to in paragraph 1, the exporting
Party shall provide such further information specified in Annex I as may be

requested by the importing Party.
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CONVENTION DE ROTTERDAM SUR LA PROCEDURE
DE CONSENTEMENT PREALABLE EN CONNAISSANCE DE CAUSE
APPLICABLE A CERTAINS PRODUITS CHIMIQUES ET PESTICIDES
DANGEREUX QUI FONT L’OBJET DU COMMERCE INTERNATIONAL

les Parties A la Convention.

Conscientes des incidences néfastes qu’ont sur la santé des personnes
et sur l’environnement certains produits chimiques et pesticides dangereux
qui font 1l’objet du commerce international,

Rappelant les dispositions pertinentes de la Déclaration de Rio sur
1’environnement et le développement ainsi que le chapitre 19 d’Action 21
intitulé "Gestion &cologiquement rationnelle des substances chimiques
toxiques, y compris la prévention du trafic international illicite des
produits toxigues et dangereux",

Avant & l’esprit les travaux entrepris par le Programme des

Nations Unies pour l'environnement (PNUE) et 1’Organisation des Nations
Unjes pour l’alimentation et 1'agriculture (FAO) en vue de mettre en place
la procédure de consentement préalable en connaissance de cause définie
dans la version modifiée des Directives de Londres applicables & 1’échange
de renseignements sur les produits chimiques qui font 1'objet du commerce
international (ci-aprés dénommées "Directives de Londres") et dans le Code
de conduite international de la FAO pour la distribution et l’utilisation
des pesticides (ci-aprés dénommé "Code international de conduite"),

Tenant compte de la situation et des besoins particuliers des pays en
développement et des pays & économie en transition, en particulier de la
nécessité de renforcer les capacités nationales de gestion des produits
chimiques, notamment au moyen de transfert de technologie, de 1’apport

d’une aide financieére et technique et de la promotion de la coopération
entre les Parties,

Notant que certains pays ont des besoins spécifigues en matiére
d’information sur les mouvements de transit,

Convenant gue de bonnes pratiques de gestion des produits chimiques
devraient &tre encouragées dans tous les pays, compte tenu notamment des
régles de conduite facultative énoncées dans le Code international de



conduite et dans le Code d'éthique du PNUE sur le commerce international
de produits chimiques,

Désireuse de veiller & ce que les produits chimiques exportés a
partir de leur territoire soient emballés et étiquetés de maniére 2
protéger convenablement la santé des personnes et |'environnement,
conformément aux principes énoncés dans les Directives de Londres et dans
le Code international de conduite.

Considérant que les politiques commerciales et environnementales
devraient &tre complémentaires afin d’assurer |‘avénement d'un
développement durable.

Soulignant que rien dans la présente Convention ne doit étre
interprété comme entrainant de quelque maniére que ce soit une
modification des droits et obligations d'une Partie au titre d'un accord
international en vigueur applicable aux produits chimiques faisant |'objet
du commerce international ou A& la protection de |‘environnement,

Estimant gue les considérants ci-dessus n'ont pas pour objet
d’établir une hiérarchie entre la présente Convention et d'autres accords
internationaux,

Déterminées a protéger la santé des personnes, notamment celle des
consommateurs el des travailleurs., ainsi que |’environnement, contre les
incidences néfastes que peuvent avoir certains produits chimiques et
pesticidc - dangereux faisant |'cbjet du commerce international,

SONT CONVENUES DE CE QUI SUIT
Article |
OBJECTIF

La présente Convention a pour but d'encourager le partage des
responsabilités et la coopération entre Parties dans le domaine du
commerce international de certains produits chimiques dangereux. afin de
protéger la santé des personnes et |'environnement contre des dommages
éventuels, et afin de contribuer & 1'utilisation écologiguement
rationnelle de ces produits en facilitant |'échange d informations sur
leurs caractéristiques, en instituant un processus national de prise de



décisions applicable 2 leur importation et A leur exportation et en
dssurant la communication de ces décisions aux Parties.

Article 2

DEFINITIONS
Aux fins de la présente Convention

a) “"Produit chimique" s'entend d’une substance, soit présente
isolément, soit dans un mélange ou une préparation, qu'elle soit fabriquée
ou tirée de la nature, A l’exclusion de tout organisme vivant. Cette
définition recouvre les catégories Suivantes : pesticides (y compris les
préparations pesticides extrémement dangereuses) et produits industriels;

b) "Produit chimique interdit" s’entend d'un produit chimique dont
tous les emplois entrant dans une ou plusieurs catégories ont &té
interdits par une mesure de réglementation finale afin de protéger la
santé des personnes ou 1’environnement. Releévent ge cette définition les
produits chimiques dont | "homologation a été refusée d'embiée, ou que
| "industrie a retiré du marché intérieur ou dont elle a retiré la demande
d'homologation nationale avant qu'elle n'aboutisse, s'il| est clairement
établi qu'une telle mesure a été prise en vue de protéger la santé des
personnes ou |‘environnement;

c) "Produit chimique strictement réglementé” s'entend d’un produit
chimique dont pratiquement tous les emplois entrant dans une ou plusieurs
catégories ont &té jnterdits par une mesure de réglementation finale afin
de protéger la santé des personnes ou l’environnement, mais pour lequel
certaitnes utilisations précises demeurent autorisées. Relévent de cette
définition les produits chimigues dont 1'homologation a été refusée pour
pratiquement tous les emplois ou que 1'industrie a retiré du marché
intérieur ou dont elle a retiré la demande d'homologation nationale avant
gu’elle n'aboutisse. s'i! est clairement établi qu'une telle mesure a été
prise en vue de proléger la santé des personnes ou l'environnement:

d} "Préparation pesticide extrémement dangereuse" s'entend d'un
produit chimique préparé pour &tre employé comme pesticide et ayant sur la
santé ou sur |'environnement. dans les conditions dans lesquelles il est
utilisé, de graves effets gqui sont observables peu de temps apreés une
exposition unique ou répétée;



e) "Mesure de réglementation finalte” s'entend d'une mesure prise
par une Partie, n'appelant pas de mesure de réglementation ultérieure de
la part de cette Partie el avant pour objet d'interdire ou de réglementer
strictement un produnit chimique;

f) "Exportation" et "importation“. chacun dans son acception
particuliére, s’entendent du mouvement d'un produit chimique passant d'une

Partie & une autre Partie, & |'exclusion des simples opérations de
transit:

g} "Partie" s'entend d'un Etat ou d'une organisation régionale
d'intégration économigque qui a consenli a éire lié par la présente
Convention et pour lequel la Convention esl en vigueur:

h)  “Organisalion régionale d'intégration économique” s'entend de
toute organisation constituée d'Etats souverains d'une région donnée, &
laquel le ses Etats membres ont transféré des compétences en ce gui
concerne les questions régies par la présente Convention et qui a été
diiment autorisée, conformément 4 ses procédures internes, A signer,

raliflier, accepter, approuver cette Convention ou & y adhérer:

i) “Comité d'etude des produits chimiques" s‘'entend de |'organe
subsidiaire visé au paragraphe 6 de ['article 18.

Article 3

CHAMP D'APPLICATION DE LA CONVENTION
L. La présente Convention s'applique
a) Aux produits chimiques interdits ou sirictement réglementés;
b) Aux préparations pesticides extrémement dangereuses.
2. Sont exclus du champ d'application de la présente Convention
a) Les stupéfiants et les substances psychotropes;
b) Les matiéres radioactives;:

c) Les déchels;



d) Les armes chimiques;

e) Les produits pharmaceutiques, y compris les médicaments destinés
aux soins de |'homme ou des animaux;

f) Les produits chimiques utilisés comme additifs alimentaires;

g) Les produits alimentaires;

h) Les produits chimiques importés en quantités gui ne risquent
guére de porter atteinte & la santé des personnes ou 3 |'‘environnement, 2
condition qu’ils soient importés

i) Aux fins de travaux de recherche ou d'analyse; ou

11) Par un particulier pour son usage personnel, en quantité
raisonnable pour cet usage.

Article 4
AUTORITES NATIONALES DES!GNEES

l. Chaque Partie désigne une ou plusieurs autorité(s) nationale(s)
habilitée(s) & agir en son nom dans !'exercice des fonctions
administratives fixées par la présente Convention.

2. Chaque Partie fait en sorte gue ses autorités nationales
désignées disposent de ressources suffisantes pour s’acquitter
efficacement de leurs téaches.

3. Chaque Partie communique au Secrétariat, au plus tard a4 la date
d'entrée en vigueur de la présente Convention pour el le-méme, les nom et
adresse de ses autorités nationales désignées. Elle informe immédiatement
le Secrétariat de tout changement de nom ou d'adresse.

4. Le Secrétariat informe aussitdot les Parties des notifications
qu'il regoit en vertu du paragraphe 3.



Article S

PROCEDURE APPLICABLE ALX PRODUITS CHIMIQUES INTERDITS
OU STRICTEMENT REGLEMENTES

l. Toute Partie qui a adopte une mesure de réglementation finale en
avise le Secrétariat par écrit. Cette notification doit étre faite des
que possible, quatre-vingt-dix jours au plus tard aprés la date 3 laqueile
ia mesure de réglementation finale a pris effet, et comporte les
renseignements demandés A |'annexe |, s'ils sont disponibiles.

2. Toute Partie doit, & la date a laguelile la présente Convention
entre en vigueur pour elle-méme. informer le Secrétariat par écrit des
nesures de réglementation finales gui sont en vigueur A cette date;
toutefois, les Parlies qui ont donne notification de leurs mesures de
réglementation finales en vertu de la version modifiée des Directives de
Londres ou du Code interpational de conduite ne sont pas tenues de
soumetlre de nouvelles potifications.

). Le Secrétariat doit, dés gue possible. et en tout état de cause
six mnis au plus tard aprés réception d’une notification visée aux
paragraphes | et 2, vérifier que cette notification contient les
renseignements demandés 4 !'annexe I. 81 la notification contient les
informations requises. le Secrétariat adresse aussitdt & toutes les
Parties un résumé des renseignements regus; si la notification ne
contient pas les informations requises, i) en informe la Partie qui |'a
adressée.

4. Le Secrétarial communique aux Parties. tous les six mois, un
résumé des renseignements qui lul ont eté communiqués en application des
paragraphes | et 2, y compris des renseignements figurant dans les
notifications qui ne contiennent pas toutes les informations demandées a
} ‘annexe [.

5. j.orsque le Secrétarial a requ, pour un produit chimique donné,
au moins une notification émanant de deux régions différentes considérées
aux fins de la procédure de consentement préalable en connaissance de
cause. 1l transmet ces notifications au Comité d'étude des produits
chimiques. aprés avoir vérifié qu'elles sont conformes & |'annexe [. Les
régions considérées aux fins de la procédure de consentement préalable en



connaissance de cause sont définies dans une décision qui est adoptée par
consensus a |a premiére réunion de la Conférence des Parties.

6. Le Comité d'étude des produits chimigues examine les
renseignements contenus dans les notifications et, en se fondant sur tes
critéres énumérés & |'annexe 11, recommande a la Conférence des Parties de
soumcttre ou non le produit chimique considéré & la procédure de
consentement préalable en connaissance de cause et, par voie de
conséquence, de l'inscrire ou non & }'annexe [II.

Article 6

PROCEDURE APPLICABLE AUX PREPARATIONS PESTICIDES
EXTREMEMENT DANGEREUSES

l. Toute Partie qui est un pays en développement ou un pays a
économie en transition et gqui rencontre des problémes du fait d’une
préparation pesticide extrémement dangereuse, dans les conditions dans
lesquelles elle est utilisée sur son territoire, peut proposer au
Secrétariat d'inscrire cette préparation & |'annexe III. A cette fin, la
Partie en question peut faire appe! aux connaissances technigues de toute
source compétente. La proposition doit comporter les renseignements
demandés dans la premiére partie de |'annexe IV.

2. Deés que possible et, en tout &tat de cause, six mois au plus
tard aprés réception d'une proposition faite en vertu du paragraphe 1, le
Secrétariat vérifie que ladite proposition contient les informations
prescrites dans la premiére partie de |‘annexe IV. Si la proposition
contient ces informations, le Secrétariat en transmet aussitdt un résumé 2
toutes les Parties. Si la proposition ne contient pas les informations
requises. il en informe la Partie gui |'a présentée.

3. Le Secrétariat rassemble les renseignements supplémentaires
demandés dans la deuxiéme partie de !'annexe IV concernant les
propositions qui lui sont adressées en vertu du paragraphe 2.

4. Si les dispositions des paragraphes 2 et 3 ci-dessus ont été&
appliquées en ce qui concerne une préparation pesticide extrémement
dangereuse donnée. le Secrétariat transmet la proposition et les
renseignements connexes au Comilé d'étude des produits chimigues.



S. Le Comité d'étude des produits chimiyuvs examine les
renseignements contenus dans la propesition ¢t Lous les aulres
renseignements recueillis et, conformément aux vriléres énoncés dans la
troisiéme partie de |'annexe IV, il recommande i la Conférence des Parties
de sounettre ou non la préparation pesticide extrémenent dangereuse a la
procédure de consentement préalable en connaissance de cause et, par voie
de conséquence, de l'inscrire ou non & |‘annexe I11.

Article 7
INSCRIPTION DE PRODUITS CHIMIQUES A L ANNEXE I11]

1. Pour chacun des produits chimigues dont le Comité d'étude des
produits chimiques a décidé de recommander |'inscriplion & !’annexe TII,
le Comite établit un projet de document d'eorientacion des décisions. Le
document d'orientation des décisions comporte. au minimum, les
renseignements demandés & |’annexe I cu, le cas échéant, a |'annexe IV:
il contient également des renseignements sur les emplois du produit
chimique dans une catégorie autre que celle pour laquelle s'applique la
mesure de réglementation finale.

2. La recommandation visée au paragraphe 1, accompagnée du projet
d¢ document d'orientation des décisions., est transmise & la Conférence des
Parties, La Conférence des Parties décide si le produit chimique doit
étre soumis & la procédure d’accord préalable e connaissance de cause et
par conséquent inscrit a l'annexe 111, e( approuve le projet de document
d'orientation des décisions.

3. Lorsque la Conférence des Parties a décidé d'inscrire un nouveau
produit chimique & !’annexe [I1 et approuvé le document d'orientation des
décisions correspondant, le Secrétariat cn informe aussitdt toutes les
Parties.

Article 3

PRODUITS CHIMIQUES SOUMIS A LA PRGCEDURE
DE CONSENTEMENT PREALABLE EN ((ONNAJSSANCE
DE CAUSE D'APPLICATION FACULTATIVE

La Conférence des Parties décide & sa premiére réunion d'inscrire 3
) "annexe 111 tout produil chimique. autre yue les produits inscrits a



I "annexe 111, soumis & la procédure d'accord préalable en connaissance de
cause d'application facultative avant la date de cette premiére réunion.
sous réserve qu'elle ait |’assurance que toutes les conditions requises
pour |'inscripltion a | annexe 11l ont été remplies.

Article 9
RADIATION DE PRODUITS CHIMIQUES DE L’ANNEXE 111

1. Si une Partie communique au Sccrétariat des renseignements qui
n‘étaient pas disponibles au moment de la décision d'inscrire un produit
chimique & l'annexe IlI et qui donnent & penser que cette inscription ne
se justifie peut-étre plus au regard des critéres pertinents é€noncés aux
annexes II ou IV, le Secrétariat transmet lesdits renseignements au Comité
d'étude des produirts chimigues.

2. Le comité d'étude des produits chimiques examine les
renseignements qu'il regoit en application du paragraphe {. Le Comité
établit un projet révisé de document d'orientation des décisions pour
chaque produit chimique dont il décide de recommander la radiation de
| ‘annexe III sur la base des ¢riteres pertinents énoncés & |'annexe [I ou,
le cas échéant, a |‘'annexe [V.

3. La recommandation visée au paragraphe 2 est transmise a la
Conférence des Parties accompagnée d'un projet révisé de document
d'orientation des décisions. La Conférence des Parties décide s’il
convient de radier le produit chimique de {'annexe 111 et approuve le
projet révisé de document d'urientation des décisions.

4. Lorsque la Conférence des Parties a décidé de radier un produit
chimique de |‘annexe ITI el approuvé le document révisé d'orientation des
décisions. le Secrétariat en informe immédiatement toutes les Parties.

Article 10

OBLIGATIONS AFFERENTES AUX IMPORTATIONS DE PRODUITS
CHIMIQUES INSCRITS A L'ANNEXE III

f. Chaque Partie applique des mesures législatives ou
administratives appropriées pour assurer la prise de décision en temps
voulu concernant |'importation de produits chimigues inscrits & |'annexe III.



2. Pour un produit donné. chaque Partie remet au Secrétariat, dés
que possible et., en tout écat de cause, neuf mois au plus tard aprés la
date d'envoi du document d'orientation des décisions visé au paragraphe 3
de l'article 7. une 1éponse concernant l'importation (uture du produit.
Si elle modifie cette réponse. elle présente immédiatement la réponse
révisée au Secrétariat.

3. L. Secrétariat, 3 l'expiration du délai indiqué au paragraphe 2,
adresse immédiatement A une Partie n’avant pas remis de réponse une
demande écrite l'invitant & le faire. Au cas ol cette Partie ne serait
pas en mesure de donner une réponse, le Secrétariat !’y aide le cas
échéant, afin qu'elle adresse sa réponse dans le délai indiqué dans la
derniére phrase du paragraphe 2 de |'article 1),

4. La réponse visée au paragraphe 2 consiste

a) Soit en une décision finale, conforme aux mesures législatives
ou administratives

i) De consentir & |'importation:
ii) De ne pas consentir &4 |'importation: ou

111) De ne consentir & |'importation que sous certaines conditions
précises;

b) Soit en une réponse provisoire, qui peut comporter :

i) Une déclaration provisoire par laquelle il est indiqué que l'on
consent 3 1'importation, que les conditions en aient é&té
précisées ou non, ou que l'on n'v consent pas durant la période
Provisoire;

11) Une déclaration indiquant qu'une décision définitive est
activement a |'é€tude:

iil) Une demande de renseignements. complémentaires adressée au

Secrétariat ou & la Partie avant notifié la mesure de
réglementation finale;
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iv) Une demande d'assistance adressée au Secrétariat aux fins de
1'évaluation du produit chimique.

S. Une réponse au titre des alinéas a) ou b) du paragraphe 4
s'applique & la catégorie ou aux catégories indiquée{s) & 1'annexe 1II
pour le produit chimique considéré.

6. Une décision finale devrait &tre accompagnée de renseignements
sur les mesures législatives ou administratives sur lesquelles cette
décision se fonde.

7. Chaque Partie communique au Secrétariat, au plus tard & la date
d'entrée en vigueur de la Convention pour e!lle-méme, des réponses pour
chacun des produits chimiques inscrits A 1’annexe [Il. T1.es Parties qui
ont communiqué leurs réponses en vertu de la versicio modifiée des
Directives de Londres ou du Code international de conduite pe sont pas
tenues de les communiquer % nouveau.

8. Chaque Partie met ses réponses au titre du présent article 4 la
disposition des personnes physiques et morales intéressées relevant de sa
juridiction, conformément & ses mesures législatives ou administratives.,

9. Toute Partie qui, en vertu des paragraphes 2 et 4 ci~dessus et
du paragraphe 2 de l'article 11, prend la décision de ne pas consentir &
1’importation d'un produit chimique ou de n'y consentir que danc des
conditions précises doit, si elle ne 1'a déja fait, interdire
simul{anément ou soumettre aux mémes conditions :

a) L’importation du produit chimique considéré en provenance de
toute source;

b) La production nationale du produit chimique gux fins de
consommation intérieure,

10. Tous les six mois. le Secrétariat informe toutes les Parties des
réponses qu'il & regues. 1! transmet notamment des renseignements
concernant les mesures législatives ou administratives sur lesquelles sont
fondées les décisions, lorsque ces renseignements sont disponibles. Le

Secrétariat signale en outre aux Parties tous les cas ol une réponse n'a
pas été donnée.
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Article 11

OBLIGATIONS AFFERENTES AUX EXPORTATICNS DE PRODUITS
CHIMIQUES INSCRITS A L'ANNEXE III

Chaque Partie exportatrice doit

a) Appliquer des mesures législatives ou administratives
appropriées pour communiquer aux personnes concernées relevant de sa

Juridiction les réponses transmises par le Secrétariat en application du
paragraphe 10 de 1'article 10;

b) Prendre des mesures législatives ou administratives appropriées
pour 8'assurer que les exportateurs relevant de sa juridiction donnent
suite aux décisions figurant dans chague réponse dans les six mois suivant
la date & Jaquelle le Secrétariat a communiqué pour la premigre fois cette
réponse auy Parties conformément au paragraphe 10 de 1l'article 10;

c) Conseiller et assister les Parties importatrices, sur demande et
selon qu'il convient, afin :

i) Qu'elles puissent obtenir des renseignements supplémentaires
pour les aider & prendre des mesures conformément au
paragraphe 4 de |'article LO et & 1'alinéa c) du paragraphe 2
ci-dessous;

11) Qu'elles développent leurs capacités et leurs moyens alin de
gérer les produits chimiques en toute sécurité durant la
totalité de leur cycle de vie.

2. Chaque Partie veille & ce qu'aucun produit chimigque inscrit a
1'annexe III ne soil exporté A partir de son territoire & destination
d'une Partie importatrice qui, en raison de circonstances exceptionnelles,
n'a pas communiqué sa réponse ou qui a communigué unc réponse provisoire
ne contenant pas de décision provisoire, sauf :

a) S'il s'agit d'un produit chimigque qui, & la date de

) “importation, est homologué comme produit chimique dans la Partie
importatrice;
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b) S'il s'agit d'un produit chimique dont on a la preuve qu’il a
déja ¢été utilisé ou importé dans la Partie importatrice et pour lequel
aucune mesure de réglementation n'a été prise en vue d'en interdire
)'utilisation:

¢) Si )'exportateur a demandé et requ un consentement explicite en
vue de |'importation, par |'intermédiaire d’une autorité naticnale
désignée de la Partie importatrice. La Partie importatrice répond a la
demande de consentement dans les soixante jours et notifie promptement sa
décision au Secrétarial.

Les obligations des Parties exportatrices en vertu du présent paragraphe
prennent effel a | expiration d’un délai de six mois suivant la date 3
laquelle le Secrétariat a pour la premieére fois informé les Parties,
conformément au paragraphe 10 de [‘article 10, qu'une Partie n'a pas
communiqué sa réponse ou a communigué une réponse provisoire ne contenant
pas de décision provisoire, c¢t elles continuent de s'appliguer pendant un

Article 12
NOTIFICATION D'EXPORTATION

1. Lorsqu’un produit chimique interdit ou sirictement réglementé
par une Partie est exporté a4 partir de son territoire, cetfe Partie
adresse une notification d'exportation & la Partie importatrice. La
notification d'exportation comporte les renseignemenrs indiqués &
| *annexe V.,

2. La notificarion d'exportation est adressée pour le produit
chimique considéré avant la premiére exportation faisant suite a
| 'adoption de la mesure de réglementation finale s'y rapportant. Par la
suite, la notification d'exportation est adressée avant la premiére
exportation au cours de |‘année civile. L'autorité nationale désignée de
la pPartie importatrice peut lever cette obligation.

3. Une Partie exportatrice adresse une notification d'exportation a
Jour aprés avoir adopté une mesure de réglementation finale qui entraine
un important changement c¢n ce qui concerne |'interdiction ou la stricte
réglementation du produit chimique considéré.
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4. La Partie importatrice accuse réception de la premiére
notification d'exportation qu'elle regoi( aprés 1’adoption de la mesure de
réglementation finale. Si la Partie exportatrice n'a pas recgu d‘accusé de
réception dans les trente jours suivant |'envai de la notification
d'exportation. elle présente vne deuxiéme notification. La Partie
exportatrice s’'assure. dans la limite du raisonnable. que fa
deuxieme notification parvient & la Partie importatrice.

S. Les obligations énoncées au paragraphe ! prennent {in lorsque
a) Le produit chimique a été inscrit & ]‘annexe [11;

b} La Partie importatrice a adressé une réponse au Secrétariat
concernant le produit chimique considéré, conformément au paragraphe 2 de
l'article 10;

c) Le Secrétariat a communiqué la réponse aux Parties conformément
au paragraphe 10 de |‘article 10.

Article 13

RENSE IGNEMENTS DEVANT ACCOMPAGNER LES PRODUITS
CHIMIQUES EXPORTES

I. La Conférence des Parties encourage |'Organisation mondiale des
douanes & attribuer A& chague produit chimique ou groupe de produits
chimiques inscrit & I'annexe I1l, selon qu'il conviendra, un code
déterminé au titre du Systéme harmonisé de codification. Chaque Partie
exige que, lorsqu'un code a été attribué a un produit chimique inscrit a
{'annexe 111. ce code soit porté sur le document d'expédition lors de
|'exportation.

2. Chaque Partie exige que, sans préjudice des conditions exigées
par la Partie importatrice, les produits chimiques inscrits & i'annexe ILI
et tes produits chimiques interdits ou strictement réglementés sur son
territoire soient soumis. lorsgu'ils sont exportés, 4 des régles
d'étiquetage propres a assurer la diffusion des renseignements voulus
concernant les risques et/ou les dangers pour }a santé des personnes ou
pour |'environnement., compte tenu des normes internationales applicables
en la matiére.
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3. Chaque Partie exige que, sans préjudice des conditions exigées
par la Partie importatrice, les produits chimiques qui font I|'objet sur
son territoire de régles d'étiquetage relatives & la santé ou a
| ‘environnement. soient soumis, lorsqu'ils sont exportés, & des régles
d'étiguetage propres 3 assurer la diffusion des renseignements voulus
concernant les risques et/ou les dangers pour la santé des personnes ou
pour l'environnement, compte tenu des normes internationales applicables
en la matiére.

4, En ce qui concerne les produits chimiques visés au paragraphe 2
et destinés A &tre utilisés A des fins professionnelles, chaque Partie
exportatrice veille & ce qu'une fiche techriique de sécurité, établie
d'aprés un modéle internationalement reconnu ¢t comportant les
renseignements disponibles les plus récents, soit adressée a chaque
importateur.

5. Les renseignements figurant sur |'étiquette et sur la fiche
technique de sécurité sont, dans l1a mesure du possible, libellés dans
)'une au moins des langues officielles de la Partie importatrice.

Article 14
ECHANGE DE RENSEIGNEMENTS

1. Conformément 4 |'objectif de la présente Convention, les Parties
facilitent, selon qu'il convient

a) L'échange de renseignements scientifiques, techniques,
économiques et juridiques concernant les produits chimiques entrant dans
le champ d'application de la présente Convention, y compris )'échange de
renseignements d'ordre toxicologique et écotoxicologique et de
renseignements relatifs a la sécurité;

b) La communication d'informations publiques sur les mesures de

réglementation intérieures intéressant les objectifs de la présente
Convention:
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c) La communication de renseignements & d'autres Parties,
directement ou par |‘'intermédiaire du Secrétariat, sur les mesures gqui ont
pour effet de restreindre notablement une ou plusieurs utilisations du
produit chimique. selon gu'i) conviundra.

2. Les Parties qui échangent des renseignements en application de
la présente Copvention protégent tout renseignement confidentiel de la

maniére mutuellement convenue.

3. Les renseignements suivants ne sont pas considérés comme
confidentiels aux {ins de la présente Convention

a) Les renseigneinents énoncés dans les annexes [ et IV et
communiqués en application des articles 5 et § respectivement;

b) Les renseignements figurant sur la fiche technigue de sécurité
visée au paragraphe 4 de |'article 13;

¢) La date de péremption du produit chimique;
d) lLes renseignements sur les précautions a prendre, y compris sur
la catégorie de danger. la nature du risque vt les conseils de sécurité a

sujivre;

e) Le récapitulatif des résulrats des essais toxicologiques et
écotoxicologiques.

4. La datle de production n'est pas normalement considérée comme
confidentieiie aux fins de la présente Convention.

5. Toute Partie qui a bescin de renseignements sur les mouvements
de transit sur son territoire de produits chimigues in~crits a

| ‘annexe III peut le signaler au Secrétariat. qui en informe toutes les
Parties.

Article 15
APPLICATICN DE LA CONVENTION

l. Chaque Partie prend les mesures qui pourraient &tre nécessaires
pour se doter d'infrastructures et d'institutions nationales ou renforcer
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ses infrastructures et ses institutions afin d’appliquer efficacement la
présente Convention. Ces mesures pourront consister, le cas dchéant, &
adopter une législation nationale ou des mesures administratives ou a y
apporter des modificalions, el pouryont aussi avoir pour but

4) D'Btablir des bases de données et des registres nationaux
contenant des renseignements sur la sécurité en matiére de produits
chimiques:

b) D'encourager les initjatives de la part de !’industrie pour
promouvoir la sécurité chimique;

c) De promouvoir des .ccords librement consentis, compte tenu des
dispositions de |’article 16.

2. Chaque Partie veille, dans la mesure du possible, A ce que le
public aiL acces comme il convient & des renseignements sur la
manipulation des produits chimiques et la gestion des accidents, et sur
les solutions de remplacement présentant moins de danger pour la santé des
perscnnes el pour |'environnement que les produits chimiques inscrits &
| “annexe II1.

3. Les Parties conviennent de coopérer. directement ou, le cas
échéant, par !'intermédiaire d'organisations internationales compétentes,
a |l'application de la présente Convention aux niveaux sous-régionat.
régional et mondial.

4. Aucune des dispositions de la présente Convention ne doit &tre
interprétée comme limitant le droit des Parties de prendre, pour mieux
protéger la santé des personnes et )'environnement, des mesures plus
strictes que celles qui sont prévues dans la Convention, pourvu qu’elles
soienl compatibles avec les dispositions de la Convention et conformes aux
régles du dreoit international.

ASSISTANCE TECHNIQUE
[.es Parties. compte tenu en particulier des besoins des pays en

développement et des pays & économie en transition, coopérent afin de
promouvoir |‘assistance lechnique en vue de développer |'infrastructure et
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la capacité nécessaires pour gérer des produits chimiques afin de
permettre |‘application de la présente Convention. Les Partlies dotées de
programmes plus avancés de réglementation des produiis chimigques devraient
fournir une assistance technique, v compris une formation, aux autres
Partics. pour que celles-ci puissent se doter de |'infrastructure et de la
capacité voulues pour gérer les produits chimiques durant toute la durée
de leur cycle de vie.

Article 17
PROCEDURE APPLICABLE EM CAS DE NON-RESPECT

L& Conférence des Parties élabore et approuve, dés que possible, des
procédures et des mécanismes institutionnels permettant de déterminer les
cas de non respect des dispositions de la présente Convention et les
mesures a prendre 4 1'égard des Parties contrevenantes,

Article 18
CONFERENCE DES PARTIES
b 11 est instilué par les présentes une Conférence des Parties.

2. lLa premiére réunion de la Conférence des Parties est convoquée
conjointement par le Directeur exécutif du Programme des Nations Unies
pour l'environnement et par Je Directeur général de ]'Organisation des
Nations Unies pour l'alimentation et j‘agriculture un an au plus tard
aprés |’entrée en vigueur de la Convention. Par la suite, la Conférence
des Parties tient des réunions ordinaires & des intervalles réguliers
déterminés par elle.

3. Des reunions extraordinaires de la Conférence des Parties ont
lieu A tout autre moment si celle-ci le juge nécessaire ou & la demande
écrite d'une Partie., sous réserve gu'un liers au moins des Parties
appuient cette demande.

4. A sa premiére réunion, la Conférence des Parties arréte et
adopte par consensus son réplement intérieur et ses reégles de gestion
financieére et ceux de tout organe subsidiaire, ainsi que les dispositions
tinancieres régissant le fonctionnement du Secrétariat.
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5. La Conférence des Parties suil et évalue en permanence
| "application de la Convention. Elle s'acquitte des fonctions qui lui
sont assignées par la Convention, et & cette fin

a) Crée, conformément aux dispositions du paragraphe &6 ci-aprés,
les organes subsidiaires qu'elle juge nécessaires 3 | application de la
Convention;

b) Coopere. le cas ¢échéant., avec les organisations internationales
et les organes intergouvernementsux et non gouvernementaux compétents;

¢c) Examine et prend toute mesure qui pourrait étre nécessaire a la
réalisation des objectifs de la Convention.

6. La Conférence des Parties, 4 sa premiére réunion, Crée un organe
subsidigire, dénommé Comité d'étude des produits chimiques, qui exerce les
fonctions qui lui sont assignées par la Convention. A ce propos

a) Les membres du Comité d'étude des produits chimigues sont nommés
par la Conférence des Parties. Le Comite est composé d'un nombre limité
de spécialistes de la gestion des preduits chimiques, désignés par les
gouvernements. Les membres du Comité sont nommés sur la base d'upe
répartition péographique équitable, de telle maniere qu'un équilibre soit
assuré entre Parties pays développés et Parties pays en développement;

b) La Conférence des Parties arreéte le mandat, l’organisation et le
fonctionnement du Comité;

c) Le Comité n'épargne aucun effort pour adopter s:o3
recommandations par consensus.  lLorsacue tous les efforts ,estent sans
effet et qu'aucun consensus ne peut “tre dégagé, |'organe subsidiaire
adopte ses recommandations. en dernier recours, par un vote & la majorité
des deux tiers des membres présents et votants.

7. L'Organisation des Nations Unies. ses institutions spécial :ées
et 1’Agence internationale de }‘'énergie atomique, ainsi que tout Etat non
Partie & la Convention, peuvent étre représentés aux réunjons de la
Conférence des Parties en tant gu'observateurs. Tout organe ou
institucion, A caractére national ou international, gouvernemental ou non
gouvernemental. compétent dans les domaines traités par la Copvention et
ayant informé le Secrétariat de son souhait d'étre représenté a une

-19-



réunion de- la Conférence des Parties en tant qu’observateur, peut étre
admis & moins qu'un tiers au moins des Parties présentes ne s'y opposent,
L'admission et la participation d’observateurs sont régies par le
réglement intérieur de la Conférence des Parties.

Article (9

SECRETAR (AT
1. Il est institué par les présentes un Secrétariat,
2. Les fonctions du Secrétariat sont les suivantes

a) Organiser les réunions de la Conférence des Parties et de ses
organes subsidiaires, et en assurer le service comme il conviendra;

b) Aider les Partlies, en particulier les Parties pays en
développement et les Parties pays & économie en transition, sur demande, a
apptliquer la présente Convention;

c) Assurer la coordination nécessaire avec les secrétariats
d'autres organismes internationaux compétents;

d) Prendre, sous ia supervision de !a Conférence des Parties, les
dispositions administratives et contractuelles dont il pourrait avoir
besoin pour s’acquitter efficacement de ses fonctions;

e) S'acquitter des autres tiches de secrétariat précisées dans la
Convention et de toute autre fonction qui pourrait lui étre confiée par la
Conférence des Parties.

3. Les fonctions de secrétariat de la Convention sont exercées
conjointement par te Directeur exécutif du Programne des Nations Unies
pour l’environnement et le Directeur général de 1’Organisation des
Nations Unies pour l'alimentation et l'agriculture, sous réserve des
dispositions dont 115 seront convenus ef qui auront é&té approuvées par la
Conférence des Parties.

4. La Conférence des Parties peut décider, par un vote a la
majorité des trois quarts des Parties présentes et votantes, de confier
les fonctions de secrétariat & une ou plusieurs autres organisations
internationates compétentes, dans te cas od elle estimerait que le
Secrétariat ne fonctionne pas comme prévu.
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Article 20
REGLEMENT DES DIFFERENDS

1. Les Parties réglent tout différend entre elles touchant
|"interprétation ou |'application de la Convention par voie de négociation
ou par Lout autre moyen pacifique de jeur choix.

2. Lorsgqu'elle ratifie, accepte ou approuve la présente Convention
ou y adhére ou & tout autre moment par la suite, toute Partie qui n'est
pas une organisation régionale d’intégration &conomique peut déclarer,
dans un instrument écrit soumis au Dépositaire, que pour tout différend
touchaat |’interprétation ou l'application de la Convention, elle admet
comme obligatoires, dans ses relations avec toute Partie acceptant la méme
obligation, 1'un ou |’autre ou les deux modes de réglement des différends
consistant a :

a) Recourir & |'arbitrage conformément aux procédures qui seront
adoptées dés que possible par la Conférence des Parties dans une annexe;

b) Porter le différend devant la Cour internationale de Justice.

3. Toute organisation régionale d'intégration économique Partie &
la Convention peut faire une déclaration au méme effet concernant
I'arbitrage, conformément 4 la procédure visée a4 1'alinéa a) du
paragraphe 2.

4. Toute déclaration faite en application du paragraphe 2 demeure
en vigueur jusqu'a l'expiration du délai stipulé dans cette déclaration ou
Jusqu'a l'expiration d’un délai de trois mois & compter du dépdt, suprés
du Dépositaire, de la notification écrite de sa révocation.

5. L’expiration d’'une dé&claration, la notification de la révocation
ou le dépdt d'une nouvelie déclaration n’affecte en rien la procédure en
cours devant un tribunal arbitral ou devant la Cour internationale de
Justice, A moins que les parties au différend n'en conviennent autrement.

6. Si les parties A un différend n'ont pas accepté la méme
procédure ou toute procédure conforme au paragraphe 2, et si elies n'ont
pu régler leur différend dans les douze mois suivant la notification par
une Partie & une autre Partie de 1'existence d'un diff{érend entre elles,
le différend est porté devant une commission de conciliation, & la demande
de |'une quelconque des parties au différend. La commission de
conciliation dépose un rapport contenant ses recommandations. Les
procédures additionnelles concernant !a commission de conciliation
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figureront dans une annexe que la Conférence des Parties adoptera auv plus
tard 2 sa deuxiéme réunion.

Article 2}
AMENDEMENTS A LA CONVENT[ON

1. Toute Partie peut proposer des amendements & la présente
Convention.

2. Les amendements & la présente Convention sont adoptés & une
réunion de la Conférence des Parties. Le texte de tout projet
d'amendement est communiqué aux Parties par le Secrétariat six mois au
moins avant la réunion & laquelle il sera présenté pour adoption. Le
Secrétariat communique aussi les projets d'amendement aux signataires de
la présente Convention et, a titre d'information, au Dépositaire.

3. Les Parties n'épargnent aucun effort pour parvenir 3 un accord
par consensus sur tout amendement proposé a laz présente Convention. Si
tous les efforts en ce sens ont écé épuisés sans qu’aucun accord soit
intervenu, |’amendement est adopté en dernier recours par un vote a la
majorité des trois quarts des Parties présentes 2 la réunion et exprimant
leur vote.

4, Le Dépositaire présente |’'amendement & toutes les Parties aux
fins de ratification, d'acceptation ou d'approbation.

5. La ratification, |'acceptation ou }'approbation d'un amendement
est notifiée par écrit au Dépositaire. Un amendement adopté conformément
au paragraphe 3 entre en vigueur pour ies Parties |‘'ayant accepté le
quatre-vingt-dixieme jour 3 compter de la date du dépdt des instruments de
ratification, d'acceptation ou d'approbation par les trois quarts au moins
des Parties. Par la suite, 1'amendement entre en vigueur 3 |'égard de
toute autre Partie le quatre-vingt-dixiéme jour & compter de la date du
dépdt par cette Partie de son instrument de ratjfication, d’acceptation ou
d’approbation de |'amendement.

Article 22
ADOPTION DES ANNEXES ET DES AMENDEMENTS AUX ANNEXES

1. Les annexcs a la présente Conventicn en font partie intégrante
et, sauf disposition contraire expresse, toute référence & la Convention
constitue également une référence 4 ses annexes.
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2. Les annexes ont exclusivement trait & des questions de procédure
ou & des questijons d’ordre scientifique, technique ou administratif.

3. La proposition. |'adoption et 1’entrée en vigueur d'annexes
supplémentsires A la présente Convention sont régies par la procédure
suivante

a) Les annexes supplémentaires sont proposées et adoptées selon la
procédure énoncée aux paragraphes 1, 2 et 3 de l’article 21;

b) Toute Partie qui ne peut accepter une annexe supplémentaire en
informe le Dépositaire par notification é&crite dans |’année qui suvit la
date de communication de |'adoption de |‘annexe supplémentaire par le
Dépositaire. Ce dernier informe sans délai toutes les Parties de toute
notification regue. Une Partie peut & tout moment retirer une
notification antérieure de non acceptation de toute annexe supplémentaire:
| ‘annexe considérée entre alors en vigueur & |'égard de cette Partie sous
réserve des dispositions de )'alinéa c¢) ci-apres;

¢} A l'expiration d’un délai d'un an & compter de la date de la
communication par le Dépositaire de |‘'adoption d’une annexe
supplémentaire. celle-ci entre en vigueur 3 |'égard de toutes les Parties
qui n'ont pas communiqué de notification en application des dispositions
de l'’alinéa b) ci-dessus.

4. Sauf dans le cas de l‘annexe I1I, la proposition, i'adcoption et
|'entrée en vigueur d'amendements aux annexes & la présente Convention
sont soumises & la méme procédure que la proposition, |'adoption et
|'entrée en vigueur d’annexes supp!émentaires a la Convention.

5. La proposition, l'adoption et 1'entrée en vigueur d’'amendements
8 1'annexe (II sont régies par la procédure suivante

a) Les amendements & |‘annexe 111 sont proposés et adoptés
conformément & la procédure énoncée aux articles S 4 9 et av paragraphe 2
de )'article 21;

b) La Conférence des Parties prend ses décisions concernant
| 'adoption d'un amendement par consensus.

c) Toute décision de modifier |'annexe III est immédiatement

communiquée aux Parties par le Dépositaire. L'amendement entre en vigueur
A |'égard de toutes les Parties & la date indiquée dans la décision.
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6. Si une annexe supplémentaire ou up amendement A une afnexe sSe
rapporte & un amendement & la Convention, ladite annexe supplémentaire ou
ledit amendement n'entre en vigueur que lorsque | 'amendement 2 la
Convention entre lui-méme en vigueur.

Article 23
DROIT DE VOTE

1. Sous réserve des dispositions du paragraphe 2 ci-dessous, chaque
Partie & la présente Convention dispose d’une voix.

2. Les organisations régicnates d'intégration économique disposent.
poutr exercer {eur droi¢{ de vote dans les domaines qui relévent de leur
compétence, d'un nombre de voix égal au nombre de leurs Etats membres qui
sont Parties 3 la présente Convention., Elles n'exercent pas leur droi¢ de
vote si |'un quelcongque de leurs £tats membres exerce le sien, et
inversement .

3. Aux fins de la présente Convention, "Parties présentes et
votantes" s’entend des Parties présentes exergant leur droit de vote par
un vote affirmatif ou négatif.

Article 24
SIGNATURE

La présente Convention est cuverie a la signature de tous les ftats
et organisations régionales d'intégration économigue & Rotterdam, le
|t septembre 1998, et au Sisge de 1'Organisation des Nations Unies,
a New York. du {2 septembre 1998 au 10 septembre 1999,

Article 25

RATIFICATION. ACCEPTATION., APPROBATION OU ADHESION

i, La présente Convention est soumise & la ratification, &
|'acceptation ou & |‘approbation des Etats et des organisations régionales
d’intégration économique. Elle est ouverte & 1’adhésion des Etats et des
organisations régionales d'intégration économique a compter du jour ov
elle cesse d'étre ouverte 3 la signature. Les instruments de
ratification, d’acceptation, d'approbation ou d'adhésion sont déposés
aupres du Dépositaire.
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2. Toute organisation régionale d'intégration économique qui
devient Partie a ta présente Convention sans qu'aucun de ses Etats membres
y soit Partie est liée par toutes les obligations énoncées dans la
Convention. Lorsqu'un ou plusieurs Etats membres d'une de ces
organisations sont Parties 3 la Convention, |’organisation et ses Etats
membres canviennent de leurs responsabilités respectives en ce qui
concerne 1'exécution des obligations qui leur incombent en vertu de la
Convention. En pareil cas, l'organisation et ses Etats membres ne sont
pas habilités & exercer concurremment leurs droits au titre de la
Convention.

3. Dans leurs instruments de ratification, d'acceptation,
d'approbation ou d'adhésion., les organisations régionales d'intégration
économique indiguent |'étendue de leur compétence & 1'égard des guestions
régies par la Convention. En oulre, ces organisations informent le
Dépositaire, qui e¢n informe a son tour les Parties. de toute modification
pertinente de |'étendue de leur compétence.

ENTREE EN VIGUEUR

. La présente Convention entrera en vigueur le
quatre-vingt-dixiéme jour suivant la date du dépdt du cinguantidme
instrument de ratification, d'acceptation, d'approbation ou d'adhésion.

2. A l'égard de chaque Etat ou organisation régionale 4'intégration
économique qui ratifie, accepte ou approuve la Convention, ou ¥ adhére,
aprés le dépdt du cinquantiéme instrument de ratification, d’acceptation,
d'approbation ou d'adhésion, la Convention entrera en vigueur le
quatre-vingt-dixiéme jour suivant la date du dépdt, par ledit Etat ou
ladite orgunisaltion, de son instrument de ratification, d'acceptation,
d'approbation ou d’adhésion,

3. Aux fins des paragraphes ! et 2, tout instrument déposé par une
organisation régionale d'intégration économique n'est pas considéré comme
venant ='ajouter aux instruments déja déposés par les Ftats membres de
ladite organisation.

Article 27

RESERVES

Aucune réserve ne peut &tre faite & la présente Convention.
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Article 28

DENONCIATION
1. A l'expiration d’'un délai de trois ans & compter de la date
d'entrée en vigueur de la présente Convention & 1'égard d'une Partie,

ladite Partie peut a tout moment dénoncer la Convention par notification
écrite donnée au Dépositaire.

2. Toute dénonciation prend effet & l’expiration d’un délai d'un an
a3 compter de la date de réception de la notification de dénonciation par
le Dépositaire, ou & toute autre date ultérieure qui pourra &tre spécifiée
dans la notification de dénonciation.

Article 29
DEPOSITAIRE

Le Secrétaire général de 1'Organisation des Nations Unies est le
dépositaire de la présente Convention.

Article 30
TEXTES FAISANT FOI
L'original de la présente Convention, dont les textes anglais, arabe,
chinois, espagnol, {rangais et russe font également foi, est déposé auprés

du Secrétaire général de 1'Organisation des Nations Unies.

EN FOI DE QUOI les soussignés, a ce ddment habilités, ont signé la
présente Convention.

FAIT & Rotterdam, le dix septembre mil neuf cent quatre-vingt-dix-
huit.
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Annexe [

RENSEIGNEMENTS DEVANT FIGURER DANS LES NOTIFICATIONS ETABLIES
EN APPLICATION DE L'ARTICLE 5

Les notifications doivent comporter les renseignements suivants

1. Produits chimiques : propridtés, identification et emplois

a) Nom usuel;

b} Nom chimique d’aprés une nomenciature internationalement
reconnue (par exemple, celle de |'Union internationale de chimie pure et
appliquée (IUPAC)], si upe telle nomenclature existe;

c) Noms commerciaux et noms des préparations;

d) Numéros de code : numéro du Service des résumés analytiques de
chimie, numéro de code dans le Systéme harmonisé de code douanier et

autres numérgs;

e) Informations concernant la catégorie de danger lorsque le
produit chimique fait |'objet d'une classification;

f) Emploi ou emplois du produit chimique;

g) Propriétés physico-chimiques., toxicologiques et
écotoxicologiques.

2. Mesure de réglementation finale

a) Renseignements concernant la mesure de réglementation finale :
1) Résumé de la mesure de réglementation finale;
11) Références du document de réglementation;
tii} Date de prise d'effet de la mesure de réglementation finale;
iv) Indication permettant de déterminer si la mesure de
réglementation finale a été prise sur la base d'une évaluation

des risques ou des dangers et, dans 1’affirmative, informations
sur cette évaluation et mention de la documentation pertinente;
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v)

Vi)

b)

Raisons ayant motivé la mesure de réglementation finale,
concernant la santé des personnes, notamment celle des
consommateurs et des travailleurs, ou |'environnement;

Résumé des dangers et des risques gque présente le produit
chimique pour la santé des personnes, notamment celle des
consommateurs et des travailleurs, ou |‘'environnement, et effet
escompté de la mesure de réglementation finale;

Catégorie{s) pour laquelle (lesquelles) la mesure de

réglementation finale a été prise et, pour chague catégorie :

i)

ii)

iii)

c)
la mesure

d)

i)

ii)

Emploi ou emplois interdits par la mesure de réglementation
finale;

Emploi ou emplois qui demeurent autorisés;

Estimation, lorsque cette donnée est disponible, des quantités
du produit chimique produites, importées, exportées et
employées;

Dans la mesure du possible, indication de |’intérét probable de
de réglementation finale pour d'autres £tats et régions;

Autres renseignements utiles, par exemple

Evaluation des incidences socioéconomiques de la mesure de
réglementation finale;

Le cas échéant, renseignements sur les solutions de remplacement
et leurs risques respectifs, par exemple

- Stratégies de gestion intégrée des nuisibles;

- Pratiques et procédés industriels, y compris techniques
moins polluantes.
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Annexe II

CRITERES ROHGISSANT L’INSCRIPTION A L'ANNEXE 111 DES PRODUITS
CHIMIQUES INTERDITS OU STRICTEMENT REGLEMENTES

Lorsqu’il examine les notifications transmises par le Secrétariat en
application du paragraphe 5 de |'article 5. le Comité d'étude des produits
chimiques

a) Confirme que la mesure de réglementation finale & &té prise pour
protéger la santé des personnes ou l'env.ronnement;

b) Vérifie que la mesure de réglementation finale a été prise & la
suite d'une évaluation des risques. Cette évaluation doit reposer Sur une
&tude des données scientifiques effectuée en tenant compte des
circonstances propres & la Partie considérée. A cette fin, la
documerntitation fournie devra démontrer ce qui suit

1) Les données étudiées ont été obtenues par des méthodes
scientifiquement reconnues;

i1.) Ces données ont été analysées et corroborées selon des principes
et des procédures scientifiques largement reconnus;

iti) La mesure de réglementation finale est fondée sur une évaluation
des risques qui tient compte des circonstances propres a la
Partie qui a pris la mesure;

¢c) Détermine si la mesure de réglementation finale fournit une base
suffisante pour justifier 1'inscription du produit chimique considéré &
1'annexe 111, compte tenu des &léments suivants

i) La mesure de réglementation finale a-t-elle entrainé, ou
devrait-elle entrainer. une diminution sensible de ia
consommat ion du produit chimique ou du nombre de ses emplois?

i1) La mesure de réglementation finale s'est-elle effectivenent
traduite par une diminution des risques; ou devrait-elle
entrainer une diminution importante des risques, pour la santé
des personnes ou |'environnement dans la Partie qui a soumis la
notification?

111} Les considérations qui ont mené a la mesure de réglementation

finale sont-elles valables uniquement dans une zone géographique
restreinte ou dans d’autres circonstances particuliéres?
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iv) Apparait-il que le produit chimique considéré fait 1'obhjet
d’échanges commerciaux internatianaux?

d) Tient compte du fait qu'un abus intentionnel ne constitue pas en

Soi une raison suffisante pour inscrire un produit chimique a
{’annexe [11.

-30-



PRODUITS CHIMIQUES SCUMIS A LA PROCEDURE DE CONSENTEMENT PREALARLE

Annexe YII

EN CONNAISSANCE DE CAUSE

Nom du produit chimique Numéro du Service des Catégorie
résumés analytiques de
chimie

2,4,5-T 93-76-5 Pegticide
Aldrine 309-00-2 Pesticide
Captafol 2425-06-1 Peaticide
Chlordane 57-74-9 Pesticide
Chlordimeform 61464-98-3 Pesticide
Chlorobenzilate 510-15-6 Pesticide
DDT 50-29-3 Pesticide
Dieldrine 60-57-1 Pesticide
Dinoseb et sels de 88-85-7 Pesticide
dinoseb
Dibromo-1,2 é&thane 106~93-4 Pesticide
{EDB)
Fluoroacétamide 640-19-7 Pesticide
HCH {mé&langes 608-73-1 Pesticide
d*isoméres)
Heptachlore 76-44-8 Pesticide
Hexachlorobenzéne 118~74-1 Pesticide
Lindane 58-85-9 Pegticide

Pegsticide

Composés du mercure, y
compris composés
inorganiques et
composés du type
alkylmercure,
alkyloxyalkyle et
arylmercure
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Nom du produit chimigque

Numéro du Service des
résumés analytiques de
chimie

Catégorie

Penitachlorophéncle

87-86-5

Pesticide

Monocrotophos
{(Formulations liquides
solubles de la
substance qui
contiennent plus de

600 g Qe principe actif
par litre}

6923-22-4

Préparation pesticide
extrémement dangereuse

Methamidophos
{(Formulations liquides
solubles de la
substance gqui
contiennent plus de

600 g de principe actif
par litre)

10265-92-6

Préparation pesticide
extrémement dangereuse

Phosphamidon
{Formulations liquides
solubles de la
substance qui
contiennent plus de
1000 g de pripcipe
actif par litre}

13171-21-6 (Mélange,
isoméres (E} et (Z})
23783-98-4 {isomére
{21}

297-99-4 (isomére (E})

Préparation pesticide
extrémement dangereuse

Méthylparathion
{concentrés
émulsifiables
comprenant 19,5 %,

40 %, 50 ¥ et 60 % de
principe actif et
poussidres contenant
1,5 %, 2 % et 3 % de
principe actif}

298-00-0

Préparation pesticide
extrémement dangereuse

Parathion

{toutes las
préparations -
aérosols, poudres,
concentrés
émulsifiables,
et poudres
tensiocactives a
l'exception des
suspensions en
capsules)

granulés

56-38-2

Préparation pesticide
extrémement dangereuse




Nom du produit chimique

Numéro du Service des
régumés analytiques de

Catégorie

dibromopropyle

chimie
=1 ] e L = - .- e

Crocidolite 12001-268-4 Produit industriel
Biphénylea polybromés 36355-01-8 (hexa-) Produit industriel
(PBB) 27858-07-7 (octa-)

13654-09-6 (deca-)
Biphényles polychlorés 1336-36-3 Produit industriel
(PCB)
Terphénylea polychlorés | 617688-33-8 Produit industriel
{(PCT)
Phosphate de tri - 2,3 126-72-7 Produit industrial
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Annexe IV

CRITERES REGISSANT L°INSCRIPTION DE PREPARATIONS
PESTICIDES EXTREMEMENT DANGEREUSES A L'ANNEXE []1]
ET DONNEES A COMMUNIQUER

Premiére partie. Documentation a4 fournir par la Partie présentant une
proposition

Les propositions présentées en applicalion du paragraphe | de
}'article 6 sont accompagnées de la documentation voulue. qui doit
contenir les informations suivantes

a) Nom de la préparation pesticide dangercuse:
) Nom du ou des produil{s) aclifs présent(s) dans la préparation;
¢) Dosage des produjts actifs dans la préparation;

d) Type de préparation;
e) Noms commerciaux et noms des producleurs. sj possiblei

f) Modes d’utilisalion de la préparation courants el reconnus dans
la Partie présentant |a proposilion:

Q) Description claire des incidents survenus par suite du probléme,
v compris effels néfastes el maniére dont lta préparation a €té utilisée:

h) Toute mesure réglementaire, administrative ou autre prise ou
devant étre prise & la suite de ces incidents par la Partie présentant la
proposition.

Deuxieme parlie. Renseignemenls 4 réunir par le Secrélariat

En application du paragraphe 3 de |'article 6, le Secrétariat
rassemble les renseignements ci-aprés concernant la préparation

a) Propriétes physico-chimigues, toxicologiques et
dcotoxicologiques de la préparation;

b) FExistence de restrictions concernanl la manipulation ou
|‘applicaltion de la préparalion dans d'autres Etats:

¢) Incidents liés & la préparation dans d'aulres Etats;
d} Renseignements communiqués par d'autres Parties, par des
organisalions internalionales, par des organisalions non gouvernementales

ou par d'autres sources d'information pertinentes, nationales ou
internalionales;

¢) FEvaluations des risques et/ou des dangers., si possible;
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f) Indications. s1 possible, concernant ]‘'étendue de 1'emploi de la
préparalion, par exemple le nombre d'homologations ou lc¢ volume de la
production ou des ventes:

2)  Autres formulations du pesticide considéré et. le cas échéant.
incidents liés & ces formulations:

h)  Aulres pratiques en matiere de lutlte conlre les nuisibles;

i) Autres renseignements jugés uliles par le Comité 4 'étude des
produils chimigues.

Troisiéme parlie. Critéres régissant |l’inscription de préparations
pesticides extrémement dangereuses A }'annexe 111

Lorsqu'il examine les propositions gqui lui sont communiquées par le
Secrétariat en application du paragraphe 5 de |'article 6, le Comité
d'élude des produits chimiques tient comple des éléments suivants

a) Fiabilité des données tendant A prouver gque |'emploi de la
préparation conformément aux pratiques courantes ou reconnues dans la
Partie présentant la proposition a causé les incidents signalés:

b)  Pertinence de ces incidents pour d'autres Etats connaissant un
climat et des conditions analogues el ayani des modes d'utilisation de la
preparatijon similaires;

¢} Existence de restrictions concernant la manipulation ou
| ‘application de la préparalion et supposant l'emploi de technologies ou
de techniques qui pourraient ne pas etre raisonnablement ou largement
applicables dans les Etats qui n'auraient pas les infrastructures voulues;

d) Importance des effels signalés par rapport 2 la quantité de
préparalion cmployée;

e) Un usage abusif intentionnel ne constitue pas en soi une raison
suffisante pour tinscrire une préparation & 1'annexe III,
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Annexe V

RENSEIGNEMENTS DEVANT FIGURER DANS LES NOTIFICATIONS
' EXPORTATION

t. Les notifications d'exportation doivent contenir les renseignements
suivants

al Nom et adresse des autorités nationales désignées compétentes de
ia Parlie d'exportation et de la Partie d'importation;

b} Date prévue d'exportation A destination de la Partie
importatrice:

¢} Nom du produii chimique interdit ou strictement réglementé et
résumé des renseignements demandés A |'annexe 1 qui doivent &tre
communiqués au Secrétarial conformément & |‘'article S. Lorsqu'un mélange
ou une préparalion comprend plus d'un produit chimigue de ce Lvpe. ccs
renseignements doivent étre fournis pour chacun de ces produils.

4} Une declaration indiquant, s'ils sont connus. la catégorie
dlutilisation prévue ainxi que !'emploi prévu & ['intéricur de cettu
catégorie dans la Partic importatrice:

¢} Mesures de précaution a prendre pour réduire [‘exposition au
produit (himigque et les émissions de ce produit:

'} Dans le cas d'un mélange ou d une préparation, la teneur du ou
des produits chimiques interdits ou strictemen! réglementés qui en f{ont
partie¢;

g)  Nom el adresse de 1'importateus:

h}  Toet renseignement supplémentaire dont dispose !'autorite
nationale désignée conpétente de la Partie exportatrice et qui pourrait
aider ] autorité nationale désignée de la Partie importatrice.

2. En plus des renseignements demandés au paragraphe | ci-dessus, la
Partic exportatrice fournire tout autre renseignement complémentaire
spécifié a4 |'annexe 1 que la Partie importatrice pourrait lui demander.

=-36-



POTTEPOAMCKAA KOHBEHLIUA O MPOLUEQYPE MPEIBAPUTEIIBHOTO
OBOCHOBAHHOTO COTNTACHA B OTHOLEHHH OTIENBHBIX
OITACHBIX XUMHUHYECKHX BEUIECTB ¥ NNECTHLIMIOB
B MEKIYHAPCOHOW TOPTOBIE

Oprauuszauys O6senyHeHReIx Haunu
1998






POTTEPOAMCKAS KOHBEHUHWA O MPOUEIYPE NMPEOBAPHUTEIILHOI'O
OBOCHOBAHHOTO COIIACHS B OTHOUIEHHWH OTHEJIbHBIX
ONMACHBIX XMMHUYECKHVX BEUIECTB U MECTULLMIOB
B MEXKIIYHAPOJHOH TOPTOBIE

Cro pOHBI HacTosIeW KOHReHUHH,

€O31LaBaf BPENHOE BO3DEHCTBYE WA 310POBbE ¥ OKPYXKAIOMIYIO CPeay
OTHENBHBIX ONACHBIX XYMHYECKAX BEIWIECTB H MECTHMURNOB B MEXIAYHapOIHOU
TOprosxne,

CChiJ1AACh HA COOTBETCTRYIOILHE TOJIOXKEHUS Puo-ne-KaHeApcKkoH
NeKJIapalVH Mo OKPY>XAarouie#t cpelle H Pa3BUTHIO ¥ rraBy 19 [losecTky aHsi
Ha XXI Bex, xacarmolgylocsi "3X0.I10TKUECKH 6e30MacHOro YrnpaBleHHs
KWCNONB3OBAHHEM TOKCHYHDBIX XMMHYECKHX BeLUIECTB, sKatovas
NpeaoTBPaALIEHHE HE3AKOKHOTO MEXJIYHAPOLITIOr0 060p0TA TOKCHYHBIX ¥
OTMAacHbIX MPOYKTOB",

YYKTBIBAA pabory, npojenannyio [Tporpammot Opranusanuu
O6beanuenHpix Hauni no okpyxalowen cpese (FOHETI) 1 [TpooBOILCTBEIIHON ¢
CENBCKOXO3AUCTBEHHOH opraHuiauuer ObrenuHenHsx Haunn (PAO) no
NpUMeHEHHIO HOGDOBOILHON MPOilenyphl TPENBAPDHTEFLHOTO 06OCHOBAHHOIO
cornacus, couepkameucs B MaMeHeHHbIX JIOHXOHCKUX PYKOBOJAMIYX
NPpHHUANAX 0OMeHA KHDOPMALIMES O XIMWYCCKHX BelleCTBax B
MexxayrapogHoy Toproase TOHEIT (inxke HMenyeMbix Kak "M3MeHeNHbie
JlornoHCcKHE pyxoBoaALMe NpuHLMABLT), a TakokKe B MeXAYHAPOXHOM KOAeKce
TIOBEJEHNA B OONACTY PACTIPENCNEHKS H UCTIONB30BaHUA NMecTHUUmIoB DAO
{HU>Xe ¥MeHyeMOM Kak “"MeXIYHapONiibli KONEKC [IOBCASHHUS "),

NMDUHKMAs BO BHUMAHWE YCJIOBUS W OCODBIE MOTPEOHOCTH
Pa3syBaIOMNXCA CTPAH ¥ CTPAH C MEPEXONRON 3KOHOMMKOH, 0c00EBHO
HEOOXOXMMOCTbL YKPENITEHHA HAUMOMANBHBIX BOIMOXHOCTEY U TMOTEHIHANA B
061acT¥ pauUMOHANBHOrO HCMOIBL30BAHHS XHMMWUECKHX BEILECTB, BKIIOYAsN
nepenayvy TexHonoruu, obecrnedeHue GUHaHCOBONM W TEXHUUECKOH MOMOWIH U
CONEHCTBHE COTPYAHUYECTBY MexJy CTOpOHaMu,

NMDUHHHUMAA K CBCOEHHIO OCO6BFC nOTDC6HOCTM HEKOTOpPbBIX CTPaH B
WHODOPMALI¥H O TPAH3UTHLIX NepeBoIKax,

TDY3HABAA HEOOXOZMMOCTH CONERCTEHS PACNPOCTPAHEHHIO NPAKTHKK
paLXOHAJNILHOTO HCIOJb30BAHUA XHMHYECKYX BElECTB BO BCeX CTPaHax C
YYETOM, B YaCTHOCTH, NOOPOBOJIBHBIX CTAHIAP. OB, HIMTOXEHHBLIX B
MexnyHnapoaHoM Kolekce nosexeHds v Kojaexce 3THKY B 006MacTH
MEXKIYHAPOLHOH TOProsiu xuMuueckMy pelttecteamu IOHEIT,



Xenaf obecnevyuTs, YTOObl ONaclible XUMHYECKHUE BELIECTBA,
3KCMOPTHUPYEMBIE C UX TECPPUTOPUH, ObUIH YITaKOBAHBI ¥ MapKKpOBaHbl
METONOM, 0GecneUyBalOLIHM HAKeXXHY0 3alUHBTY 3MODOBLA 4ellOBEKA W
OXDPY>XAMOLIEH CPeiibl, KOTOPbIA COOTBETCTBYET IIPHHLHNAM H3MEHEHHBIX
JIOHROHCKHX PYKOBOAAWMX MPUHLMAIOB H MeXIYHAPOIHOro KOJAEKCA
NoBeHeHY A,

NpHY3HABAA., YTO OCHOBHLIC 11AHPABIIEKHSA ACATENLHOCTH B obnacru
TOPrOBIY U OKPYXAIWIECH CPEXbI 0K Bb] §bITh B3aUMOMONONHSIOILIKYMY B ucnax
HOCTH X EHUA YCTOHYHBOIO Pa3BUTHA,

0oMteEpKMBaAAd, YTO HH OOHO MNMOMOXEHHE HACTOAUICH KOHB&HHHH HE
TONKYETCH KAK NMOAPA3yMeBalouice Kakue-nubo HIMeHeH R 8 npaBax H
06A3aHHOCTSX NioBou CTODOHbl B paMxax no6oro CYLICCTRYIOUIETO
MEXAYHapOOHOro CorjlallieHUs, NPUMEHsIEMOro B OTHOILUGHHH XUMHUYECKUX
BEMECTB B MEXAYHAPOIHON TOProBNe MiH OXPAHbI OKPYIKAIOLUEH CPENbI,

CO3HABAA. YTO BBIUCH3IJIOXKEHHASA KOHCTATHPYIOW AN YaCTh HE NMpH3IBaHa
YCTAaHaBIIMBATh HEPAPXUIO MEXJY HACTOSLICH KOHBGHU,HCH ¥ NPyruMu
MEXNYHAaDOAHBIMK COTJ1dlUCHUAMYU,

OVAYyUY NDEUCTIONHEHD] TBEPIOY PELIKMOCTH 06eCreyn Ty OXpany
310DOBbA YEJIOBEKA, B TOM YHCJE 3N0POBbA NMOTPEOUTENEH M paBoyHx. u
OKDYXaloUled cpefbl OT MOTEHIHANBIO BPENHOTO BO3ACHCTBUA OTHEILHBIX
XUMHYECKHX BELIECTB W TMECTHUHMIOB B MEXNYHAaPONHOU TOPropile,

JOTOBOPHIIMCH O HM>KECNEAYHOUIEM:

Cratps !

HCJIB

Uens HacTtosanen KoHBeHUMU - cnoco6CTBOBaTE 00ecneyeHyo o6 uleH
OTBETCTBEHHOCTH H COBMECTHLIM YCHIIUsaM CTOPOH B MEXIYlIapOIHOH
TOProBile OTAENbHBIMY ONACHbIMY XMMUUYECKHMMY BEUIECTBAMH IS OXpaHbl
3MOPOBLY YENIOBEKA ¥ OKPYXAWILUEN CPEfbl OT MOTECHUMATBHO BPEAHOr0
BO3NEHBCTBYS U COJEHUCTBYA UX SKONOTHYECKH ODOCHOBAHROMY
HCTMIONB3OBAHUIO NyTeM obneryecius ofmMena 1sHbOPMalLBey 00 UX CBOUCTBAX,
3aKpenJicHUS NOMOXEHUN 06 OCYLIECTBIEHHH HA HaLMOHATbHOM YPOBHE
mpouecca NPHHATHA DELLEHWH, KAcalolUUXCs HX HMIIOPTA M DKCIOPTA, U
PACTIPOCTPAHEHUA 3THUX pelleHy cpear CTopoH.



Crates 2
Onpegenenns
Ina uenen HacTositew KOHBEHILHYU:

a) “XUMHYECKOEC BELLECTBO " O3HAYAET BENIECTBO, KOTOPOE
CYLUECTBYET CAMOCTOSTENBLHO HIIY B CMECH HIIM B COCTAaBE Mpenapara u
H3TrOTORJIEHO NPOMBIWIJIEHHbIM CHOCOGOM HJIY ITOJIYHEHO €CTECTBCHHBIM
yTEM, HO HE COREPNHUT HUKAKHX XKHUBBLIX OPTAHHWIMOB. DTOT TEPMUS
OXBATBIBAET CJAEOYIOLIME KATCIOPHU: MECTHUMISI (8xut0odas 0ocobo orracHele
NECTHUKANBIE COCTABRI) ¥ NPOMbBIULIEHHbIE XHMHBKATb!;

b) "3aTpellleHHOe XdMHYECKOE BEMIECTBO" O3HAYACT XUMHYECKOE
BEIECTRBO, BCe BUMBI (IPHMEHENHS KOTOPOTO B PAMKAX GJHOIf BIH
HECKOJNIbKMX KaTEerOpH¥ GbIIM 3amnpeleHbl OKOHYATE/IbHbIM
DCFJ'I&MCHTHU.HOHHBTM NMOCTZHOBNAEHHUEM B LECITAX OXpaHbf 3]]0]308]:51 YeJIOBEKA
HITY oXpyXatoweH cpenbl. Clona BXOLAT XUMUYECKUE BELIECTBa, B PA3PELEHUH
Ha MEPBOE UCIOJNbIOBAKHE KOTOPBIX OBIJI0 OTKA3aHO WIIK KOTOPhIE HBLIK
U3BATHI NIPOMBILINEHHOCTRIO THOO U3 NPOJAXH BHYTPH CTPaHbl, AUGO K3
YIpolleCca JaliLHEWIIEr0 PACCMOTPEHMA Ha TIPEAMET pa3peileHs KX
TIPOJAXKy B MaHHOW CTPaHE. ¥ NpH PTOM CYUIECTBYET SIBHOE CBMIETEJBCTBO
TOTO, YTO TAKHE MEPbI OBIJIK MPUHATHI B LUEJISAX OXPaHbl 3A0POBLN YEIOBEKA
HJM OKpPY>KaloWeu cpefbl.

c) "cTPOro OrpaHHYeHHOEe XWMHYECKOe BELLIECTBO  O3HAYaeT
X¥MHYECKOE BEeleCTBO, SIPAKTHYECKY JNI000E HCTIONL30BAHKHE KOTOPOTO B
paMyax OJHOU HJIH HECKOJNbKHX KAaTEropyH 61O 3aMpeUIEHO
OKOBYATENbHLIM PETIaMEHTANYOHHBIM MMOCTAHOBIIEHUEM B [{EJINX OXPAHBI
3ROPOBBA YEJOBEKA UM OKPYXKalUIek cpelkl, HO B OTHOLIEHHY KOTOPOTO
OTJENIbHBIE KOHKDPETHBIE BHOBl NPUMEREHHS BCe Xe pasperuennl. Cioga BXOAAT
XHMUYYCCKYE BEIIECTBa, B Pa3pelyEHUU Ha NMPAKTHYECKY BCE BUADI
HCTTONB3OBAHKSA KOTOPhIX ObINO OTKA3aHO HIYW OHH GBUIA MUIBATSI
fIPOMBILUITEHHOCTBIO JIXOO0 W3 MPOJasky BHYTPH CTPaHbl MJIY 3X& H3 MpOoLecca
DaNbHEeNUEero pacCMOTPEHMS Ha NPEIMET Pa3zpellenHs] UX NMPONaXH B NaHHOM
CTpaHe, M NMPH STOM CYLUECTBYET SBHOE CBUIETENTBCTBO TOTO, YTO TaKHE
Mepbl ObUIII TIPUHATHI B LETSX O0XPatbl 3NOPOBhA YEJ0BEKA HIIH OKPYXKaroUIEH
cpelbl;

d) "0cO0B0 OMACHBIN MECTHUUNWIHBIA cOCTaB” 03HAYAET XMMUUECKoe
BCLUECTBO, NOJIydeHHOE MUTS UCTIONL30BAHKA B KaYeCTBE NECTHLNIA,
KOTODbIH BbI3LIBACT CEPbE3HbIE NMOCNCACTBHS ANA 3NOPOBbA YeOBEKa MK



OKpy>calolern cpeab!, HabIOmaeMble B TeYeHHe KOpPOTKOro nepuoua 8peMeHu
mocjle eNHUYHOTO WAH MHOMOKPATHOI'O BO3JEUCTBYA B YCJIIOBUAX €T0
HCTTONTL3OBAH U,

e) "OKOHYaTETbHOE PErNAMEHTALMOHHOE MOCT2HOBIEHHE" O03HAYAET
BbIHOCUMOE CTOPOHOMR MOCTaHOBNEIME, He Tpebyioluee NMOCnenyolero
perfaMeHTaLHOHHOTO MOCTAHOBIIEHHUS, LUeNb KOTOPOIC 3aKIF0YaeTCs B
3aTpELIEHHH WIIH CTPOrOM OFPaHMYEHHH XHUMHYECKOro BEelileCTBa;

f) "3KenopT” B “HMTIOPT" 03HAYAIOT B PAMKAX HX COOTBETCTBYIOLLHX
3JHAYERHU NepeMelleHHe XMMHYECKOTO BelLecTsd U3 0gHOH CTOPOHEI B
Apyry1o CTOPOHY. MCKJIIOYAN YWCTO TPAH3WTHbIE ONEPAaLMH;

g2) "Cropona" 03Ha4aeT roCygapCTBO MUIM DPETHOHANBHYIO
OPTaNy3ayI0 3KOHOMUUYECKOW WHTErpaldi, KOTOPLIE CBA3aHbI
0653aTebCTBAMY Hacrosiiled KOHBEHLI MK W NNg KOTopbIX 5Ta KoHseHUMsS
BCTYTIMSIA B CHITY;

h) "pervoHanbHas Opra"Hy3auHs 9KOHOMHYECKOY MHTErpauyu’
03HAYAET OPraHMU3alUKio, CO3MAHHYIO CyBEPEHHBLIMH FOCYHRapCTBAMH KaKOoro-
nu6G0o perMoHa, KOTOPOM €& FOCYNapCTBaMH-YNIeHaMH NMOPy4eHO 3aHUMaThCsA
BOMPOCAaMH, PeryaupyeMbIMH HacToAl ey KOHBeRUMER, H KOTOPAaA MOJKHBLIM
06pa3oM yroNHOMO4Y€e€HA B COOTBETCTBHM €O CBOMMM BHYTPEHHHMH
npoueRypaMy MOANUCATh, PATADHIKPOBATb, NMPHHATS H ORO6PUTH
HacTOAWYI0 KOHBEHUHIO MM NPUCOCAYHUTBCHA K HEH,

i) "KOMHTET MO PACCMOTPEHHIO XHMUYECKUX BELLECTB" O3HavyaeT
BCTIOMOTaTeIbHLIA OpraH, 0 KOTOPOM FOBOPUTCS B MyHKTe 6 cTaThH 18.

Cratba 3

Cdeoa geficTBug KOHBEHUHY

1. Hacrosimaa KonseHUust NpyMeHsAeTcd B OTHOWEHHH:
3) 3aNpELUEHHBIX UM CTPOrO OTPAaHHYEHHbIX XHMHYECKUX BELIECTRB; W
b) 0c060 OMacHbIX MECTHIHOHRIX COCTABOB;

2. HacTtoswas KOHBEHLHA HE MPUMEHSAETC B OTHOIEHHY.



a)  HapKOTHYECKMX CPEINCTB M TICHXOTPOMHBIX BEileCTs;
b)  panuoaxTHBHBIX MATEPUANIOB;

C)  OTXOmOB;

d)  XMMHYECKOro OpyXnsa,

e)  GapMaUeBTHUYECKHX MPeNapaToB, BKAIOYAA IEKAPCTBA IJ18 NIoJeH
M BETEpPHHApPHblE CPENCTBA;

D XHMH4eCKUX BEUXECTB, HCITOJIb3YEMbIX B KAUECTBC NHIUIEBLIX
Xo6aBoK;

g)  TPOXOBOJILCTBHUSA,

h)  XMMHYecKUxX BELULECTB B 00BHEMAX, B KOTOPBIX OHH BDSM SIM MOTCYT
0Ka3aTh HeBNAronpHATHOE BO3JEUCTBUE Ha 3N0POBbE YEJOBEKA WIN
OKDY3KAIOUIYIO CPpeny, NPH YCIOBUH, UTO OHH HMIOPTUPYIOTCA:

1) ANS UeNen GpoBeacIIUN HCCIelOBAHKM HIFE aHANK3a, UK

1) OTHEeNbHBIMY NMUAMH HJIS ABYHOTO MONB3OBAHUSA B
KOJMMYECTBAX, PA3YMUBIX IS TAKOrO BHOA HCMOJIL3OBAHNMS .-

Crarbs 4
Haauaqc HABIE HALIHOHAJIIBHBIE ODTANWEI]

1. Kaxnana Croposa Ha3HavyaeT ONUH BIAH [1ECKOJIbKO HALUOHANBHbIX
OpPraHoB, KOTOPblE YOOTHOMOYCIIbl BbICTYNATL OT €€ UMCHR NPH BLITONHEHUU
aAMHMHUCTPATUBHBIX DYHKUMH, NpelycMaTpHBacMbiX HacToswey KouseHuHen.

2. Kaxnasn Ctopona ¢rpeMUTEea 006ciicYHTh, YHTODb! TaKO® OPrad UnH
opraHs! of0Ramalid JOCTATOUHLIMU pecypcaMu Ana dHDHEKTUBHOrO
BbIOJIHEHM S CBOMX 3ajad.

3. Kaxgaas CropoHa He DO3NHEE JaThl BCTYIJICHHA JUTS Hee B CUJIIY
Hactosuel KoHReHUMH coob1naeT ceKpeTapHaTy HA3BaHHE M alipec TAKOTO
opraua wiu oprados OHa He3aMeNNUTENBHO YBENOMISICT CeKpeTapuar o
JIIOOBIX UIMEHEHUAX, KACAIOLUUXCH HA3RAaHHA MY afpeca TaXxoro Oprana unu
OPraHoB.



4. CekpeTrapHaT He3aMemTuTeNbHO UHbOpMUpyeT CTOPOHBI 06
YBEJIOMJIEHUAX, NONIYHaeMEIX KM B COOTBETCTBHH C TYHKTOM

Crarsa S

[Mpouenypsl, Kacalollpecs 3aNPELUCRHBEIX HITH CTPOCO

OrPaHUYECHHbIX XUMHYCCKUX BEIIECTB

1. Kaxnaa CTOpoHa, NpUHSABLIAS OKOHYATE/IbHOE PErNaMEHTALIMOHHOE
NOCTAHOBJIEHHE, HANPAaB/ARAET CEKPETAPHUATY B MHCbMEHHOM BHIE
YBEOOMJIEHHE O TaKOM [MOCTaHOBJNeHHY. TaKoe yBeJOMJIEHME HATlpaBNAeTCA
KaK MOXHO CKOpee, W B JI0DOM cly4ac He TNO3fHEE YeM 4YEPE3 ASBAHOCTO
JHEH NOC/Ie DAThl BCTYINEHUS B CHNY OKOHUYATENHHOTO
PernaMeHTaOgRORHONO NMOCTAHOBNEHWS, ¥ COMEPXUT HHPOPMALIHKIO,
TpeBGyeMyIo B COOTBETCTBUM C NPHAOAKEHUEM |, €CITH TAKOBAS MMECTCH.

2. Kasxnas CTopoHa Ha gaTy BCTYTNNEHUA JJIA HEE B CWIIY HACTOSIEH
KOHBEHUMH YBEAOMNSET B MHCHMEHHOM BHOE CEKPETAPHAT O JAECHACTBYIOIYX B

3TO BPEMS OKOMYATENIBHLIX periaMeHTallMOHHLIX TIOCTAHOBNEHUAX, 32
HCKJIIOUeHHEM BeeXx TeX CTOpOH, NMPEICTaBUBIUUX VBEIOMIIEHUS 00
OKOHYATENbHBIX PErNAMEHTALUHOHHBIX NTOCTAHOBIEHHSX B COOTBETCTBUY C
U3MEHEHHBIMH JIOHZOHCKUMH PYKOBOISLWMMY NPIHLUHIAMY HaY MeKayHapoaAHbIM
KOACKCOM [MOBEAEHUN, KOTOPble HE JIOMXKHBI ITOBTOPHO MPEACTABIATL TaKue
YBEAOMJIEHHUA.

3. CexpeTapHaT Xak MOXXHO CKOpee U B JIIOOOM ciyuyae He MO3J(Hee, 4eM
yepes LEeCTh MECSALIEB TOCIIE MOJIYYEHT YBEROMIEHUS B COOTBETCTRUH C
OYHKTaAMH | ¥ 2 ONpEnefeT, COMEPXHUT K yBeNOMiIeHNe pHbOPMALIUIO,
TpeGyeMyIO B COOTBETCTBHU C npuioxeHweM 1. BeiiM yBeROMIEHHE CONEPXUT
HEOOXOOMMYTIO WHGOPMAIIHIO, CEKPETAPHAT HEIAMERIUTENLHO HATIDABISET
sceM CTopoHam pe3ioMe MONYYeHHOH HHpopManuu. B ToM cnyyae, ecnu
yBEIOMJIEHYE HE CONEPXHUT TpebyeMon UHGOPMALIH, OH COOTBETCTBYICLTYM
o6paszoM MHDOpMHUDPYeET yBegomismoniyio CTopody.

4. CexpeTapuaT KasXisle WeCTh Mecsiues HanpasnaeT CTOPOHAM KDPaTKUM
0630p HHMOPMAUYH, TIONYYEHHON B COOTBETCTBUU C ITYHKTaMy | v 2,
BRIIOYAA BHAOPMAUYIO, KACAIOMYIOCH TEX YBCJOMJIEHUH, 8 KOTOPbIX He
M3N0XEHAa BCA HHGOpMaLUA, TpeGyeman COrNacHO NMPHIIOKeHHo |.

5. [Tocne TOro, xak cexperapuaT NoJIyYHil no KpaHHew Mepe 0HOo
YBEOOMJIEHHE OT KaXJIOroc U3 JABYX PEervOHOB, NPpHMEHAIOUYX NTPOLERYDY
IPEOBAPHTENBHOTO OBOCHOBAHHOTO COTJIACHS, OTHOCHTEJIBHO KOHKPETHOIO



XMMHYECKOrO BELWECTBA, KOTOPOe COMNACHO €ro NpoBepKe yIOBJIECTBOPSET
TpeGOBaHUAM NPUNOXEHUN I, oH HaripapaseT ux KomuTeTy no paccMOTpEHHUIO
XMHUYecKUX BeruecTB. COCTaB perdoHOB, OXBATbIBACMLIX TIPOLIENYPOH
NPEeABAPUTENBHOTO 0BOCHOBAHHOTO COMTACHS, ONPEXE.ISICTCH B DELUIEHHH.,
KOTOpoe OYIeT NMPUHATO KOHCEHCYCOM HA nepBoM coBellanin KordepeHuuu
CrtopoH.

6. KoMHUTET 1O paCCMOTPEHNIO XHMUUYECKHMX BELLECTH NPOROIUT 0030D
KRDOpMALHY, IPefOCTABIIREMON B PaMKAX TaKHX YBEHOMJEHMUH, ¥ B
COOTBETCTBUHU C KPUTEPUSIMH, HU3SOXEHHBIMU B TIpWIoXKchHny [1, spyHOCUT
Kondeperuuu CTopoH peKOMEHIALHIO O TOM, JOIDKHO SIM pacCMaTPHBaEMOE
XUMHYECKOE BELOECTBO MONMafaTh MO MPOUENYDPY NpefBaprTeIbHOTO
06G0CHOBAHHOTO COTAACHA U COOTBETCTBEHHO DLITh BKIIOYEHO B

npuwioxenye 11,

CraTba 6

IIpoueaypst. KacaroutHecs 0co60_0NacHbIX NECTHIIMIHAIX COCTABOR

1. JIobag CTopoHa, ABJIAIOIIANACS PA3IBHBAIOLLCIICA CTPAHOY UJTH CTPaNo#H C
NepexoaHOH B3XOHOMUKOM ¥ VCITbIThIBAIOIUAA NPOBREMBI. BLIZbIBAEMBIC KaKMM-
160 0c0b60 OMacHbIM NMECTHOHUIHBIM COCTABOM TpPH CYHNIECTBYIOIUX YCAOBUAX
€ro UCMOJIbIOBAHUA HA €€ TEPPUTOPKH, MOXET NPEINIOXKHTE CeRpeTapHary
BKJIIOYWTEH STOT OMNMACHBIN NECTUUMAHBIM cocTas B npyioxeune [11. [Tpu
NMOXroTOBKe npenioxxeHrs CTOPOBa MOXET OTIUPATHCH 1HA TeXHUYeCKUe
3KCrNEepTHsIE JaHHBIE U3 JIIOBOTO COOTBETCTBYIOUIETO HCTOYHHKA. ITO
OpefioXeHue KOJKHO CONEpXaTh HEOOXONHMYIO UHDOPMALMIO,
NpeNyCMOTPERHYIO B YacT¥ | nipunoxenus [V,

2.  CexperapuaT KaK MOXHO CKOpee, HO B JII060M cllyuae He TO3MHEE YeM
yepes WECTh MEeCKUEs NMOCHe NMORYYENHE NPEIIIONKEHYA, TPERYCMOTPERHOTO
B MYHKTe i, NpoBepseT HalKuyue B HEM HHMOPMaUny, TPCOyeMon B
COOTBETCTBHY ¢ YacThio | mprnoxenwus [V. Ecan B npeanoxenny
CONePXHUTCA TpebyeMas WHDOPMANKS, CEKPETAPUAT HE3AMEIIIHTEABHO
Hanpasysier BcemM CTOPOH2ZM pe3toMe MONYHEHHOH HilbopMauuu. Ecnu xe
TaKas UAGOPMALIMA B NPEMTOXEHUH OTCYTCTBYET, OH HHGPOPMHAPYeT 06 3TOM
npemnararomyrw Cropony.

3. CexperapyaT cobUpaeT JONMONHATENLHYO HRGBOPMALNIO, ONpENEIeHHYI0
B 4aCTH 2 npuyioXeHHs [V, B OTHOWEHUH TTPEIJIOKEHUSA, HATIDABNSEMOTO B
COOTBETCTBHY C NYHKTOM 2.



q. [Tocne TOro, kak NpeaycMoOTpeHHbIe B MyHKTax 2 ¥ 3 Bhiute TpeGoBaHHA
B OTHOLUEHUHM KOHKPETHOrO 0Cc0o60 OMAaCHOr0 MECTHUHIHOIO COCTaBa
BBIMOJIHEHBI, CEKPETAPUAT HAMNDPABIAET NPEASIOKEHHE ¥ COOTBETCTBYIOILYIO
uHbopMauUo KOMUTETY MO PaccMOTPEHHIO XHMHYECKHX BELECTE.

5. KOMHTET N0 pacCMOTPEHHIO XHMHYECKUX BELIECTE PACCMATPHBAET
MHQPOPMALIMEO, CONEPKAINYKCS B NPERNONKERUI, ¥ COOPAHHYO HONOJIHHTENBRYIO
HHGOPMALIMIO U B COOTBETCTBUH C KPDUTEDUIMY, ONPEAENESHHLIMY B YacTh 3
npunoxenus [V, seiHocuT KondgepeHunu CTOPOH pexoOMeRIaLHIO O
OTHOCHUTEIBbHO HEOOXOIHMOCTH BRINOTEHUS AAHHOI'G OCOBO OMACHOLro
NMEeCTHUMRHOIO COCTABA B PAMKK MIpOLEedyDbl NpeiBapUTEILHOrO

0B0CHOBAHHOIO COTTaCHSA ¥, COOTBETCTBEHHO. B npuioxeHue 1.

Cratest 7

BKJHOMEHHE X¥MUYecKUX BemecTB B npuaoxxesgue [I1

i B OTHOUWIEHMH KaXKIOr0 XHMHYECKOr0 BEUICCTBd, KoTopoe KOMHUTET Nno
PACCMOTPEHKIO XHMUUYECKUX BEWIECTB NOCTAHOBHUI PEKOMEHIOBAThL JJIA
BKUloueHnd B npynoxenue I, on nogroTaBnuBacT MPOEKT JOKYMCHTA ENS
COReNCTBUS NPHHATHIO pelicHUs, [IOKYMEHT a1 CONCHCTBUSA TIPHIATHIO
peLUeHH s JOMKEH KaK MUHUMYM OCHOBBIBATBHCA Ha UH(OPMALMHM, YKA33aHRON B
BPHUNOXEHHH | BIIH, B 3aBUCHMOCTH OT OBCTOSTENLCTB, B NpunoxeHun [V, u
BKJIIOYATh HHPOPMALMIO 0 BUIAX HCTIOB3OBAHUA XMMUYECKOrO BEIUECTBA B
KaKof-TUOO KaTeropuu, HHOW, YeM KaTerOpHs, K KOTOPOH MNPHMEHALTCA
OKOHYATENBHOE PErlaMesTALIMOHHOE NOCTAHOBIECHYE.

2. PexoMeHDauus, yIoMsyTass B NyHRTe 1, M NPoexT NOKyMeuTa Has
CORGVICTBHA NMPHHATHIO peillenus nanpanisioTes Kondepesuny CTOpon.
KoHgepenuus CTOpOH MPUHHMAET pellieHUE OTHOCHTENBHO TOT0, AOJKEO JTu
JaHHOE XMMHUYECKOE BEINECTBO OXBAThIBATBCA MPOUCAYPOR
NpenBaPUTENBbHOrO OO0CHOBAHHOIO COTMIACHSL B COOTBETCTBEHHO

BKIIKOYaTHCA B npuaoxenue [II. U yTBepKIaCT POCKT JOXYMEH1A NJIs
CONEHUCTBUSA MNPUHATHIO DELLIeHUS.

3. Korga peimeHne 0 BKIIOYCHHM XWMHYECKOro BelecTs B npuioskenuc il
NPUHATO H COOTBETCTBYIOIMH JOKYMEHT ANS COACHACTBHUS MPHHATHUIO
peleHusa yreepxneH KondepeHuren CTOpoH. cexpeTapuar
He3aMeUIMTeNIbBHO PacipocTPanseT 3Ty wHdopMalmio cpemr sceX CTOPOH.



CraTbs 8

XuMHUYecKHe BelLecTBa, OXBAThiRaeMble NOBPOBOJTLHON TIDOUEXYDOU
IIDENBADUTENBHOTO 060CHOBAHHOTO COTAACKSA

B oTHOwEHHM 11060r0 XHMHUECKOTO BEILECTBA, BIIOTO YeM XHMHUUYECKOe
BEW[ECTBO, PUIYpHUpPYIOLlee B npHAoKenUuH III, koropoe 0xBaThIBANOCh
NOBpPOBONLHOY NMPONEAYPOYU NMPENBAPATENIEHOTO OBOCHOBAHHOrO COrNIACHSA
JI0 Havajla NposefeHKa nepBoro cosewaHna Koudepenaun CTOpoH,
Koudepenuusa CTOpOH NpUHHMAET Ha STOM COBELIAHWK PENIEHHE O BRJIIOYEHHM
JAHHOTO XWMWYECKOro BellecTBa B ripunoxeHude Il npy ycnosun, 4ro oHa
ybexxIeHa B TOM, UTO BCe TpeHOBAHHSA D ero BRIFOYEHHH B 3TO NMPHJIOKEHHE
OBLIIH BBITOJNHEHEL.

Cratbha 9

H3baTHe XUMUUYECKHX BEMECTB ¥3 NoudoKenus 1

1. Ecnu CTopoHa NpeacTaBlfeT CEKPETaApHaTy KAGOPMALUMIO, KOTOpas
OTCYTCTBOBANa BO BPeMSA MPUHATKS PELUEHUS O BKITIOUEHHUH TOrO HJIIK KHOCO
XUMHYeCKOro Bewlectsa B npunoxenue I, v 3Ta undpopmMaumsa yxasbisaeT Ha
TO, YTO €r0 BKIIIOUBHHE HE MOXET 6oJiee CYUTATHCA 00OCHOBAHHBIM
COrJACHO KPHUTEPHUAM B NpPKIICKEeHHUU |1 ¥y, B 33aBHCYUMOCTH OT
06CTOATENLCTB, B NpKIOXedHy [V, cexpeTapuaT HanpaBiasieT STY
uudbopmarHio KOMATETY N0 pacCMOTPCHHI0O XHMUYECKHX BELLIECTB.

2. KoMuTeT MO paccMoTPEHHIO XIIMHYECKHX BELIECTB NMPOROKHT 0630p
HHGOPMaAUHK, KOTOPYIO OH ITONYYaeT B COOTBETCTBHM C MyHkToMm 1. Ilo
KaXIOMYy XMMHYECKOMY BEILECTRY, B OTHOWIEHKHHU KoToporo KomureT no
PaCcCMOTPEHUIO XHMUUYESCKUX BELLIECTB MPUHKMAET pelieHHe COTNAcHO
COOTBETCTBYIOIUMM KPUTEPDUAM B MPUIOXEHUH 1], ¥IU B 32BUCHUMOCTH OT
OBCTOSTENBCTB, B BPUiIOKeEHUH [V, peKOMEHIOBATb €ro IR KIBLATUR H3
npwioxenig 11, oH monroTasIuBaeT nepecMOTPEHHBIM NPOEKT HOKYMEHTA
JUTA CONEHCTRUR NMPUHATHIO peliedvs.

3. PexoMeHpauusg, yrnoMsaHyTas B nyHkre 2, Hanpanasetrcs KondepeHuuy
CTOpOH 1 COMPOBOXKAAETCH [16PECMOTPEHHLIM POEKTOM JOKYMEHTA AJA
COIEUCTBUA NMpHHATHIO peulenusi. Koddepenuns CTOPOH NPUHHMAET pelUcHHE
O TOM, CNeJyCT JIM HU3BATh JAHHOE XMMHYECKOE BELLECTBO U3

nprnoxenys [ n onoBpuTh 11€6PECMOTPEHHBIM NMPOEKT TOKYMEHTA A
COOEHUCTBHSA NPUHATHIO PELLIEHWII.



4. Tlocne toro, kak Kondepeniuss CTOPOH NMPKKEANA PEUICHHE 06 UIBRTHH
XHMHYECKOr0 BeuiecTBa U3 npunoxensna 111 u onobpuna nepecMoOTPEHHBIHR
JOKYMEHT IS COMEUCTBHUS PUHATHIO PELUEHHUA, CEXPETAPHAT
HE3aMeJIMTENIbHO HaNpPasaseT 3Ty HHdOpMauuio sceM CroponaM.

Crarssa 10

O6s3areIbCTRA OTHOCHTEBHO HMINIOPTA XHMHYECKHX BEUIECTB.
BKJIIOMEHHBIX B NDpHjoweHue 111

1. Kaxpas CTopoHa OCyUIECTBNSET 3aKOHOBATENbHbBIE HITY
ANMHHHUCTPATHBHEIE MEpPL] M4 ofGecreyeHy s NPURATHA CBOEBPEMEHHBIX
pELIeHUY B OTHOIUEHHY YMNIOPTA XUMHUYECCKHX BELIECTB, BKIIIOYEHHBIX B
npunoxexxe 1.

2. Kaxgas Ctopona HampasigeT cexperapuaTty KaK MOXHO cKopee, HO B
no60M Chyudce He IMO3JIHEC YeM YEPEd NEBATh MECcALEeB NMoCJI€ HaThl
HanpaBAeHRsT NOKYMEHTA IJIA CONEHCTBHUHA NPUHATHIO PelueHUd,
YOOMSHYTOY0 B NYHKTE 3 ¢1TaTby 7, OTBET, KACAKOILHHUCA OCYLIECTBIEHHS €10
NpeJcToALEr0o HMNOPTA AAHHOMO XUMHUYecKoro BeuzectBa. Ecnyn CTopoHa
BHOCHT B OTBET HIMEHEHUS, OHA He3aMESJIUTEILHO NPeACTaBnseT
MepecMOTPEHIBIY OTBET CEXPETAPHATY.

3. CeXpeTapUaT MO HCTEYEHHH TIEPHONA, OTIPEREACHHOTO B IMYHKTE 2,
He3laMeIJIUTENbHO HAMPABNAET B MUCbMENHOM Buae CTOpORe, KOTOpPas He
Npe)CTaBHAA TAKOM OTBeT. npocskBy cuenats 3To. Ecnu CTopoHa He
CMOXET HATNpPaBHTh OTBET, CEXPETAPMAT B COOTBETCTBYIOLLIMX CIy4asx
0KAa3b1BAET €Y COICHCTBYUE B NPEJCTABSICHNY OTBETA B CPOKH, YKA34HHBIC B
floclefHeM npensioxesun NyukTa 2 cratey 11,

4, OTBET. NPEAYCMOTPEHIIBIA B TTYHKTE 2, NPEACTABASETCS B OJHOU U3
crenyoumnx Gopm;

a) OKOMYATENLHOE PellUeHHUe, TPUHUMAEMOE BO HCMONHEHHE
3aKOHOJATENIbHLIX HJIM aJIMEHHCTPATHRHBIX MEP!
1)  pa3peluTh HMTIOPT,
1)  He paipellaTs WMIOPT; WMAY

111)  paspelHrb KMIOPT TOJIbKO Ha KOHKPETHLIX YCIOBHAX, WU

b)  npoMeXyTOYHbIH OTBET, KOTOPbIY MOXET BKJIIOHATh:



i) TpenBapHTENIbHOC PEIUEHHE, pa3pellaloliee UMITOPT Ha
KOHKPETHBIX YCIOBUAX HAH 6€3 TAaKOBBIX HIH HE
pPa3peuJalolee HMIIOPT B TeYyeHHe MPOMEXYTOYKOro Nepuoa;

ii) 3asBneHHE O TOM, YTO OKOHUATEJIbHOEC pelieHHe HAXOJHTCA
B2 CT3AMU aKTHBHOIO 06CYXiaeHus,

ili) npockBy O NMpeROCTaBICHUY NOMONHHTENSHOH HHDOPMaLIKH,
aIpecoBAHHYKO ceKperapyaTy winy CToOpoHe, yBegoMuBiueH 06
OKOHYATENBHOM PErjIaMeHTAUHOHHOM TMOCTAHOBJIECHUH,

iv) npockBy K cexperapuaTty 00 OKa3aHHE COAEHUCTBUSA B
NpoBeNeHHH OLUCHRY XUMHYECKOro BellecTBa.

5. OTBeTHI, TIpHBENeHHbIE B NOMMYHKTAX a) WM D) nyHkTa 4, OTHOCATCA X
KaTCrOpHH UITH KaTCTOpMHM‘ onpeneneHHbIM B OTHOIEHUY XHUMHUYCCKRX
BEUIECTB, BKJIIOYEHHBIX B npunoxenue Il

6. OKOHYATENBHOE PELIEHHE AONIXKHO COMPOBOXAATLCH U3JIOMEHHEM NIOOBIX
3aKOHOOATENbRBIX WIJIM 2IMHUHHUCTPATUBHLIX Mep, Ha KOTOPhIX OHO OCHOBAHO.

7. Kaxgias CTopoHa He NoafiHee AaThl BCTYMIEHWS ANA Hee B cuny
Hacrosuen KOHBEHUMH HATIpaBAsSIET CEKPETAPUATY OTBETHI B OTHOILEHUH
KaXJIOro XMMYUYECKOro BEeL(eCTsa, BKRIOYEHHOT0 B npyioxenue I11. CtopoHa,
NMpefCcTaBHBUIAN TAKHE OTBETHI B COOTBETCTBHY ¢ M3IMEHEHHBIMH
JIOHZOHCKHMH PYKOBOOAWMMH MPUHLMITAMA HIX MEXIYHAPOAHBIM KOJEKCOM
noBelleHHS, HE AONXKHA MPENCTaBNSTy, DTH OTBEThI MOBTOPHO.

8.  Kaxuas CTOpoHa B COOTBETCTBHY CO CBOMMM 3aKOHONATEJIBHBIMH MM
AAMUHHCTPATHBHBIMH MEPAMH JNOBOXHT €BOY OTBETHI, NMPENCTaBICHHEIE
COTNIACHO TONOXEHUSM HACTOALLEN CTATBA, IO CBENEHHS
3aWHTEPeCOBAHHBIX NML, NMOANMAJAOWHX MO, €¢ OPUCIUKIIUI.

9. CTOPOHa, KOTOpas B COOTBETCTBKMM C MYHKTaMyu 2 ¥ 4 Bellue ¥ IYHKTOM 2
cTaTh¥ |1 NPpHHUMAET peiueHHe He pa3pellaTh UMMNOPT TOrO UM HHOIO
XUMHYECKOr0 BELUECTBA WY Pa3peliuTh UMIIOPT TONBKO Ha OnpelelieHHBIX
YCIOBHAX, eCM OHA €1Ue fle CAeNajia 3TOT0, OQHOBPEMEHHO 3allpeliaeT UM
YCTAHABNUBAET AaHANIOTUYHbBIC YCIIOBHS;

a) IUTSL HMI0PTA STOM0 XHMHUYECKOro BelUecTBA U3 Jt06Ooro
HCTOYHHKA, U
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b) B OTHOLLUEHHH €ro OTgUECTRENHOTO NPOH3BOICTBEA 1}
BHYTPEHHETO HCIONL30BARNA.

10.  CexpeTapiaT oi¥H pa3 B JUECTb Mecaucs BRpopMupyeT sce CTOPOHLS O
NOJIYYEHNBIX HM OTBETAaX. DTa HHGOpMALMT BKITOYAET CBEJEMHA O
3aKOMOJATEIBHBIX MY 3AMIHHCTPATHBBbIX MEPAX, Ha KOTOPbIX OCHOBAHBI
DELIEHHA, eci TaKOBhle CBeleH:Id HMeloTes. KpoMme Toro, cekperapuar
HHbOPMHpPYeT CTOPOHBI O JIHO6BIX CIyUasgX HENPEeACTABJIENUS OTRETA.

Cratna 11

0O693aTeNRCTBA B OTHOLUEHMKR AKCITODTA XUMUYECKUX
BeUIJECTE, BKJIOYEHHBIX B INpHJIoxeuue (1]

1. Kasxan axcnoprupyomas CropoHa;

a) OCYLICCTB.IAET COOTBET CTRBYIUUE 3AKDHOJATEIIbHBIE KIIH
alIMPHHUCTPATUBIIBIE MEPhI JUTA YBEJOMACHUSA 33MHTEPCCOBARHBIX CYOBEKTOB,
noAnagariliyx mod ee IOPHCAHKLWIO, 06 0TBeTax, HaMpaBlleHHbIX
CEKPETAPUATOM B COOTBETCTBHMU ¢ nynxToM 10 crateu 10;

b) NPHHUMAET COOTBETCTRYIOUIME 3aKOHONATENBHbIE YUY
AMHHYCTPATABABLIE Mepb! Jist obeciiedends Toro, YTo0kl NOANANAIOUTHE TTOL
ee KPUCIHKLHIO SKCIOPTEPHL BLITIONHAIY PELLEHKS, KOTOPbE CONEPXATCS B
Ka>kJOM M3 TAKHX OTBETOB, HE MO3NHEE YeM Yepe3 HIECTh MECSUEB Toche
TOM JATBI, KOrJa cekpeTapuat Bnepsolie MIhopMupyeT CTOPOHBI O TAKOM
OTBETE B COOTRETCTBHH ¢ MyHKTOM 10 craTtem 10;

c)  oxa3zbiBaeT UMnNoptHpywomnm CTOpoHaM, O ux npockbe H
COOTBETCTBYIOIHM OBPa3OM, KOIICVJIBTATHBHbLIE VCIYTH ¥ CONEHCTBKE:

1) B MONVUCHUHE JONOJHMTENbHOY WHMOPMAUYH, CODENCTRYIOLIEH
CTopoHaM B TIPHHATUH PELUEHHSA B COOTBETCTBMU C NMYHKTOM 4
ctathy 10 H NMYHKTOM 2 ¢) HUXKE. U

1) B PacliHPEHHU HMEIOIUHXCH ¥ HHX BOIMOXKHOCTEHN Y
noTeHUKana B 06JacTy OC30TACHOTO PErynHPOBAHKS
XUMHYECKHX BEelLECTR B TEYEHHE CPOKA WX TOHOCTH.

2. Kayxnag CropoHa obecneumpaer, YTOBb! XUMUHECKOE BELECTBO,

yxazaHHoe B npuiioxenuy (11, He 3KcHIOPTHPORAJIOCH € €6 TCPPUTOPHY B
06y UMMOPTURYIOW Y0 CTOPOHY, KOTOPas, B CHIY HCKNIOUUTEbHBIX
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06CTOATENLCTE, He HafnpaBHNa OTBET WNY HANPaBHJIA NMPOMEXYTOUHBbIU
OTBET, HE COAEPXKALIHNUY NPEABAPHUTEIIBHOIO PCIUCHHUSA, 32 HCKITIOYCHHKUEM TEX
cny4yaep, Korna:

2)  3TO - XMMHYECKOe BEHIECTBO. KOTOPOE HA BpeMsl
OCYLLIECTBJICHUANMITIOPTHOMN MOCTAaBKY 3aPETHCTPUPOBAHO B UMNOPTHPYIOLIEH
CTOpOHE KAK XMMHYECKOE BELIECTRO;

b)  3To - XMMHMYECKOe BEUIECTBO, N0 KOTOPOMY WMeeTca UHdOpMaLKA,
CBHOETENLCTBYIOINAA O TOM, YTO OHO paHee M IOJIb3OBAIOCH Ha
TEPPHTOPHU UMMOPTHUPYIOWEN CTOPOHEE UMK BMOOPTHPOBANOCE B Hee, K B
OTHOIUEHHH KOTOPOro HE MNPHHUMANTUCh HUKAKHE PErIAMCHTALHOHNBIC MEPBI
IO 3anpeleHUto ero UCMNONL30BABUS; WIIY

C¢)  DKCMOPTEPOM DBbINO 3aNMPOLUEHO ¥ 1TONYHEHO 4epe3 HAZHAUEHHBIH
HaUKOHAJIBHBIN OPran uMnopTapyroliedt CTOPOHbl SBHO BbIpaKeHHOE COTJacHe
Ha OCYLIECTBSIEHHE YMIIOPTHOR nocTasxky. Mmnoprupyrowas Cropouna
HamnpapsseT OTBET HA Takylo npockby B TeueHue 60 nuey n
He3aMeqSTUTETbUO YBENOMIIAET CEKPETAPHAT O CBOEM DECLUEIIHH.

Ofs3aTeNnpeTBa aKCNOpTUPYIOWMX CTOPOH B COOTBETCTBUHM € HACTOSIWHM
MMYHKTOM MNPAMEHAIOTCSH HaY¥iHas C NaThbl ACTEHYEHUA LWECTHMECAYHOr0 CpoKa
C TOTD JHA, KO[RA CEKPEeTApAAT BrepBLie NpOoFHPpopMUposan CTOPORB!
cornacyo nyHxTy 10 craten 10 o ToM, yTo CTOpoHa He HANpaBUIA OTBETA
MJIM JXe HaTIPpaBHJia NPOMEXYTOUHBIH OTBET, HE COJEPIKAIHN
NpeJIBAPHTENLHOIO PEUIEHHS, ¥ HeNCTBYIOT B TeYeHUe ORHOrO roya.

Ctatea 12

YBelloMJIEHME 00 2KXCnOopTe

L. B cnydae, xorga xaxoe-JIH60 XHMHYECKOE BELIECTBO, 3aMpeuleHHOe WIH
cTporo orpaHuueHHoe CTOPOHOH, 3KCMOPTHUPYETCS C ee TEPPHTOPHH, STa
CToposa Hanpasnser ysenoMieliie 06 3KcrnopTe uMmnopTapylomen Cropose.
YBepomienue 00 3kcnopre BKIOYAET UHDOPMALIKIO, OTPAKEHHYIO B
NPHITOXKEeHHH V.

2. YsegomneHue 06 sxcnopre MNpeacTaBASETCS B OTHOUIEHWH
XMMHYECKOro BELECTBA 00 MEPBOH IKCNOPTHOY [OCTABKH MOCAE NPHHATHA
COOTBETCTBYIOINEr0 OKOHYATEJIBLHOTO PErJAMEHTALMOHHOO
NOCTaHoBJIeHNs. BrocneacTBHY yregoMIicHUe 00 3KCNOPTE RANpPABNFETCS
HO OCywEecTBAEHNA NepBoM IKCIIOPTHOU MOCTaBKY 3a XKaKoi-nubo
KajleHpgapHbi rog. Tpebosanue, Kacalonleecs yBEIOMJICHKMA JO
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OCYLICCTBIICHHR 3KCNODPT3, MOXET 6b1Th OTMEHEHO {a3HAYEHHbIM
HALMOHANBHLIM OPraioM BSMIopTHpysowed CTODOHSI.

3. 3Bxrenoprupyrouiag CTOpoHa BanpasiseT ofHoBAEHHOE YBEROMIEHHE 06
3KCNOPTe NOCAe TO}0. KAK OHA NPUHSNA OKORYATENbHOE
pernaMeHTalHOHHOE NOCTAHOBIIEHHE, U3 KOTOPOTO BBITEKAIOT M3IMEHEHMHS,
KacaloU(HECA 3aTIPELLEHHS YIIH CTPOTOrO OTPAHHYEHUN JAHHOMO
XHMHYECKOTO BELIECTRA.

4. HmMnoptupytowas CTopoHa NMOATBEPXKAAET NOAYYEHUE TIEPBOTO
YBEJIOMJIEBMS 06 3KCNOPTE, NOAYUEHHOrO NOCHE NPHHATUS

OKOHUATEJIBHOTO perflaMeHTALHOHHOrO NMocTaHoBIeEHS. Eciu
skcnoprupysoulas CTOpOHA He NOJy4aeT NORTBEepXJeRUA B TeyeHye 30 gHed
MOCNe HATIDABJIEHHSA YREIOMIICHHA 06 3KCIOPTE, OHA HATpaBiAeT BTOPOE
YBeOMJIeHHE 06 akcriopre. 3xcnoprHpylowas CTopoHa npujiaraer
JOCTATOYHBIE YCHIIHS 1151 ofecrieueHus Toro, YTo6sl BTOpPOe YBEAOMJIEHHE
6b110 NosydeHo yMnopTupyloeuw CTOPOUOM.

5. O6ssarensctba kakod-nydo CTopoHBl, OTIpeacfienlslc B NYHKTE |,
NnepecTarT KeHCTBOBATL, KOTAA:

a) XUMHYCCKOE BeWECTBO OhIIO BKIIOYEHO B npujoxenHe I1I;

b) uMnoprypyolas CTopoHa NpegcTaByila OTBET B OTHOILEHHBH
XUMKYECKOTO BELLECTBA CEXPETAPUATY B COOTBETCTBUU ¢ NMYHKTOM 2
cratey 10;

c) cexpeTapyar pacnpoctpauHn orseT cpeay CTopoxn B
cootrsetcTBUHN ¢ nyHxToM 10 crarey 10.

Crateyg 13

ConpoBONHTE/IbHAA HHDODMANKA TIDH 3KCIIODTE
XVMUYYECRHMX BELICCTB

1. Kongepesuus CTopoH peKoMeHAYeT BCEMUPHON TaMOXKEHHOH
OPTaHM3ALMHK TIPACBOUTE KOBKPETHbIE TAMOXEHHEBIE KOAR! B PAMKAX
CornacoBaHHOU CHCTEMbI KAXJIOMY H3 XMMMHYECKUX BelLECTB HJIM KAXKBON
IPYTITIE XUMHYECKHX BELIIECTB, KOTOPbIe BXIMOYersl B nmpuioxkenue I, yexons
H3 cO0OpaKeHHH Uesiecoobpa3nocTy. Bo Bcex cnydyasax, KOraa TaKOMy
XHMUUECKOMY BELIECTBY NPHCBOEH COOTBETCTRYIOMHUH Ko, Kaxgas CropoHa
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TpeGyeT, 4T0Oh! NMPH 3KCNODPTE JAHHOTO XHMHYECKOro BEILUECTBA 3TOT KOL,
6bi)1 YRA3aH B CONPOBOAKTENLHOM JIOKYMEHTE.

2. Be3 ymepba niia kagkux-Ji60 Tpebonanuy umnopTHupyrower CTOpOHbI
CropoHa Tpebyet, w106kl 1IDH 3KCNOPTE KAK XUMHYECKHX BCILICCTD,
BKJIIOUEHHbIX B NpHJoxenue I, Tax # BELLECTB, KOTOPbLIEe 3anpelUeHbl HIIH
CTPOTO OTPaHKYEHbl HA €¢ TEPPUTOPUH, COUMIOARIUCL TPeOOBaHHS B
OTHOLUEHHY MAPKHPOBKHU, 00eCcYHBAIOUINE HANTHYHE HOCTATOYHOHU
HHbOpMaUUy O pHCKaX H'H.1¥ OTIACHOCTAX AJIN 3LOPOBBA YENOBEKA MW
OKPYXAKOUWER CPEAbl ¢ YYETOM COOTBETCTBYIOIINX MEXJIYHAPOMHBIX HOPM.

3. Bes yiuepba aist Kaxux-.1u60 TpeGOBaHUA UMNOPTHPYIOMEH CTOPOHbBI

CropoHa MOoXeT NoTpeBoraTe, YTOOBI MPH DKCMOPTE XMMHYECKUX
BELUECTB, B OTHOLICHHH KOTOPLIX HA €C TEPPUTOPHU JEHCTBYIOT Tpefosauus,
KaCatoUIHECS IKOJNOrHYECKOH HAN MENHUNUHCKOU MapDKUPOBKM, coBnIopanych
TpeGOBAHHA B OTHOLLIEHHK MapKHUPOBKH, obecneunBaroliHe HaJTHYHE
OOCTATOYHOH MH(MOPMAUKY O PHCKaX W/ UIH ONAaCHOCTAX IS 3A0pOBbA
4eJI0BeKa MM OKPYXalouled ¢penbl ¢ YHeTOM COOTBETCTBYIOUIHX
MEXIYHADOAHLIX HOPM.

4. B OTHOlUENMH VITOMRHYTBIX B MYHKTE 2 XMMHYECKUX BELIECTB, KOTOPbIE
NpegHalHavYeHbl O MCOONb30RAHHA B MPOMECCHOHAIbHBIX LENAX, KaXKNnad
skcnoprHpyowas Cropona tpebyer, YTo6nl hOpMa NAHHBLX, KACAIOLUHXCH
6e30MaCHOCTH, KOTOP2as HOMXHA COOTBETCTBOBATh MEXAYHAPOJAHO
NMpU3HaHHOMY POPMATY ¥ B KOTOPOH AOMKHa GbITh NMPUBEJEHa caMas
noclienHsas uHdOpMauHa, Hanpasignack XaXaoMy HMNOpTepy.

5. Hnudopmauus Ha MapKripOBOTHOH ITUKETKE M B pOPME JAHHBIX,
Kacalouuxcsa 6630[’180HOCTH. j1{eX1 P, Q3] 61:11‘1) MpUBEAcHa, HACKOJIBKO 3TO
TIPakTHYECKM BOIMOIKHO. Ha OJIHOM MK HECKONBKHX OMUUMKANBHBIX A3bIKAX
AMIopTUpYyIowey CTOpOoHbLI.

Cratng 14

O6meH HHbODMAaIMER

{. CTOpOHbI HagneXaluM o0GpaioM M, B COOTBETCTBHH € LIEAMH
HacToswen KoHBEHUHHN, COTEHCTBYIOT:

a)  0oOMeHy HayuyHOM, TEXHWUECKOU, 3IKOHOMHYECKOH Y NPaBOBOH

HHbOpManeH, KacaomeHcss XWMHUYeCKHX BEeCTB 8 paMKax cdepnl 0encTBus
HacToAwelw KoHBeHUKY, BKIIOHAA UHPOPMALUKK TOKCUKOJIOTHYECKQOTO U
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SKOTOKCHKOJOTHYECKOrO XapaKTepa, a Taxoke HHAOPMALMIO, KacalolLYIOCA
6e30MacHOCTH;

b) NPEAOCTABALIHIO OOWEAOCTYNHOY HH(POPMAUMH 0 HALMOHAJIbLHBIX
peryaMeATalHOH{HbIX NOCTAHOBNEHWAX, WMEIOLUMX AKTYARbHOE 3HAYCHHUE IS
peanuv3aurH Lesien HacTosilen KouBenuuu; ¢

C)  NpPENOCTAaBNEHUIO B COOTBETCTBYIONHAX chyuasx Apyrum CTopoNam
HEMOCPENCTBEHHO MM Yyepe3 cexperap.(aT HHMOPMAaUHH O BHYTPEHHHX
perjiaMesdTaluMOHHBIX Mepax, KOTOphle CYyUECTBEHHO OCPAHMYMBAIOT OOUH
NI HECKONBKO BHIOB NPUMEHERMSA XKMHYECKOro BELIECTRA.

2. CrTopoHbl, OcyulecTaiusiomne o6Men uHdopMaLey 8O BCIONHEHIE
Ractosilert KoHBeHuy, 06ecneyHBaloT 0XpaHy MOO00H KOHMHIeHUYabHON
UHPOPMAUYH Ha B3aUMHOY OCHOBE .

3. Dns pened Hactosmedn KonpeHUMH KOHOHIEHIHANBHOH HE CYHTAETCS
cllieiylouas “HgopMauua:

a)  uyHbopmauys, ynoMmanytas 8 npuaoxerusx [ v IV, npeacrapnenHas
BO MCIOJTHEHHE cTaTeH 5 ¥ 6, COOTBETCTBEHHO;

b) wnudopmauus, comepxamafcst B hopMe TaHHBIX, KacalOlUKXCH
Ge30MaCHOCTH, YIIOMSHYTBEIX B NMYHKTE 4 craThy 13;

C) CPOK TFOOJHOCTH XYUMMYECKOI'O BCUIECTRA,

d) uHdopmMauua 0 Mepax NpPeJoCTOPOXHOCTH, B TOM 4YHCJe O CTeIEeHH
OMAaCHOCTH, XapaKTepe PUCKA ¥ COOTBETCTBYIOLUIAX PEKOMEHOANKAX B
OTHOLLUEHUH Be30NACHOCTH; H

e) PE3IOME pE3Y/HTATOB TORCUKOJIOMHUECKHX H
3KOTOKCHKOJOIHYECKHX MPOBEPOK.

4. Ons wenen gactoawey Koneenuuy nata BhITYCKA XHMWYECKOTQ
BELLUECTBA. OOBIYHO He CYUTaeTCA KOHMHUIAEHUHANBHOR HHOpMaLen.

S. Jio6as Ctopoua. KoTopou nHeobxoguma HHMDOPMAUUA O TPAHIUTHBIX
NepeBOIKAX XHMBUECKUX BEUIECTB, BKITIOYeHHBbIX B npunoxeHye [, yepea ee
TEPPUTOPHIO, COOBUIAET 06 3TOU HeOBXOABMMOCTH CEKPETapHaTy, KOTOPLIK
COOTBETCTBYIOUIMM oBpa3oM uHpopmupyeT 8ce CTOPOHLL.
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CraTpa 15

Ocyinectaiienye KoHseHIMU

l. Kaxknas CtopoHa np¥HHMAeT TakMe Mepbl, KOTOpPLle MOUYT ObITh
HeoOX0AHMB! IS CO3MAHUA H YKPEIIEHHA €& HALlMOHAaJIbHbIX
UHDPACTPYKTYD ¥ yUPeXOeHHY B Uenax 3¢p@deKTHBHOrO OCYLUIECTBIIEHNHA
HacTosuuel KonseHUHn. DT Mephl 0 Mepe HeoOXOIUMOCTY BKITIOUAIOT
NIPHHATHE HJIH M3MEHEHHE HALMOHANBHOr0 3aKOHOJATENLCTBA HITH
pPEAIH3ALMIO JeUCTBUK ATMHHHCTPATHBHOIO XaPAKTEPA ¥ MOCYT TaKXKe
NpeycMaTPUBaThH:

a)  CO3maBHMe HaUMOHANBIBIX PETHCTPOB M 6a3 DaHHBIX, BKITOUYAFOLIHX
Kacaomytca 6e30nacHOCTY ¥HAOOPMAaUKK B OTHOWEHHY XUMHYECKUX
BELUECTB;

b) rnoowmpeHre UHUUMATUB, BBLABUTACMAIX MTDOMBILJEHHOCTLIO B LETAX
COOEHCTBUA O6ECIEHEHHIO XHMHUYECKOH 5e30MNACHOCTH; H

c) COJIEUCTBHE 3aKIIOUEHHIO J06POBONBHBIX COIRAIUCHHHK C YYETOM
TOJIOXKEHUN cTaThu 16.

2. Kaxpnas Ctopona ofecneunsaeT, HaCKOBKO DTO NMPAKTHYECKH
BO3MOKHO, YTOBBI OGINECTBEHHOCTD UMeENa COOTBETCTBYIOWMY AOCTYI K
AHPOPMALHYK 00 O6pAaLLEHHH ¢ XAMUUYECKMMY BELUECTBAMH ¥ NDUHSTHH Mep B8
CiIydae BOJHMKHOBEHWA 2Bapuii M 06 anbTepHATUBAX, KOTOPhle fonee
BedomacHpl AJIS 3XOPOBLA YEJIOBEKA WU OKPYXKAIOUIeH CPEdbl, UeEM
XUMHYECKHE BELIECTBA, NepeyrcneHyble B npunoxennu [II.

3. CTOPOHDBI COrTAIIRIOTCA COTPYAHUMATE HANMPAMYIO MIIH TaM, [He 370
1E1ecO006PA3HO0, Hepes KOMITETEHTHBIE MEXBYHAPOAHBIE 0PraHK3auuy B
Jene OCYu(ecTBNieHHA HacTosilen KOoHBEHUMH HA cyOpervoBanbHOM,
PETHOHABHOM ¥ rnobalbHOM YyDOBHAX.

4.  Hu omHO M3 MONOXKEHUHK HACTOSLICH KONBEHUWH HE WHTEPPETUPYETES
KaK orpaHuyHBarowee npaso0 CTOpOH NPUHUMATL BoJiee XKECTKHE, HExenl
npenycMOTPeHHbIE B HacTOAed KOHBEHUMH, Meph!, HapaBAEHHbIE Ha
ofecrncyeHHe OXPAaHbl 3MOPOBLH YEJIOBEKZ U HA 3ALUMUTY OKPYXAOUIEH CPECIBI,
NIPY YCJIOBHUH, YTO 3TH Mepbl BYAYT COOTBETCTBOBATE NOJOAKEHHAM
HacTosieyd KOHBCHUWM M MeXIYHapPOLHOro INpasa.
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Crateg 16

TexHuueckaa noMourk

CTOpOHBI, IPUHHMAA BO BHHMAHUE, B YACTHOCTH, MOTPEBHOCTH
Pa3BHBAKOWIMXCS CTP2H Y CTPaH ¢ MEPEXONHOH DKOHOMUKOH. COTPYIHHYARIOT
B PACLUIHPEHUY TEXHUUYECKOH TOMOLUK NJIA PA3BUTHA HECBXOOUMOY
UHPPACTPYXTYDPBl U NOTEHUHANA B 061aCTH PALIHOHARBHOTO UCITONB3IOBAHKSA
XYMUYECKHUX BELUECTB 8 HHTEpPECcAX OCYHIECTBIEeHHA HacTosalled KOoMBexIHH,
CTopoHsI, pacnoyarawinye gonee COBEPIUEHHBIMH NMPOrpaMMaMy
DETYSIMPORAHUA XMMHYECKUX BEIULECTB, JOJXHBl OK&3bIBATH TEXHHYECKYIO
NIOMOLIb, BKJKOYAR [1podecCHOHAIBHYIO TIOATOTOBKY, ApyTuM CTOpPOHAM B
Ieie pa3BUTHS UX BHOPDACTPYKTYDBI ¥ MoTeHNKaua 8 06J1aCTH
PalMOHAJIBHOTO HUCTNIONBIOBAHHS XMMHUYECKHX BELIECTB HA NPOTAXKCHUN
BCEr0 UX XUIHEHHOIO LUHUKJIIA.

Cratba 17
Hecobmonenye
Koudepesunss CTOPOH KaK MOXHO CKOpee, HaCKOJILKO 370 NMPAKTHYECKH
BO3MOXHO, pa3pabaThiBaeT i yTBEPKHAET NPOUENYPbl H OPraHU3aLMOHHbLE
MEXAHM3Mb], NIPEAHA3HAUCHHbIC LA OMpPENENIeHUsA HARTA HeCoBIMONEH!US
MONOXEHUH HacTosmen KonpeHuUM u NpUHaTHs Mep B oTHOWenWyu CTopoy,
TIPH3HAHHBIX KaK He cOONOAIONIE STH NONOXKEHHS.

CraTrs 18

Koudepenuug CTopoH

1. Hacroswmm yupexnaetca Kondepennus Cropon.

2. [Tepeoe copemaHite KondepeHunn CTopoH co3biBaeTcs JUpEKTOPOM-
ucnonuuresiem KOHEI v IeHepansupiM gupextopom GAQ, NefcTBYIOMTIMH
COBMECTHO, He MO3JHee YeM 4epe3 oguH TOf NMOCHe BCTYNJEHUs B Cuny
HacTosWey KoHBewuny. Brnocnencteun ouepenmble coseuianua Kordepesunn
CTOpPOH CO3bIBAIOTCH ¢ MEPHOAUYHOCTLIO, KOTODas Oyner onpeneneHa
KoxudepeHuuesn.
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3. BHeouepeannie copemaHrg Kondbepenuuy CTOpoH CO3bIBAIOTCA TOTHA,
kora KoHdepeHUMs MOXET CYecTh BTO HEOBXOAHMBIM, HJIY MO NMUCEMEHHOU
npockbe mobon CTOPOHBI, NMPH YCIOBYMH, YTO 9Ta npockba Byner
nojnepx)ana He MeHee, YeM OBHOM TPeTbhio CTOPOH.

4, KoHngepenuus CTopoH Ha ¢cBOeM NepBOM COBEILIAHHWM KOHCEHCYCOM
COT/IacOBLIBAET H MPHHHMMAET Npasuiia Npouenypbl H GhHHAHCOBRIC NMPABHIA
KaK CBOK, TaK M JIO0OBIX BCIIOMOraTeJbHbIX OPTaHOB, a TAKXKE (PHHAHCOBLIC
[OJIOXEHUS, DETyJUPYrollve DYHKIUHOHUPOBAHUE CEKDEeTapHATA.

S. KondepeHmpa CTOpor NMOCTOSHHO CAEOAMT 38 XOJOM OCYILECTBIIEHMA
HacTosmIen KOHBEALUR U JaeT COOTBETCTBYIOWY!0 OUeHKRY. OHA BRIMOJHAET
GYyHKIIMH, BO3JTOXEHHBIE Ha Hee KOHBEHUYEH, M € 3TOH Uenbio:

a)  yupeXIaeT MOMHMO TOro, YTO NIPelycMaTPUBAETCS B NyHKTE O
HYOKE, TaKHe BCNOMOTATENbHbIE OPTAHbI, KOTOPble OHA COSTET
HEOOXOOV¥MbIMYU JJIA BbINONHERUS KoOHBEHUMH;

b)  COTPYNHHYaeT B COOTBETCTBYIOLIUX CNy4adAX C KOMIETEHTHbLIMK
MEXNYHAPOANBIMH OPTaHW3AUMAMY ¥ MEXTIPABATCIALCTBEHHBIMY M
HEMPaBHTELCTBEHHBIMHY OPraHaMy; H

c) paccMATPHBAET M [IPUAKMAET JIIO6bIE JOMNONHUTENbHbIE MEpLI,
KOTOPbIe MOTYT MOTPE008aTLCT JUIn 00eCneUeHBST AOCTHXKEHUA Lesel
HacToswen KoHeeRrLIH.

6. Kondgepenuns CTOPOH Ha CBOEM TNMEPBOM COBEILAHHH yUpeXpaer
BCITOMOTATENbHbIM OPTaH. KOTODPbIX OymeT HasbBaThc KOMHTETOM [10
PACCMOTPEHHIO XUMUYECKWX BEILECTB, AJMA BRINMOKHEHAA PYHRIUM,
BO3JlaTaeMbIX Ha 3TOT KOMUTET B COOTBETCTBRH ¢ HacTosuiey IKKOHBEHMEH.
B 3TOH CBA3M:

a) 4yieHsl KOMUTETa N0 pACCMOTPEHUIO XHMUYECKHX BEUIECTB
HasnayaroTest Kondepenuued CTopoH. KOMUTET COCTOUT W3 OTPaHHYEHHOTO
YHCNIAa Ha3HAYEHHBIX MPaBUTEABCTBAMU 3KCNMEPTOB B 0ONAcTH
PeryJJMPOBAaHHUA XMMUYCCKUX BellecTs. YJeHpl KOMUTETA HA3HAYAIOTCH HA
OCHOBE CrIPaBeIINBOro reorpadyyecKoro PacnpesesieUns ¢ YUETOM B TOM
gaucne obecneyeHUa cbamaHcupoBaHHOro mpeactasuTesibeTsa CTOPOH,
ABJNSIOUIMXCH DAIBUTHIMH ¥ PA3BYBAIOLLMMUCS CTPAHAMY,

b) Kondepenuunss CTOpoH peruaeT BOMPOC O KPyre BeNCHUA,
OpTaHH3aUHH paboTk M dyHkUNOHKpoBanun Komurera;
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c) KOMUTET NpHHUMaeT Bce HeOBXOAHMEIE Mepbl IS BbIKECEHHS
CBOMX DEKOMEHIALUH HAa OCHOBC KOHceHcyca. Eciy Xe BCE BOIMOMNKHOCTH
JOCTHIKEHWA KOHCEHCYCa HCUCPTAHLI, @ KOIICEHCYC HE NOCTHTIYT, TaKaf
PEKOMEHAAUKA, B KAYECTBE MOCNEAHEH MeDbI, NIPHHUMAETCA GONBIUYHCTBOM
B XB& TPETH FONOCOB YIEHOB, MPHCYTCTBYIOULHX H YYacTBYIOUIKX B
TOJIOCOBAHHY .

7. Opranusaiusa ObveaunenHslx Hauvu, ee creuvannsypoBaHRbIe
YYpeXNeH¥sa U MexXayHapoaHoe areHTCTBO MO aTOMHOY SHEPIHY, 2 TAKXKe
moboe rocynapctso. He gpnamomescad CropoHoRt HacTogtie KOHBeHUMH,
MOTYT ObITb [IpeRCTaBRNICHLl Ha coremaHuaxX Kondepesuy Ctopod B
KayecTee Habmoparesned. Jlio6Guie Apyryue opraHbl HAH YUpe XK JeHUS,
HalYOHANbHbIE YU MEXIYRAPOAHLIC, MPaBUTEIIBCTBEHHbIE HIK
HENpPaBHUTENILCTBEHHbIE. MMEIOWNE ONbIT PaGoTh! B OGJIACTAX, OTHOCAILUHXCS K
cepe nenctBusa KoHBeRUMH, KOTOpbIE H3IBECTHNY CCKPETAPHAT O CBOEM
XKeNAHUH BLITh npelicTaRNieHHbIMHK Ha coBelllaHun Koldgepenuyu CTOPOH B
KayecTBe HAOMOoJATETEH, MOTYT O5ITh NOMYINEHBT K YHACTHIO B HEM, ECIHH
TIPOTHBR ITOTO HE BO3PAXKACT MO MeHble#d Mepe OJHa TpeTh
NMPUCYTCTBYKIUNX Ha coBewranud CTopoH. [lonyck ¥ ywacTHe HabniopaTeneu
PETYJIUPYIOTCA TIpaBY)laMu Npolelypsl, NprHATsIMK Kondepennveu CTOpoH.

Crates 19
CexpeTapuar
1. Hactoswnm yuypexgaeTcs ceKperapuar.
2. Ha cekperapuatr BO3NNAararOTCs CHeayOWIME QYHKUMK:

a)  opraHuzauuA cosewlasuy KoHdepeHuud CTOPOH U €e
BCMOMOTATENIBHLIX OPraHos ¥ WX OBCHYyXKUBAHHE B COOTBETCTBUH C
CYLLECTBYIOLUHMHN TPEGOBAHHIMH:

b) CONEUCTBHE OKa3aHKIO nmoMowM CropoHaM, B MepBYIO o4Yepels
CTopoHaM, SBISIOLIHMCS PAa3BUBATOTUMMMCH cTpaHamy,  CTopoHaM ¢
nepexomaHoR 3KOHOMHKOU, No UX npockBe B gene OcyiiecTBIEHHUS

HacToswer KoHseHLHH;

c) oGecrieyeHHe HeOBXOIUMOH KOOPIHHALUMY C CeKpeTapHaTaMu
OPYTHUX COOTBETCTBYOIUYX MEKIAYHAPOJHBIX OPraHOB;



d) 3aknwyedue nom obmuM pyRosoncteoM Kondepenunu CTopoH
TaK¥X AAMUHHCTPATYBHBIX W ZOrOBOPHBIX COMNAlIEHHU, KOTOPLIE MOTYT
noTpe6oBaThCA MNS 3PDEXTHBHOIO BBINOJREHHA ¢TI0 QYHKIHH, H

e) BLITIOJIHEHHE JPYr¥X CEXPeTApHaTCKUX (hYHKIHIT,
npeaycMOTpeHHBIX B HacToseH KOHBeH WM, W TAKHX JIPYTHX (QYHKUKH,
KoTopsle MOryT 6bITh onpeneneHsl Kondepenuuen Cropou.

3 Cexpetapuarcise GyHKUWH B paMKax HacTosuieH KonseHuuu
BBIMOJNHAOTCS coBMeCTHO JlupexkTopoM-ucronHuTeneM TOHEIT u ['eHepaibHbIM
oupekTopoM PAQ ¢ yUeTOM TeX NOrOBOPEHHC.TEH, KOTOPLIE

COTV1ACOBBIRAIOTCA MEXHY (UMY v yTBepafalorcad KoudepeHuueu CTOPOH.

4, KoudepeHurs CTOpoH, BOIMOXKNO. NPUMET pellenie SONBIIHHCTEOM B
TPH YeTBEPTH NPHLYTCTBYIOUIKX W YUYACTBYlIOUUX B ronocoBaHHy CToOpOH
NOPYYUTH BBINOJHEHUE CEKPETAPHATCRMAX (DYHKUUY ONHOM UITH HCCKOJIBKUM
OPYTHM KOMMETEHTHLIM MEXJIYHAPOJHBIM OPraHU3alHAM, eClly OHa MpyuieT K
BLIBOAY O TOM, YTO CEKPETAPUATCKUM MEXAHU3M He DYHKUHOHHUDYET
COOTRETCTBYIOLIMM 00pa3loM, RAK 3TO NMPERNONArafocs.

Cratrg 20

YperynuposaHHe CODPOB

[. Croposbl YperyJIMpyroT n00ble BO3ZHMKAIOULME MEXIY HBUMYU CHIOPBL
OTHOCHTEJIBHO TONKOBAHUA HIIKW NPHMeHEHUS HAacToAIUeH KOHBERIIHH NyTeM
NIepErOBOPOB MY AIOOBIM MHLIM MHDHLIM CTOCOGOM NO CB80eMY BHIBOPY.

2. [Ipe paTHdUKAUNH. TIDURATHMU, OJIOOpEHUH HacTOSied KoHBEHUYH HITH
ITPHCOENHHEHNHY K HEH WY B Jioboe Bpems nociue 3toro CTopoHa, koTopas
He §BIAETCA PErMOHANIBHOM OPraHH3alyel IKOHOMUYECKOH HHTCIPaLFH,
MOXET NpeacTasuTh [IenoanTapHIo 3agBlicuMe B MUCEMENHOM BUEE O TOM,
yTO B JIIOOOM CrOPe OTHOCHTEIBHO TOJIKOBAHMA HIIY JIpHMeHeHud KoHBeHUNY
OHa TIpPH3HAET O63aTEbRBIM OJHO HJIY 003 U3 CIENYIOLIMX CPEACTB
yperynvpoBasusa copa B OTuoleHUu 10801 CTOpPOHL]. B3sBiller Ha cebs
TaKoe ke 06g3aTensCTBO:

a)  apbUTpPaXHOE PaidypaTensCTBO, KaK TONLKO 3TO OymeT
NpaxTHYEeCKY BOIMOXKHO, B COOTBETCTBYYU ¢ MPOLEAYPAMHK. NONIENKAMNUMU

npuustre KoHdepennveuw CTOpoH B MPHNOKEHHH, H

b) nepefaya cnopa 8 MexxAyHaponHbIH CyQ.



3 Cropona, ABNSIOMAACS DETHOHAABHON OPTdHM3alKEN IKOHOMUYECKOH
HHTErpalKH, MOXKET CelIaTh 3aABJIeHHe aHAMOMWYHOIO Xapaxkrepa B
OTHOLIEHUY apOUTPaXHOr0 pasbHpaTelibCTBa B COOTBETCTBHMU C
[pOUCRYPOH, YTIOMAHYTOU B NMyHKTE 2 a).

4.  3agsnenye, caeNaBHOE B COOTBETCTBHE C NYHKTOM 2, 0CTAETCH B
CHJIE 00 UCTeYeHHN CPOKA ero AEACTRHA B COOTBSTCTBHM C YCJIOBHUAMH
3TOrO JAABNIEHHUS WITH O UCTEUCHHF TPEeX MeCSAUEs IOCie TOro, Kax
MUCHLMEHHOE YBENOMJICHHE O €r0 0T3blBe GHUIO CHAHO Ha XpaHEHue
Ienoantapuio.

5.  HcreveHue cpoxa JEHCTBHSA 3asBIEeHHSA, YBedOMNeHHe 06 OT3bIBE HIlH
HOBOE TaROE 3afiBeHMe HUHKOUM OOpasoM He 3aTparuBaoT jell,
HAXOMALUKXCS HA PACCMOTPEHHH apOUTPAXHOTO cyla Wi MexUiyHapoRHOro
Cylla, €CIY CTOPOHBI Cropa He JOrOBOPATCS 00 HIIOM.

6. Ecnu cropons! cnopa, B COOTBETCTBHY C YHKTOM 2, He NMPHHAJIH Te Xe
MY NI06YI0 U3 NpouUenyp H eCAH M0 MCTEYCHHH ABeHamUaTd MecAues mocie
YBeJOMJIEHHS OAHOHW CTOPOROU BPYTOM CTOPONHBI O TOM, ¥TO MEXAY HUMH
BO3HHK cr1op, CTOPOHBI HE CMOI/IH YPeryJHPOBATh CBOM CHIQP, DTOT CHOP NO
npocbfe NFOG0H CTOPOHBI CI0Pa NEpPefaeTcs COMIACUTENIEBHOM KOMUCCHH.
CornacHTeIbHasi KOMHCCHA TIPERCTABIAET ROKJIAN C PEKOMEHOAUUAMY.
[oronyurenpiisie MpoUenypsl, KaCaKoIINECK cOTJIACHTENbHOR KOMUCCHM,
BKJIIOYAIOTCS B NpHNIOXeHKe, nogiexaniee npyustiio Kondepenuwein Cropod
He noigHee BTOpOro coselanna KoHdepeHilny.

Crates 21

IToupasxky k KoHBeHUUH

1. Jo6ag u3 CTOpoH MOXxET MpelsiaraTh NONPaBKi K HACTOSUIEH
KoueeHUYH.

2. TlonpaskH X vacTosue KonBerUuAY NPHHUMAIOTCS HA COBELLAHHY
Kongepenuyu CtopoH. TekceT 000 NPELIOKEHHOU MONPABKH
HanpapiseTca cexpetapHatoM CTOpOHAM He ID3AHCE, YEM 34 LIECTh
MECSLUEB J0 NPOBEICHNA COBEILAHUSA, HA KOTOPOM tC NMpeplaraetcs
npuHaTh. CeKpeTapuaT TakoKe HanpaBaseT TeKCT [1PEMTOKEHRON MOMNPABKH
CTpaHaM, MolnucasiiumM Hacroamyo Koveeriumio, u Jeno3nTapuio
HHPOPMALKH.
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3. CTOpOHBI MPUNATAIOT BCEe YCHIIHS K ADCTHIKEHHIO COXacUs B OTHOLLUEHHH
NPUHATUS JTIO00H NPeJUIOXEHKON NONpaBXy K HacTositen KowseHuHH nyTeM
KOHceHcyca. Ecny ucuepnaHsl Bce CpeficTBa ANS JOCTHXXEHHA KOHCEHCYCa,

2 cormacye He AOCTHIHYTO, TO B KaYecTse nocnenlie Mepht nonpaska
NpYHUMAaeTcs DOJILUIMHCTBOM B TPK ME€TBEPTH rosiocoB CTOPOH,
MPUCYTCTBYFOLHX ¥ YYACTBYIOLIHX B FOAOCOBAHUY.

4. [Tonpaska sHanpasasercy Jdenozutapuem sceM CTopoHaM JUtA
paTudUKADKH, NPHHATUSA WA 0006peHMS.

5. eno3uTapuiOo HAMPABIAOTCH NUCHMEHHBIE YBEAOMBEHUS O
paTHdHKALIMH, TPUHATHY unH 0go6peHun nonpaskH. [Tonpaeka, NMpHHATAS B
COOTBETCTBUY ¢ MYHKTOM 3, BeTyraeT B cuny mna Tex CTopoH, KOTopble
NIPHHANH €€, HA JEeBSHOCTRIA HEHbL NOCNE CHAaYy HA XpaHeHHe NOKYMEHTa O
paTUdUKAUUH, NDHHATHH UITH 0006PENHH MO MEHBLUEH Mepe Tpems
yeTsepyamp Cropox B panwHeRwem aas nodou npyroy CTOpPOHSI OnpasKa
BCTYIMAET B CUJNIY HA HEBAHOCTBIM BERB MNOCNIE COAYH JAHHOY CTODOHOH Ha
XpaHeHHe JOKYMEHTA O PATHRMUKAUHMY, NPHHATHU UNH 006PERHY NOMNpPABXM.

CraTtbs 22

[IpHHATHE NDHNQXKEHINU U BHECEHHE B_HHX MOMDABOX

i {IpunoxeHdus K HacTosiiuer KOHBCHUMY RBASKIOTCH €€ HEOTbeMAEMON
YACTLIO H, €CAY NPSMO HE NPeJyCcMOTPEHO HHOE, CChLTKA HA HACTOSLLYIO
KouseHuu1o npenctapnseT cobOH B TO Xe BPEMS CChINIKY HR JIobkie
MPUIIOKEHHA K HEMH.

2. [IpuaoxXeHHs OrpaHy¥UHBAIOTCA NMPOLEHOYDHBIMH, HAYYHBIMH,
TEXBUYECKMY WY alMUHUCTPATHBHBLIMH BONPOCAMY.

3. TlpuMeHsieTCs CleayroLas TIPONEAYpa NMPeIJIOXKEHHS, TIDHHATHSA H
BCTYIUIEHHSA B CHIIY fIOTIONHUTENLHBIX MPUIOKENHH K HacToaulew KOHBeHUMM:

a)  IONOJIHMTENbHbIE MPHIOKEHHS NPENNArAOTCS ¥ IPHHHMAKOTCR B
COOTRBETCTBUHK € MPOLENYPOH, UINOKEHNOHN B TIYHKTAX 1. 2 ¥ 3 cTaTh¥ 21;

b) sHo6as CTopoHa, KOTOpast He MOXET NPHHAThL HOMNONHUTENHOE
TIPHAOXKEHUE, yBemoMnseT o6 3TomM [Jeno3utapus B IMHCEMENIAOH hopMe B
TeYEHHE OJHOro rojta co NHs coolbiueHus [JenosuTapaeM o [PHASTAH
TaKOTo JOMONHUTEIBROTO NPUOXKeHWst. [1eno3nuTapuH He3aMelTHTETbHO
yenomMasieT Bce CTOPOHSI O NIOBOM TAaKOM TMONYHEHHOM KM YBEJOMICHUK.
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JTrwbaa CTopoHa MOXET B N0D0Oe BpeMs OTO3IBATL PAHEE HATIPABJIEHHOE
3a9BfIEHUE O BO3IPA’KCHUH B OTHOLICHUY NOHOro JONOMHHTEIALHOTO
MIPUJIOKEHHA, TIOCHE YEro NPHIOXedHe BCTYITACT B CHIY AJIA NAHHOH
CTOpOHbBI NPY COOITIOAEHUH MOYTMYHKTA C) HHIKE: H

c) MO UCTEHEHHUHU OJHOro roga ¢ pars conbuenua HenoszuTapyeM o
[IPAHATHY ROTIONHUTENLHOTO TPHIOKEHHA, DTO MPHIOKEHUE BCTYMAET B
cuny gns acex CTOpOH, KOTOPBIE He MPEIACTABAIIH YRELOMICHE B
COOTBETCTBHH € NMOJOXEUKAMY NMOJNYHKTA b) sbie.

q. 3a McxorrodeHueM ciyyas npdnoxenua Il npepsoxeHue, NPRHATHE H
BCTYIMJIERME B CHAY MOMPABOX K TMPAJIOKERWSIM K HacTosled KonpeHuuy
PEryNupYIOTCA MPOLEAYPOH, AHAIOIHYHON TOW, KOTODAA YCTAHOBICHA JJIs
NPeNJIOXeHHS, NDABATHA M BCTYTUIEHKUA B CHJY JOMOITHHTEIbHBIX
npunoxeduu K Konsesunu.

5. K npemioXeHnto, TIPHHATHIO ¥ BCTYNJICHHIO B CUITY MOMPABOK K
npuioxenuto [l npuMenseTca cnenyras Ipouenypa:

a) noppasxy K npuiaoxenno I npemnarareTca K OpUHYMMAIOTCS
COTJIACHO TIpOUEeRype, UINOKEHHOH 8 CTaThAX 5-9 ¢ nyHKTe 2 cTaTH 21;

b)  Kondepenuns CTOpPOH BbIHOCHT CBOY pPEilleHHS O NPUHIATHHA Ha
OCHOBE KOHCEHCYCa;

¢) Jenosutapuy sesamMenmnTeNsHo coobinaer CropoHaM O pellleAMH,
KacawlleMcqd BHECEHHA MonpaBok B npwioxeHue lII. Ilonpasku BeTynawT o
cuny mis Becex CTopoH HaydHAaA € TaThl, KOTOPad YKA3bIBACTCH B PELICHMY.

6.  EcHu pONONHUTENBHOE NPHUINOXKEHHEC WIIH MONPABKA K MPUITOKEHUIO
CBA3aHbl C BHECEHHEM TIONPABKH B HacTORYI0 KoHBeHHIO0, TO Takoe
LOMONHHUTENLHOE MPHIOXKEHHE HIIM MONPaBKa BCTYNAIOT B CIULY JIRUIb NOCHE
BCTYTUIEHNS B CHIy MOMpaBXM K HacTosiwey KOHBCHUWH.
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Cratea 23

Tonocosanue

1. 3a UCRIIIOYEHHEM CllyYas, TPEAYCMOTPEHHOTO B IMTYHRTE 2 HHXe, KaxJIas

Croposa HacTosneHd KOHBEHUMHA HMEET 0JHMH TOJOC.

2.  PernoHasbHas OpPTaHM3IAUMA DKOHOMHUECKOH KHTEIPALIMK NO
BOTIpOCaM, BXOASLIUM B €€ KOMTIETEHLIHIO, OCYILIeCTBISIET CBOE NPaBo
rojoca. pacronaras Y¥CiOM roJIOCOB, PABHLIM YMCIy €€ rOCyLZapcTe-
41eHOB, gsnsomHxcy CroponaMy Hactosauleu Kousenuuu. Takas
OPraHH2aUMA HE OCYIIECTBAAET CBOE NPABO r0J10Ca, LN €€ rOCYNapCTBa-
YjleHb! OCYULeCTBIIAIOT CBOE MPABO 1'0JI0ca, ¥ Hao6OpoT.

3. Ins nenex nactosimed KonseHuum “CTOPOHLI, NMPHCYTCTBYIOLUME Y
YYaCTBYIOLIHE B rofocoBaHmR” 03nauvaeT CTopoHbl, NPHUCYTCTBYIONIAE M
rojocyioiue “3a” unyu "nporus”.

Cratbs 24

IMognucauue

Hacrosawas KouBeHUNA OTKPBITA A4 HOJIMHCAHUS BCEMY
TOCYNAaPCTBAMY M PECUOHANBHBIMU OPTaHHIANNAMU SKOHOMHUYECKOH
unTerpauud B Porrepuame ¢ 11 centnbps 1998 rona # 8 LlenTpaneneix
yupexknenuax Opraunsangd O6wenvnennsix Hauni 8 Heo-Flopke ¢
12 centsibps 1998 ropa mo 10 centabpsa 1999 roaa.

Cratbs 25

Patudukauua, npuuatee. ogobperne WiH NpUCOEIHHEHHE

!.  Hacrosmirag KouBeHUHS NMOLNCKUT PATUDHKAUUH, TIPHHSTHIO HIH
ONODPEHHIO NOCYAAPCTBAMU Y PErMOHANIEHBIMY OPraHuIaLMIAMU
IKOHOMMYECKOU HHTErpauuH. OHa OTKPhITAa fJ1S [PUCOETHHEHKA
rOCYAAPCTE H PETHOHANBLHBIX OPFraHN3aURil SKOHOMUYECKOW UHTErPAUNH
Ha4MHag cO CHefYIOMICTO AHR TIocKe JaThl 3axphiTeid KoHBeHOUN IS
nojrKcanys. JoKyMeHTsl 0 paTHdHUXanyH, TPHUHATHH, ONOOPEHUY WiH
OPHCOEAMHEHHY CJAl0TCS Ha XpaHeHue [emo3nTapuIo.
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2. Jlio6as peruoHajibHag OpPTraliy3alus 3KOHOMHYECKOR HHTErpatidH,
KoTopasd craHoBuTca CropoHon Hacrosnleis! KoHBeHUKH, B TO BPEMA KaK HU
OIHO H3 €e rocyAapcTB-4/IeHOB He sBaAeTcs CTOPOKOW. CBHA3AHA BCEMU
oBA3aTeNRCTBAMY, BbITexaomumn r3 KonseHunr. B cayvae, xoraa ogdo wim
HECKONBKO TOCYAPCTB-YJIEHOB TaKOM OpraHu3alHu AiAwTca CTOpoHaMH
KOHBEeHU MK, 3T2 OPraHK3allHA W ee TOCYHapCTRA-YJIGHRI PELIAKT Bonpoc 06
KX COOTBETCTBYIOLUWX OBJ3aHHOCTAX I10 BBINOJIHMEHHUIO CBOHX 00A3aTEILCTE,
BhITeKalOUKXx 13 KOHBEHU#H. B Takux clIydyasx OpragH3aluug U ee
rOCyJapcTBa-yeHbl HE MOTYT OJHOBPEMEHHO OCYILECTRJISTL NIPaBa,
Bbrrexaloniue U3 stou KoHeeHuHy,

3. B cBoeM ROKYMEHTE O PATHDHKALMY, HPHHITHH, ONOGPEHHH HIH
OPUCOEAMHEHYA PEryOHANbHAR OPraHM3allug SKOHOMHYECKOH MHTETDALIUN
3a9BJIsieT 0 cepe CBOEY KOMTIETEHUMH B OTHOILUIECHHH BONPOCOB,
perynipyeMplx Hactosawey KonBenuHe#. Jlioban Takas OpraHH3alvsa TakoKe
yBenoMiiAeT [Jeno3auTapHs, KOTOPbIH, B CBOIO ovepels, HHAOOPMHPYET
CTopOHB! 0 HIO60M COOTBETCTBYIOLIEM #3MeHeHHH cepbl ee KOMIIETEHLUY.

Ctaths 26

Bervutenue 8 cunv

1. Hactosmas KosBennysa BeTynaer B CHIy Ha OEBAHOCTBIM ACHB MOCHE
OATH CAAYM HA XpaHeHUe MATUOCCATOrO HOKYMeHTa 0 paTH(PUKALYMH,
PUHATHH, 0000peHNH WITH NPUCOEYHEHH

2. )IJTZ KaxIore rocypapctea Ui pel"HOH&.ﬂbHOﬁ OprafH3auH
3KOHOMHMYECKOY UHTErpalHH, KOTODAS paTAapUUEpYeT, NPHHUMAET MY
01106])516'1‘ 3Ty KouBeHupio RII¥ NPUCOCTHEAECTCA K 1IeH MOC/Ie Coa4Yn Ha
XPaHEHHE NATUOECATOrO JOKYMEHKTA O paTHdHKaLMU, DPUHATHH, 0R06DEHHH
HITH npucoeguHerv, KOHBeHI M BCTYMAST B CHIIY HA JEBABOCThIH JEHDL
nocjge cHa4Yu H3 XPaHECHHE TAKMM TOoCynapCcTaoM HAH ]JCI‘HOH‘&JTBHOI:{
opraHvialMeHd SKOHOMHYECKOY UHTCrPAUHA CBOCIO JIOKYMENTA O
pa‘mdmxaunn. TIDUHATHH, ORO6DCHLTH WY OpHUCOSIMHEHHHN.

3. [nsa uesedt myHxToB | ¥ 2 1060 HOKYMEHT, cAaHHBIR Ha XpaHeHue
PErHOHAJILHON OPraHM3AHNIEH SKOHOMMYECKOH HRTETPalHY, He
pPACCMATPUBAETCH B KAYECTBE OOMOIHHTENBLHOrC K NOKYMERTAM, CIaHHBIM
Ha XpaHEeH¥e TOCYRAPCTBAMM - YWIEHAMM STOH OPraHud3allHu.
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Crateg 27
Orosopku
Huxakue orosopkyu x HacTosiuer KOHBEHIIHU He OOMYyCKAIOTCA.
Crares 28
Boixon

1. B mofoe BpeMst TIO WCTEUCHUH TPEX JIET CO JHS BCTYTUICHMS HACTOSTIEUH
Kouperunm B cty guast mo6ou CtopoHsl 312 CTOpOHA MOXKCT BBIUTH 73
KouBeH1Mu, HampaBUB MACEMEHHOE YBEAOMIEHUE JemO3WTapHIo.
2. JIro60¥ TaKOH BHIXOX BCTYTIAET B CHJIY ITO HCTEUYEHHW OJHOYO roja co
IHs nmomydeaus JJeno3urapueM yBelOMIICHHS YT B TaKoH 60JIee MO3AHUU
CPOK, KOTOPBI¥ MOXET OBITh YKa3ali B YBEJIOMIEHHH O BhIXOJE.

Crateg 29

IlerosuTapuu

TenepanprAbpyl cexperaps Opraumsanun O0negrHeHHbrx Hayun asnsercsa
Heno3snrapueM HacTtosmen KoHBEHLMH.

Cratna 30

AVTEHTHYHBIE TEKCTEI

Opurnral HacToswen KoHBEHIIBY, TEXCTHI KOTOPOH HA aHTIHHCKOM,
apabCcKoM, MCITaHCKOM, KBTAaWCKOM, PYCCKOM Y (hPaHUY3CKOM HA3BIKaX
ABJISIIOTCS DABHO AYTEHTHUYHBIMH, CHAETCH Ha XpaHeHVe I'eHepaThHOMY
cerperapio Opraanzauun Ob6begmuedHsIXx Hauyu.

B YOOCTOBEPEHHME YEI'O umxenmonmicasmivecs, JOJIKHLIM 06pa3oM Ha TO
YIONNHOMOYEHHEBIE, TTOAIMACANY HacTosuyo KOoHBEHIHIO.

CoBepuwleno B PoTTepgaMe B OeCATHIH JKEHb CEHTAODS MECslia OOHA ThicKYa
IEeBATRCOT OEBAHOCTO BOCHMOTO roja.
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Mpunoxenue |
TPEBOBAHU S, KACAIOWKECA HHOOPMALIMY. COBEPXALLENCS
B YBEOOMIEHUAX, TIPERCTABIAEMbBIX B COOTBETCTBUM
CO CTATBEH 5

YReNOMNEeRHS! BKIIOUAICT CIEAYICUIYIO HIIODMALHIO.

L. CBOVCTBA, BhIABIEGHHWE ¥ BHIBl NIDUMEHEHUS

a) obniee HalRaMue;

b) XVMUYECKOT HAZRAHHC B DAMKaX HOMCHKIIATYDs!, NPY3HAHHOK HA
MEXNYHaPOAHOM YPOBHe (HanpuMmep, Mexnynapoasoro cotosa
TeopeTHyeckof u npuknanaod xumuu (MCTIIX). B Tex cnyyasx, xorga Takas

HOMCHKJIATYPA MMEETCH,
) TOproshble HA3ZBAHHA H HAa3B&HKA COCTABOB,

d) xomoBbkle HOMepa: HOMepa CIlyX0Ob! TOQrOTOBKH aHANHTHYECKHX
063opos no xumuu (KAC), CornacoBaHHas CHCTEMA TAMOXERHBIX KOLOB H
IPYrvue HOMeEpa,

e) WHpOPMAUHA 0 KNaccUdUKAIMH OMACHOCTH B TEX CNy4Yaax, xorga
XMMHYECKOE BELUSCTBO MOUMTAdaeT 108 TpeBOBaBHA, KACAKUWIHECS
KJIacCU(PHUKAILHUH,

f) BUI WITH BUALI HCIONL30BAHHUH,

g2)  OUINKO-XUMHYECKHE, TOKCHKOIOIKYECKHS |
SKOTOKCHKONOruyeckHe ¢BOUCTRA.

2. Oxos4aTenpHoe periaMelITailioHlioe NocraioRilelide

a) HudopmMmanusd, xacalouiascs OKOHYATEIbHO0 PErTAMEHTAIMOHHOIO
[OCTAROB.ICHHA.

1)  pe3loMe OKOHYATEIBHOI0 PErIIaMEHTALMONIIOro
[TOCTaHOBJIEHUA

i)  cChXa Ha periIaMeéHTAOWOHHBIW JIDKYMEHT,



iii)

v)

Vi)

4aTa BCTYNIEHIA B CHAY OKOHYATCIBHOIO
PErNaMEHTANHORHOIO NOCTAHOBIIEHH A,

COOBUIENHE O TOM, BBUIO NH OXOH4YarenbHOE
perjaMeHTaLUHOHHOE TOCTAHOBIEHYE TTIPHHATO HA OCHOBE
OLIEHKY PHCKA/OTaCHOCTH, W B NOJOXHTEABHOM CHyyae
HRPOpPMaLHs O TAKOH OLIEHKE, BKJIOYAFOUIAA CChUIKY Ha
COOTBETCTBYIOLIYK NOKYMEHTALHKIO.

NIDHYYHLI ANS NPHHATHKS OKOHYATEITBBOTO
DCTJJAMCHTAIIMOHHOI0 NOCTAHUBACHUS, KAaCRIOUIHECH
BONPOCOB CXPaHhl 3J0POBbR HEJIOBEKA, BKIIOUAS 3AO0POBhE
notpeduTenen ¥ pabouux, HIIYM OKPYXKAIOUIEH CPEIL!;

0630p OMaCHOCTH W PHUCKOB [LIfl 3MOPOBBK UENOBEKA,

BKAIOYASA 3J0POBLE MOTPeGHTENCH W PaBoyyX, MK
OKDYXaIoUleH cpefibl, CBA3aHHBIX C XHMHUYCCKYMH BEILIECTBAMA,
¥ TMPEJIIOSNIATAEMBIX ,IOCHEACTBHH NMPUHATUA OKORYATENBHOIO
PErTIAMEHTALHOHHOTO 110CTAHORBICHUS

b) KATECrOpHst HJ1Y KATCTOpHHU [IPHMCHCHHA, O KOTOPLIM NPHHATEI
OKOHYATEABHBIC PErJIAMEH TAHIIOHHBIE NTOCTEHOBIIEHYA B p336HBKC no
KaXXJOH KATECrOpHH:

i)

ii)
iii)

BHO WJIW BHIBl MCNONbL3OBAHHHA, 3dNDEUIEHHBIC B
COOTBETCTBHY C OKOHYATEJILHBIM PErJIAMEBTALHOHHBIM
NOCTAHOBJICHHEM,

810 WHEH BMIAB! UCNOIL3OBARHSA, NO-TNIPEXHEMY pAIPCLUICHHEBIE,
ouerkxa 06BeMOB XBMHYCCKHIX BEUIECTB, NDOH3BOAHMBIX,

YMNOPTUPYEMBIX, 3KCNOPTHPYEMBIX ¥ KCTNOJNBL3YEMBIX, B
ciyvae, €ClIH TaKOBafl OLEHKE WMEEeTCs,

¢) M0 BO3MOXXHOCTH. YKA3aHWE TOrO, HACKONbKO OKOHYATEILHOE
PErNAMEHTALHOHHOE NOCTAHORBJICHAE MOXET ObITh AKTYaJILHbIM JUTS JPYTHX
rOCYIapCcTB Y PErHOHOB;

d) JuoBan npyrast COOTBETCTBYOWIAR UHDOPMALMS, KOTOPAR MOXET
BKJIIOYATh CACHYHOWNE ICMEHTHL:
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OLCHKY COUMANbHO-2KOHOMHYECKHX TIOCJHEMCTBHH, CBSA3AHHAIX
C NPUHATHEM OKOHYATECHIHHOTO perflaMeH ra{HOHHOro
NMOCTAHOBHECHKXA !

MHd)OpMaquO o6 aNbTEPHATHBAaX M CBA3AHRbIX C HUMU PHUCKAX,
€CJIM TAaROBas MMeEETCd, K&K HANpHUMep:

KOMTIUIEKCHble ¢TpaTeruy 6opsbbl ¢
CeNIBCKOX03ABCTBEHHBIMY BPETUTEIN IMHU

NMPpOY3IBOJCTBEHHbBIE MCTOAB] ¥ NPOOECChl, BKIOYadA
JKOMOTHICCKY YHCTYIO TEXHOIOTHK.
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fpunoxenue 1]

KPUTEPHUHU BKIIIOYEHHUA 3ATIPELLEHHbBIX UKW CTPOTO OTPAHHYEHHBIX
XUMHUYECKWX BEWECTRB B [TPHJIO>KEHHE 111

[Ip# paccMOTpeHuH yBeqOMIIEHWH, HAmNpas/ieHHbIX CEKPETAPHATOM B
COOTBETCTBHH C MyHKTOM S ctaThy 5. KOMUTET 10 paccMOTPEHKIO
XHMHUYECKHX BEUIECTB:

a)  TOLTBEPXUAET, YTO OKOHUYATEJIBHOE PEriaMeHTALHOHHOE
MOCTAHOBIIEHHE GO TIPHHATO B LIESAX OXPAHLI 3LOPOBbA YEJOBEKA WY
OKPYXalolLleH Cpelbl;

b)  ycrTaHasauBaeT, YTO OKOHYATEJILHOE PErNaMEHTALHOHHOE
[TOCTaHOBJIeHHE GBLYO NDUHATO HA OCHOBE PE3ySbTATOB OLUEHKH PUCKOB.
OTa OleHKa J0JIXKHA OCHOBBLIBATLCS Ha 0030pe HAYYHbLIX UAHHLLX B
KOHTEXCTE YCNOBYH, NMpeobnagaomiux B cooTBeTcTBYI0INeH CTopoHe. na
TOM UENH M3 NIPEHECTABNAEMOH HOKYMEHTAUMY JONAHO SBCTBOBATh, YTO.

1)  JaHHbIE NMONYUYEHBI C TIOMOUILIO HAYYHO NPHIHAHHBLIX MECTOLOB;

i) 0630psl TAHHBIX NIPOBENEHBI H HOKYMEMTANEHO O(OPMIEHB] €
cobsmoneHHeM o6enpU3HaHULIX HAYYHBIX NPAHUUTIOB U
npouenyp.

iill) OKOHYATENBHOE periaaMeHTAUUOHHOE NMOCTAHOBYEHHE
OCHOBAHO HA DE3YJbTATAX OUEHKH PHCKOB C YUETOM
npeobiagalomux ycnosHy 8 CTOpoHe, NPUHUMAIOULEH
MOCTAaHOBJIEAUE;

¢) onpefenseT, o6ecneynusaeT Jiy OKOHYATEINHbHOE
periiaMeHTaUHORHOE MOCTAHOBICHUC JOCTATOU 0 WHPOKYK) OCHOBY N4
BXIIIOYEHUS XUMMYECKOrO BerlecTsa B npyiroxenue 111 ¢ yuetom cinenyowero:

1) TIpYBENIO STW WIHM, KaK O0XUIAETCH, NPABENET NIH NPUHATHE
OKOHYATENLHOTO PErJaMeHTALHOBHOrO NMOCTAHOBJIEHUA K
3HAYHTENILHOMY COKPALeHUI0 00BbeMa NOTPEGIEH ST AAHHOTO
XAMHYECKOrO BEILIECTBA MJIM YHCNA BUROB €10 NPAMEHEHHS .
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i) TNPHBEJIO J¥ OKOHYAaTEfbHOE perlaMeHTALHOHHOE
TMOCTAHOBNEHHE K haKTHYECKOMY YMCHbLUEHH!O HIIU, KaK
OXMIAETCA, K 3HAYUTENLHOMY YMeHLIIEHRIO PHCKE [UIK
30OPOBbS YENIOBEKA WK OXPyxaloien cpeasl B CTOpoye,
KOTOPAaS TIPEACTABYSA YBeHOMIIEHHE:

i)  SBJAIOTCA JH COOOPANKEHHSR, TTOCHYXKHBILHE OCHOBOY IS
TIPHHATHS OKOHYATEJbHOIO PErIaMeHTallBOHHOr0
TOCTAHOBIEHHS, MPUMEHKMBIMY JTKUIb B OTPAHHYERHOM
reorpagyuYeckoM panoHe Wiy B JPYruX OrpaHu4eHHbIX
06CTOATENLCTRAX:

V)  MMEIOTCA NI haxThl TIPOJONIKAIOILEHCA TOPTOBIH ITHM
XMMHUUYECKHM BEILECTHEOM Ha MEXIYHAaPOAHOM YPOBHE;

d)  yuyuTBIBAST, YTO MpPEeJRAMEPEHIIOE [ETIPABUIILHOE HCMOJTb30OBAHUE

He ARNALTCS CaMO 1O ceBe JOCTATOUHLIM OCHOBAHWEM IJIA BKIIOUEHHA
XUMHWUECKOTO BEUIecTBa B NIpHioxeHve 111,
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Opunoxenue Il

XUMHUYECKUE BEUWECTBA, NMOJFADARILHE MOX JEUCTBUE NMPOUENYPbI
MMPELBAPHUTEJILHOIO OSOCHOBAHHOI'O COTJIACHSA

T CooTBeTCTBYIOLIHH(MeE)

L e KaTeropHs

XHMHBYECKOE BESLUECTBO nosiep(a) KAC p

2.4,5T 93.76-5 HecTuuua
ANbIPHB 309-00-2 Hectnuun
Kanrados 2425-06-1 [MecTruna
Xnopnau 57-74-9 NMecTHuua
Xnopaumedopm 6164-98-3 [MecTruMAa
XnopbeHzunar 510-15-6 IMecTruua
T 50-29-3 Mectunung,
Audbapun 60-57-1 NecThuua
IunHoce6 » conn anuoceda 88-85-7 flecTuunn |
|, 2-nuGpomeTaH 106-93-4 IMecTvunn
dropaueramua 640-19-7 MecTunug
HCH (cMeluannsle K3oMepbl) 608-73-1 Mecryumn
['enTaxnop 76-44-8 [MTecruuunn
TFexcaxmopbeHaon 118-74-} [TecTuumg
NuHnan 58-89-9 NecTiuunu
CoepuHeHUsT PTYTH. BRINOYas
HeOPraHMMECKMe COEAUHEUKS PTYTH,
COCIMHEHUH ANKHAPTYTH, a TaKXKe [TecTuuy,
COEMMHERUS aNKHNOKCUATKIIBHOK 1
apHAYPOBAHHON PTYTH
MenTaxsopdeHon 87-86-5 [TecTuumnn
MoHoKkpoTO®OC (pacTrOpUMBIE KHIAKHE 6923-22-4 Ocobo onacHbIM
COCT&Bb! BEUIECTHA C COREPXKAUHEM NECTHLLWAHLIH COCTAB
AKTHBHOMO WHIPEAUEHTA, rPEBBILLAIOLIEM
600 r/n)
MeTamunodoc (pacTBOpHMbIE KUAKME 10265-92-6 Ocodo onacHmn
COCTaBLl BEIIECTRBA € COAEPXKAHUEM TIECTHUHMARRBBIM COCTAaB
AKTUBHOrO MHEIPEIAMEHTA, NPEBbHLAIOLIEM
600 r/n)
dochavnaor (pacTBOpUMbIE XIEKHE 13171-21-6 (cvmecs, Oco80 onacHli
COCT2HB] BEWECTRA ¢ COAEPXKAHHEM E- 1 Z- nzomepni) NeCTHUKIHBIE COCTaB
AKTHBHOTO WHIpPEAMEHTA, NpeBsIrualoLeM 23783-984 (Z-u3zomep)
Y000 rin} 297-994 (E-uroMep)
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XuMuyeckoe BeULeCTnO

CooTseTcTRy10HKH{Ke)
nomep(a) KAC

Karteropus

MeTunnapatuon

(3mylibrupyessble koHlleHTpaThl (3K)

¢ 19,5-, 40-, 50-, 60-npoucHTHbIM
CONepXKAHHEM 3KTHBHOIO MHIpenyieHTa v
MOPOLLIKOBLIE ¢cocTasbl ¢ |,5-, 2- U J3-
MPOLIEHTHLIM CONEPHAHHKEM AKTWBHOIO
WHIpDENKEHTA)

298-00-0

Ocobo ornacHbIA
DeCTHUMIABBIY COCTAB

TTapaTioH (BKJIIOUeHk! BCE COCTABRI JaHHOTO
BELLIECTBA - adPO30ONH, pacnssemMblie
nopowxy (PI1), aMyrerupyeMbole
KOHUeHTpaThl (OM), rpaHynw () v
cMaureaeMeie nopouwiky (CIT), xpome
cycneH3uu B Kancynax (CK)

56-38-2

Ocobo onacHbIn
nNeCTHUHUAHBIK COCTAR

Kpounnonur

12001-284

[TpoMBILLTEHHBIK
XHMHKAT

[TonubpomMuposarHnme audeuuant (I[TBI}

36355-01-8 (rexca-)
27858-07-7 {oxTa-)
13654-09-6 {aexa-)

[1pOMBbIILLTE BHBIY
XUMHKAT

FloauxnopuposaHHble audennsibl (ITXI) 1336-36-3 ITpoMbILLTEHHSIY
XUMUKAT

Monuxnopuposanubie TepPprnunss {(IT1XT) 61788-33-8 [YpoMblLNEHHBIW
XUMEKAT

126-72-7 MpombluLTEHHBIH

Tpuce (2, 3-nubpoMuponua) docdar

XBPMHKAT
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[Ipunoxeuune [V

HH®OPMALIMA ¥ KPUTEPHUHU, KACAIOIHECA BKIIKOYEHU A OCOBO
OINACHBIX NECTUUHWIOHBIX COCTABOB B IMPUIIOXKEHHE 111

Yacts . HoxvMeHTauus. Tpebvemas OT npepsaraiied CTopoHel

[TpennoxeHys, npeucrapisieMsie B COOTBETCTBHU C NYHKTOM |
cTaTbu 6, CONPOBOXMAIOTCH COOTBETCTBYIOILEH HOKYMEHTALMEN, COMEPKALUEHN
CJIeQYIOLYIO MHPOPMALIUIO:

a) Ha3BaHKe ONAacHOTO NECTHRHMAHOrO cOCTaBa;

b) HA3BAHHE aKTUBHOIO WHIrpENHEHTA UMY WHCPEAUEHTOR B
COCTaBe;

c) CPaBHUTENLHBIF 06beM aKTHBHOIO HHIDCIHEHTA B COCTAaBE;

d) THO COCTABa,

e) TOPrOBble HAIBAHMA H HA3IBAUWA NMPOUIBOAMUTENIEH, ECITU

TAKOBbIE HMEOTCH,

1) LLUWPOKO PACNPOCTPAHEHHBIE W TIPU3HAHBIE BUIbI NPUMEHEHUS
cocTtaBa B npejnaratowes CropoHe:;

g) YETROE OMUCAHHE NPOUCUIECTBUH, HMEOUIMX OTHOLIEAUE K
npobnemMe, BKIIOYAA HeDNAronpHATHRIE NOCIEACTBHS ¥ TO, KAK
HCNOMK30BAJICH NECTHUMINBIN COCTAB;

h) N106kIe periaMeHTallORHbIE, aAMUHUCTPATHBHbIE UK HHbIE
MEDbI, KOTOpbIe NMPUHATEI WU, KaK NPEANoNaraeTcest, 6ynyT NpURATHI
npennaraloiied CTOPOAOHN B pe3ysibTaTe BOIMHKHOBEHUI TaXMX
NPOUCLUECTBHH.
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Yacrs 2. HudopMauua. chop xkoTopoy Syjer ocylUeCTRAATHCH
CEKDETADUATOM

B cooTBeTCTBYM ¢ NYHKTOM 3 CTaTsU 6 CEKPETAPHUAT OCYLUECTBIIRET
¢60p COOTBETCTBYWOLLEN UHMOPMAUYH, KACAIOLIERCS COCTABA, BXJlOYas:

a) GUIHKO-XUMHUUECKUE, TOKCHKOIOMUYECKHE U
3KOTOXCHKONOTHYECKME CBOVICTBA COCTARA,

b) HHDOPMALUIO O CYLIECTBOBANUH B JPYTUX [OCYJAPCTBAX
OFPaHUYEHNH, KACAIOUIHXCH 06PabOTRY UK NPHMEREHNUS,

c) UHPOPMAUHIO O NPOUCILECI BUAX, CBS3IAHHBIX C COCTABOM, B
JAPYTHX rOCYNapcTBax:

d) HHGPOPMALNIO, NPEACTaBNEHHYIO upyTuMu CTOpoOHaMy,
MeXJYHaPOJHbIME OPraHH3aLNAMA, HENIPABHTEIbCTBEHHBIMHE OPraHE3auMsIMH
MU MO NUHHUU JPYTHX COOTBETCTBYIOMIHX HCTOYHUKOB KaK HAUHOHAIBHBIX,
Tax ¥ MeXAYHaPOIHLIX;

e) OUEHKH PUCKOB U/HUIH ONMACHOCTH TaM, TOE OHH UMEIOTCH,
f) UHMOPMALMIO, eCIH TAKOBAS MMEETCA, CBHAETEIILCTRYIOULYIO O
MacuiTabax NpUMEHREHUSE COCTABA, HANDPHMED, YHCAO PErHCTPALMH WU

066EM NPOH3BOACTRAZ UK TIPOJAK,

g) DPpYyrue CoCTapbl pacCMaTpHBAEMOTO NecTyUXna "
NMPOUCILIECTBUSA, CBA3AHHBIC C STUMH COCTABAMH, €CJIH TaKOBBIE BMEIOTCH,

h) aNLTEPHATHBHBIE METOABI OOPLOB! ¢ CEILCKOXO3NACTBEHHBIMY
BPEOYTENAMH;
i) IPYry0 MHGOPMALHIO, KOFOPad MOXeT ObITh ONpeleseHa

KOMUTETOM N0 PaCCMOTPEHHIO XMMUYECKMX BELLECTB KAK OTHOCAWASICA K
3TOMY BOTMPOCY.
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Yacts 3. KpHTepuy BrIiodeH¥s 0coH0 onacHEIX HECTHURIHEIX COCTAROB B
npusoxenue 11

[Tpu paccMOTPEHKUH DPENNOKEHUR, HANPABJIIEMbIX CEKPCTAPUATOM B
COOTBETCTBUH € MYHKTOM 5 cTaThd 6. KOMHTET 110 PACCMOTPEHHIO
XY¥MHYECKHX BELLIECTB NPUHUMAET BO BHYMaH#e CIENYHIIYe GAKXTOPHI:

&) HAREXHOCTh UAHIBIX, CBHACTENBCTBYIOMIHX O TOM, HTO
HCNOJIb3OBAHKE COCTAaBa, KOTOPOE OCYUIECTBIIANIOCH B COOTBETCTBYH C
LUHUPOKO PACMTPOCTPAHEHHOY HMAH NPU3HAHHOHW NPAKTUKOU, [IPHMEHACMOHU B
paMKax npeanararomeH CTODOHH\ MpyBCIIO K 3aPErHCTPHPOBAHHLIM
TIPDOUCLUECTBUAM,

b) aKTYaNbHOCTh TaK}iX MPOUCLIECTRHUY JI4 APYIHX IOCYNapcTB €
4HANOTHYHBIM KNUMATOM, YCIOBHUSIMH U XdaPaKTEepoM HCMNOJIb30RANHSA
cocrana;

c) CYecTBOBAaAHE OrPAHUUYEHHN OTHOCHTEALO OBpadoTky wnH
NPUMEHEHHUS, CBA3AHHBIX C TEXHOJOMHEH HIIH METONAMH, KOTOPLIE,
BO3SMOXHO, He OYRYT PALMOHANBHO UAU LLIMPOKO UCHONH30BATECH B
rocygapCcTBax, He UMEIOMUX COOTBETCTBYIOLIEH HHPPaCTPYKTYDbL:

d) BAXXHOCTh 3aPETVYCTPUPOBAHHEIX NOCAEHACTBUY ¢ TOYKH 3PCHHA
obbeMa HCITONB30BAHHOIO COCTABA;, Y

e) UYTO NPpeAHAMEPEHHOE HENDPABHIBHOC HCNOIAR3I0BAHKE CAMO 11O

cebe He ABNSAETCS KOCTATOYHBIM OCHOBAHUEM AN BKINOYEHYA TOIO WIH
WHOro cocTaBa B npujoxenue 1.
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[Mpuito xeHue V

TPEBOBAHH S, KACAIOLIHECA HHPOPMALUHUHU, COTEPXKAILENCH
B YBENOMJIEHHMH OB KCITOPTE

1. YBemomieHus 06 SKCMOPTE COUEPKAT CIENNOLIVE KHPOPMALKIO:

a)  HAa3BaHHWe H ANpeC COOTBETCTBYHUIUX HAZHAYEHHBLIX HALTHOHAILHbLIX
OpraHoB skcnopTupywileys CTOPoRb! ¥ ¥MIOPTHPYIOIUeH CTOPOHBL,

b) nmpemonaraeMyio faTy OCYLLECTBIIEHHUS 3KCNOPTHOW MOCTABKY B
umMmopTHpyowyo Ctopony,

€C)  HazBaHHe 3aTIPELUEHHOIO WJIK CTPOTO OrpaHHYEHHOrO
XMMHUYECKOTO BellleCTBa K pestoMe HHMDOPMALHMOHHEIX MATEDHANOB,
YKA3aHHBIX B MPHIIOXEHUH 1, ROTODSIE JMOJIKHbI TIPEEOCTABNATHCS
CeKpeTapyaTy B COOTBETCTBHUH CO CTaTheH 5. B ToM cliyuyae, xoraa B
CMECH HJIH COCTABE CONEPIKUTCH §0Jee OAHOI0 TaKOro XHMWYECKOro
BEMIECTRBA, TaKaX WHPODPMAUKA [IPEAOCT ABISETCA [10 KAKIOMY H3
XUMHYECKHX BELIECTB;

d) 3adABJIEHHE, B KOTOPOM YKa3biBaeTrcs. eClid oHa M3iBECTHA,
npegriojiaraeMas KaTeropysi X¥MHUECKOT0 BELLeCTBa M eC (1pedrnoiaracMeIg

BYX UCTIONL3OBAHUA B PAMKAX 3TOM KATErOpUY 1 uMmnoptupylowe# CTopoHe;

e) HHDOPMAUMIO 0 MepaxX NMpenoCcTHPOKHOCTH, HATPABIIEHHBIX HA
COXpalleHye BO3NEUCTEBAS H BEIOPOCOR XHMUYECKOr0 KENIECTRA;

)] B Cilydae CMECHM MAY COCTaBa YKA3bIBAETCH KOHUSHTPaUHs
JaHHOTO 3aMpeweHHEONe KIIK CTPOro OrpaHUYeHHOro BELUSCTBA UNU
BELUECTB:

g)  Ma3sBaHHUe H ajpec UMIOPTEpa;

h) N6y OONOIHATENSHYIO HHOPMALIHIO, HMEIOMIYIOCS Y HAIRAYEHHOTO
HALIHOHAJLHOI'O OpraHa 3KcropTupytonied CTopoHsl, KOTOPas MOKET NOMOYb
HA3HAYEHHOMY HAHAOHANEHOMY OPrally uMnoptypywoues CTOpoH»l,

2. T[ToM¥uMO MHpOPMALIHH, YIIOMAHYTOH B MYHRTE I, SKCIOPTUPYIOLOAS
CTopoHa MPENOCTaBNAET TAKYIO HOTOJIHUTERBRYIO HHGODMALHIO,
onpeneneqdRY0O B NP0 EHWH I‘ KOTOpas MOXKET ObITh JanpouieHa
uMnoptTHpyoued CToPOHOU.
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CONVENIO DE ROTTERDAM PARA LA APLICACION DEL PROCEDIMIENTO DE
CONSENTIMIENTC FUNDAMENTADO PREVIO A CIERTOS PLAGUICIDAS Y
PRODUCTOS QUIMICOS PELIGROSOS OBJETO DE COMERCIO INTERNACIONAL

Las Partes en el presente Convenio,

Conscientes de los efectos perjudiciales para la salud humana y el
medio ambiente de ciertos plaguicidas y productos quimicos peligrosos
objeto de comercio internacional,

Recordando las disposiciones pertinentes de la Declaracién de Rio
sobre el Medio Ambiente y el Desarrollo y el capitulo 19 del Programa 21,
sobre "Gestidn ecoldégicamente racional de los productos guimicos téxicos,
incluida la prevencién del trdfico internacional ilicito de productos
réxicos y peligrosos",

Conscientes de la labor realizada per el Programa de las Naciones
Unidas para el Medio Ambiente y la Organizacidén de las Naciones Unidas
para la Agricultura y la Alimentacién con miras al funcionamiento del
procedimiento de consentimiento fundamentado previo establecido en las
Directrices de Londres para el intercambio de informacién acerca de
productos guimicos objeto de comercio internacional, en su forma enmendada
{en adelante denominadas "Directrices de Londres en su forma enmendada") y
el Cédigo Internacional de Conducta para la distribucién y utilizacién de
plaguicidas, de la FRO (en adelante denominado "Cédigo Internacional de
Conducta'),

Teniendo en cuenta las circunstancias y las especiales necesidades de
los paises en desarrollo y los paises con economias en transicidn, en
particular la necesidad de fortalecer la capacidad nacional para el maneijo
de los productos gquimicos, inclusive mediante la transferencia de
tecnologias, la prestacidén de asistencia financiera y técnica y el fomento
de la cooperacidn entre las Partes,

Tomando nota de las necesidades especificas de algunos paises en
materia de informacién sobre movimientos en transito,

Reconociendo gue las buenas précticas de manejo de los productos
quimicos deben promoverse en todos los paises, teniendo en cuenta, entre
otras cosas, los asténdares voluntarios establecidos en el Cédigo
Internacional de Conducta sobre la distribucidén y utilizacidn de
rlaguicidas y el Cdédigo Deontoldégico para el Comercio Internacional de
productos quimicos del PNUMA,

Deseosas de asegurarse de gue los productos guimicos peligrosos que
se exporten de su territoric estén envasados y etiquetados en forma que
proteja adecuadamente la salud humana y el medio ambiente, en consonancia
con los principios establecidos en las Directrices de Londres en su forma
enmendada y el Cédige de Conducta Internacional de la FAQ,



Reconociendo que el comercic y las politicas ambientales deben
apoyarse mutuamente con miras a lograr el desarrcllo sostenible,

Destacando que nada de lo dispuesto en el presente Convenio debe
interpretarse de forma que impligue meodificacién alguna de los derechos y
obligaciones de una Parte en virtud de cualquier acuerdo internacional
existente aplicable a los productos guimicos objeto de comercio
internacional o a la proteccidén del medio ambiente,

En el entendimiento de que lo expuesto wmds arriba no tiene por objeto
crear una jerarguia entre el presente Convenio y otros acuerdos
internacionales,

Resueltas a proteger la salud humana, incluida la salud de los
consumidores y los trabajadores, y el medio ambiente frente a los posibles
efectos perjudiciales de ciertos plaguicidas y productos guimicos
peligrosos objeto de comercio internacional,

HAN ACORDADO LO SIGUIENTE:
Articulo 1
Cbijetivo

El objetivo del presente Convenio es promover la responsabilidad
compartida y los esfuerzos conjuntos de las Partes en la esfera del
comercio internacional de ciertos productos guimicos peligrosos a fin de
proteger la salud humana y el medio ambiente frente a posibles dafios y
contribuir a su utilizacidn ambientalmente racional, facilitando el
intercambio de informacién acerca de sus caracteristicas, estableciendo un
proceso nacional de adopcién de decisiones sobre su importacidn y
exportacidn y difundiendo esas decisiones a las Partes.

Articulo 2
Definiciones
A los efectos del presente Convenio:

a) Por "producto guimico" se entiende toda sustancia, sola o en
forma de mezcla o preparacidn, va sea fabricada u obtenida de la
naturaleza, excluidos los organismos vives. Ello comprende las siguientes
categorias: plaguicida, (incluidas las formulaciones plaguicidas
extremadamente peligrosas) y producto guimico industrial;

b) Por "producto guimico prohibido" se entiende aguél cuyos usos
dentro de una o mas categerias han sido prohibidos en su totalidad, en
virtud de una medida reglamentaria firme, con objeto de proteger la salud
humana o el medic ambiente. Ello incluye los productos guimicos cuya
aprobacidén para primer usc haya sido denegada o gue las industrias hayan



recirado del mercado interior o de ulterior consideracidén en el proceso de
aprobacidén nacional cuando haya pruebas claras de que esa medida se haya
adoptado con objetoc de proteger la salud humana o el medio ambiente;

c) Por "producto guimico rigurosamente restringido" se entiengde
todo aquél cuyos usos dentro de una o mds categorfas hayan sido prohibidos
prdcticamente en su totalidad, en virtud de una medida reglamentaria
firme, con objeto de proteger la salud humana o el medio ambiente, pero
del gue se sigan autorizando algunos usos especificos. Ello incluye los
productos guimicos cuya aprobacidn para préacticamente cualgquier uso haya
sido denegada o gue las industrias hayan retirado del mercado interior o
de ulterior consideracién en el proceso de aprobacidn nacional cuando haya
pruebas claras de que esa medida se haya adoptado con objeto de proteger
la salud humana o el wmedio ambiente;

ad) Por "formulacién plaguicida extremadamente peligrosa" se
entiende todo producto quimico formulado para su uso como plaguicida que
produzca efectos graves para la salud o el medio ambiente observables en
un periodo de tiempo corto tras exposicidn simple o mltiple, en sus
condicion~s de uso;

e) Por "medida reglamentaria firme" se entiende toda medida para
prohibir o restringir rigurosamente un producto quimico adoptada por una

Parte cue no reguiera la adopcidn de ulteriores medidas reglamentarias por
esa Parte;

£) Por "exportacidn" e "importacidn", en sus acepciones
respectivas, se entiende el movimiento de un producto quimico de una Parte
a otra Parte, excluidas las operaciones de mero trénsito;

g) Por "Parte" se entiende un Estado u organizacidn de integracidn
econémica regional gque haya consentido en someterse a las obligaciones
establecidas en el presente Convenio y en los que el Convenio esté en
vigor;

h} Por "organizacidn de integracidn econdmica regional", se
entiende una organizacidén constituida por Estados soberanos de una regidn
determinada a la que sus Estados miembros hayan transferideo competencias
en asuntos regulados por el presente Convenio y que haya sido debidamente
facultada, de conformidad con sus procedimientos internos, para firmar,
ratificar, aceptar o aprobar el Convenio o adherirse a él.

i) Por "Comité de Examen de Productos Quimicos" se entiende el
drgano subsidiario a que se hace referencia en el plrrafo 6 del
articulo 18.



Articulo 3

Ambito de aplicacién del Convenio

1. El presente Convenio se aplicara a:

a) Los productos quimicos prohibidos o rigurosamente
restringidos; vy

b) Las formulaciones plaguicidas extremadamente peligrosas,
2. El presente Convenio no se aplicara a:

a) Los estupefacientes y las sustancias sicotrdpicas;

b) Los materiales radiactivos;

c) Los desechos;

d) Las armas guimicas;

e) Los productos farmacéuticos, incluidos los medicamentos

humanos y veterinarios;

f) Los preoductos guimicos utilizados como aditivos
alimentarios;

q) Los alimentos;

h) Los productos guimicos en cantidades gue sea improbable
afecten a la salud humana o el medio ambiente, siempre que se
importen:

i) Con fines de investigacidn o andlisis; o

ii) Por un particular para su uso personal en cantidades
razonables para ese uso.

Articule 4

Autoridades nacionales designadas

1. Cada Parte designara una o mas autoridades nacicnales que
estardn facultadas pare actuar en su nombre en el desemperio de las
funciones administrativas requeridas en virtud del presente Convenio.

2. Cada Parte procurari gque esas autoridades cuenten con recursos
suficientes para desempeiiar eficazmente su labor.



3. Cada Parte, a m&s tardar en la fecha de entrada en vigor del
presente Convenio para ella, comunicard a la Secretaria el nombre y la
direccidn de esgas autoridades. Comunicara asimismo de inmediato a la

Secretaria cualquier cambio que s5e produzca pogteriormente en el nombre o
la direccién de esas autoridades.

4. La Secretaria comunicarad de inmediato a las Partes las
notificaciones que reciba con arreglo a lo dispuesto en el parrafo 3.

Articulo S

Procedimientos relativos a los productos cuimicos prohibidos
o0 rigurosamente restrincidos

1. Cada Parte gque haya adoptado una medida reglamentaria firme lo
comunicard por escrito a la Secretaria. Esa comunicacién se hard lo antes
posible, pero a mds tardar en un plazo de noventa dias a partir de la
fecha en que la medida reglamentaria firme haya entrado en vigor, e
incluir4, de ser posible, la informacién estipulada en el anexo I.

2. Cada Parte, en la fecha de entrada en vigor del presente
Convenio para ella, comunicarad por escrito a la Secretaria las medidas
reglamentarias firmes que haya adoptado y estén en vigor en ese momento,
con la salvedad de que las Partes que hayan presentado notificaciones de
medidas reglamentarias firmes en virtud de las Directrices de Londres en
su forma enmendada o del Cédigo Internacional de Conducta no tendrdn que
presentarlas de nuevo.

3. La Secretarfia verificara, tan pronto comoc sea posible, pero a
mds tardar en un plazo de seis meses a partir de la recepcidn de una
notificacién en virtud de los parrafos 1 y 2, si la notificacién contiene
la informacidén estipulada en el anexo I. Si la notificacidén contiene la
informacidén requerida, la Secretaria enviard de inmediato a todas las
Partes un resumen de la informacidn recibida, y si no fuese asi, lo
comunicard a la Parte que haya enviado la notificacién.

4. La Secretaria enviard cada seis meses a las Partes una $inopsis
de la informacidbén recibida en virtud de los parrafos 1 y 2, incluida
informacién relativa a las notificaciones gque no contengan toda la
informacidén estipulada en el anexo I.

5. La Secretaria, cuando haya recibido al menos una notificacidn de
cada una de las dos regiones de consentimiento fundamentado previo acerca
de un producto quimico que le conste cumple los reguisgsitos estipulados en
el anexo I, enviard esas notificaciones al Comité de Examen de Productos
Quimicos. La composicidn de las regiones de consentimiento fundamentado
previo se definird en una decisién que se adoptard por concenso en la
primera reunidn de la Conferencia de las Partes.



6. El Comité de Examen de Productos Quimicos examinarid la
informacién facilitada en esas notificaciones y, con arreglo a los
criterios establecidos en el anexo II, formulara una recomendacidn a la
Conferencia de las Partes sobre si ese productc quimico debe quedar sujeto
al procedimiento de consentimiento fundamento previo y, por consiguiente,
incluirse en el anexo III.

Articulo b

Procedimientos relativos a las formulaciones plagquicidas
extremadamente peligrosas

1. Cualquier Parte que sea un pais en desarrollo o un pais con
economia en transicién y experimente problemas causados por una
formulacidén plaguicida extremadamente peligrosa en las condiciones en que
Sse usa en su territorio podrd proponer a la Secretaria la inclusidn de esa
formulacidn plaguicida en el anexo III. Al preparar una propuesta, la
Parte podra basarse en los conocimientos técnicos de cualquier fuente
pertinente. En la propuesta se incluird la informacién estipulada en la
parte 1 del anexo 1IV.

2. La Secretaria verificard lo antes posible, pero a mds tardar en
un plazo de seis meses a partir de la recepcidn de una propuesta con
arreglo a lo dispuesto en el pirrafo 1, si la propuesta incluye la
informacidn estipulada en la parte 1 del anexo IV. §8i la propuesta
contiene esa informacidén, la Secretaria enviara de inmediato a todas las
Partes un resumen de la informacidn recibida. 8i no fuese asi, la
Secretaria lo comunicard a la Parte que haya presentado la propuesta.

3. La Secretaria reunird la informacién adicional que se indica en
la parte 2 del anexo IV en relacidn con las propuestas que se envien con
arreglo a lo dispuesto en el parrafo 2.

4. Cuando se hayan cumplido los reguisitos establecidos en los
padrrafos 2 y 3 supra en relacién con una formulacidn plaguicida
extremadamente peligrosa, la Secretaria remitiré& la propuesta y la
informacidén conexa al Comité de Examen de Productos Quimicos.

5. El Comité de Examen de Productos Quimicos examinara la
informacién facilitada en la propuesta y la informacidn adicional reunida
Yy, con arreglo a los criterios establecides en la parte 3 del anexo IV,
formulard una recomendacién a la Conferencia de las Partes sobre si esa
formulacién plaguicida extremadamente peligrosa debe guedar sujeta al
procedimiento de consentimiento fundamentado previoc y, por consiguiente,
incluirse en el anexo III.



Articule 7

Inclusidén de productos guimicos en el anexo III

1. El Comité de Examen de Productos Quimicos preparara un proyecto
dz2 documento de orientacidén para la adopcidn de decisiones sobre cada
producto guimiceo cuya inclusién en &l anexo III haya decidido recomendar.
Ese documento de orientacidn se basari, como minimo, en la informacidn
especificada en el anexo I o, en su caso, en el anexo IV, e incluira
informacién sobre los usos del producto gquimico en una categoria distinta
dz aguella a la gue se apligue la medida reglamentaria firme.

2. La recomendacidén a que se hace referencia en el pdrrafo 1, junto
con el proyecto de documento de orientacidn para la adopcién de
d2cisiones, se remitird a la Conferencia de las Partes. La Conferencia de
las Partes decidird si ese producto gquimico debe quedar sujeto al
procedimiento de consentimiento fundamentado previo y, por consiguiente,

ingcluirse en el anexo III, y si debe aprobarse &l proyecto de documente de
orientacién.

3. Cuando la Conferencia de las Partes haya adoptado una decisidn
de incluir un producto quimico en el anexo III y haya aprobado el
documento de orientacidn para la adopcién de decisionés correspondiente,
la Secretaria lo comunicarid inmediatamente a todas las Partes.

Articulo 8

Inclusidn de productos guimicos en el procedimiento voluntario de
consentimiento fundamentado previo

Cuando un producto quimico distinto de los enumerados en el anexo III
haya sido incluido en el procedimiento voluntario de consentimiento
fundamentado previo antes de la primera reunidn de la Conferencia de las
Partes, la Conferencia decidird en esa reunidn incluir el producto gquimico
en dicho anexo si considera gque se han cumplido todos los regquisitos
establecidos para la inclusién en el anexo III.

Articulo S

Retirada de productos guimicos del anexo III

1. Si una Parte presenta a la Secretaria informacidn de la que no
se disponia cuando se decidid incluir un producto gquimico en el anexo III
y de esa informacidn se desprende que su inclusién podria no estar
justificada con arreglo a los criterios establecidos en los anexos II o
IV, la Secretaria transmitira la informacidén al Comité de Examen de
Productos Quimicos.

2. El Comité de Examen de Productos Quimicos examinard la
informacidén que reciba en virtud del parrafo 1. ElI Comité de Examen de



Produccos Quimicos, con arreglo a los criterios establecidos en el anexo
II o, en su caso, en el anexo IV, preparard un proyecto de documento de

orientacién para la adopcién de decisiones revisado sobre cada producto

quimico cuya retirada del anexo II1 haya decidido recomendax.

3. La recomendacidén del Comité mencionada en el pirrafo 2 se
remitird a la Conferencia de las Partes acompafiada de un proyecto de
documento de orientacidn revisado. La Conferencia de las Partes decidiri
si el producto quimico debe retirarse del anexo ITI y si debe aprobarse el
documento de orientacidn revisado.

4. Cuando la Conferencia de las Partes haya adontado una decisidn
de retirar un producto quimico del anexoc III y haya aprobado el documento
de orien:.acidn revisado, la Secretaria lo comunicard inmediatamente a
todas las Partes.

Articulo 10

Obligaciones relativas a la importacidn de productes guimicos
enumerados en el anexo III

1. Cada Parte aplicara las medidas legislativas o administrativas
necesarias para garantizar la adopcidn oportuna de decisiones relativas a
la importacidn de los productos guimicos enumerados en el anexo III.

2. Cada Parte transmitird a la Secretaria, lo antes posible pero a
mas tarday en un plazc de nueve meses a partir de la fecha de envio del
documento de orientacidén para la adopcién de decisiones a que se hace
referencia en el pdrrafo 3 del articulo 7, una respuesta sobre la futura
importacidn del producto quimico de gue se trate. 8i una Parte modifica
Su respuesta, remitirid de inmediato la respuesta revisada a la Secretaria.

3. 81 transcurrido el plazo a gue se hace referencia en el parrafo
2 una Parte no hubiera proporcionadc esa respuesta, la Secretaria enviara
inmediatamente a esa Parte una solicitud escrita para que lo haga. 83 la
Parte no pudiera proporcionar una respuesta, la Secretaria, cuando
proceda, le prestard asistencia para que lo haga en el plazo estipulado en
la Gltima frase del parrafo 2 del articulo 11l.

4. Las respuestas en aplicacidén del parrafo 2 adoptardn una de las
formas siguientes:

a) Una decisidn firme, conforme a las normas legislativas o
administrativas, de:

i) Permitir la importacidn;

ii) No permitir la importacidn; o



iii) Permitir la importacidn con sujecibn a determinadas
condiciones expresas; O

b) Una respuesta provisional, que podra contener:
i) Una decisidn provisional de permitir la importacidn
con o sin condiciones expresas, o de no permitir la

importacién durante el periodo provisional;

ii) Una declaracidén de que se estd estudiandoc activamente
una decisidn definitiva;

iii) Una solicitud de informacidén adicional a la Secretaria
0 a la Parte que comunicd la medida reglamentaria
firme; o

iv) Una solicitud de asistencia a la Secrecaria para

evaluar el producto quimico.

S. Las respuestas formuladas con arreglo a los incisos a) o b) del
pdrrafo 4 se referirdn a la categoria o categorias especificadas para el
producto quimico en el anexo ITI.

6. Toda decisién firme ird acompanada de informacién donde se
describan las medidas legislativas o administrativas en las que se base.

7. Cada Parte, a més tardar en la fecha de entrada en wvigor del
presente Convenio para ella, transmitira a la Secretaria respuestas con
regspecto a cada uno de los productos quimicos enumerados en el anexo III.
Las Partes que hayan transmitido esas respuestas en aplicacidén de las
Directrices de Londres en su forma enmendada o del Cédigo Internacional Qe
Coaducta no tendrxian que hacerlo de nuevo.

8. Cada Parte pondra las respuestas formuladas en virtud del
presente articulo a disposicidén de todos los interesados sujetos a su
jurrisdiccidén, de conformidad con sus disposiciones legislativas o
administrativas.

9. Las Partes que, con arreglo a los parrafos 2 y 4 del presente
articulo y al parrafo 2 del articulo 11, tomen la decisidn de no otorgar
su consentimiento a la ilmportacidédn de un producto guimico, o de
consentirla sdlo bajo determinadas condiciones, simultdneamente prohibirén
o gometerdn a las mismas condiciones, si no lo hubieran hecho con
anterioridad:

a) La importacidn del producto quimico de cualquier fuente; y

b) La produccidn nacional del producto guimico para Su uso
nacional.



10. La Secretaria informard cada seis meses a todas las Partes
acerca de las respuestas que haya recibido. Esa informacidén incluiri, de
ser posible, una descripcidn de las medidas legislativas o administrativas
en que se han basado las decisiones. La Secretaria comunicard ademds a
las Partes los casos en gque no se haya Ctransmitido una respuesta.

Articulo 11

Obligaciocnes relativas a la exportacidn de productos
guimicos enumerados en el anexo III

1. Cada Parte exportadora:

a) Tomaxrad las medidas legislativas o administrativas adecuadas
para comunicar a los interesados sujetos a su jurisdiccién las

respuestas enviadas por la Secretaria con arreglo al parrafo 10 del
articulo 10;

b) Tomara las medidas legislativas o administrativas adecuadas
para que los exportadores sujetos a su jurisdiccidédn cumplan las
decisiones comunicadas en e3as respuestas a mas tardar sels meses
después de la fecha en que la Secretaria las comunique por primera
vez a las Partes con arreglo al parrafo 10 del articulo 10;

c) Asesorard y ayudard a las Partes importadoras que lo
soliciten, cuando proceda, para:

i) Obtener mds informacidén gue les permita tomar medidas
de conformidad con el parrafo 4 del articulo 10 y el
inciso ¢) del parrafo 2 infra; y

ii) Fortalecer su capacidad para manejar en forma segura
los productos quimices durante su ciclo de vida.

2. Cada Parte velard por que no se exporte desde su territorio
ningGn producto quimico enumerado en el anexo ILI a ninguna Parte
importadora que, por circunstancias excepcionales, no haya transmitido una
respuesta o que haya transmitido una respuesta provisional gue no contenga
una decisidn provisional, a menos que:

a) Sea un producto guimicoc gue, en el momento de la

importacidén, esté registrado como producto gquimico en la Parte
importadora; o

b) Sea un producto gquimico respecto del cual existan pruebas
de gque se ha utilizado previamente en la Parte importadora o se ha
importado en ésta sin que haya sido objeto de ninguna medida
reglamentaria para prohibir su utilizacidén; o
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c) El exportador solicite y obtenga el consentimiento expreso
de la autoridad nacional designada de la Parte importadora. La Parte
importadora responderd a esa solicitud en el plazo de 60 dias y
notificaria su decisidn sin demora a la Secretaria.

Las obligaciones de las Partes exportadoras en virtud del presente parrafo
entrardn en vigor transcurridos 6 wmeses desde la fecha en que la
Secretaria comunique por primera vez a las Partes, de conformidagd con lo
disguesto en el pdrrafo 10 del articulo 10, que una Parte no ha
trarsmitido una respuesta o ha transmitido una respuesta provisional que
no contiene una decisidédn provisional, y permanecerdn en vigor durante un
afio.

Articulo 12

Notificacidn de exportacidn

1. Cuando un producto quimico que haya sido prohibido o
rigurosamente restringido por una Parte se exporte desde su territorio,
esa Parte enviard una notificacidn de exportacién a la Parte importadora.
La notificacidén de exportacidn incluirad la informacién estipulada en el
anexo V.

2, La notificacidén de exportacidén de ese producto quimico se
enviard antes de la primera exportacién posterior a la adopcién de la
medicla reglamentaria firme correspondiente. Posteriormente, la
notifiicacién de exportacién se enviari antes de la primera exportacidn que
tengs lugar en un afio civil. TUa autoridad nacional designada de la Parte
importadora podrd eximir de la obligacibn de notificar antes de la
exportacién.

3. La Parte exportadora enviard una notificacidn de exportacidn
actualizada cuando adopte una medida reglamentaria firme gue conlleve un
cambio importante en la prohibicidén o restriccidn rigurosa del producto
quimico.

4, La Parte importadora acusard recibo de la primera notificacidn
de exportacidn recibida tras la adopcidn de la medida reglamentaria firme.
Si la Parte exportadora no recibe el acuse en el plazoc de 30 dias a partir
del envio de la notificacidén de exportacidn, enviard una segunda
notificacidén. La Parte exportadora hara lo razonablemente posible para
que la Parte importadora reciba la segunda notificacién.

5. Las obligaciones de las Partes que se estipulan en el pdrrafo 1

se ext.inguirdn cuando:

a) El producto quimico se haya incluido en el anexo III;
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b) La Parte importadoxa haya enviado una respuesta respecto de
ese producto quimico a la Secretaria con arregle a lo dispuesto en el
padrrafo 2 del articulo 10; y

c) La Secretaria haya distribuido la respuesta a las Partes
con arreglo a lo dispuesto en el parrafo 10 del articulo 10.

Articulo 13

Informacidn gue debe acompafiar a los productos auimicos exportados

1. La Conferencia de las Partes alentard a la Organizacidn Mundial
de Aduanas a que asigne, cuando proceda, cédigos especificos del Sistema
Aduanero Armonizado a los productos quimicos © grupos de productos
quimicos enumerados en el anexc III. Cuando se haya asignado un cédigo a
un producto quimico cada Parte regueririd gue el documento de transporte
correspondiente contenga ese cédigo cuando el producto se exporte.

2. Cada Parte, sin perjuicioc de cualesguiera requisitos impuestos
por la Parte importadora, requerird que los productos guimicos enumerados
en el anexo III y los gue estén prohibideos o rigurosamente restringidos en
su territorio estén sujetos, cuando se exporten, a reguisitos de
etiguetado que aseguren la presencia de informacidn adecuada con respecto
a los riesgos y/o los peligros para la salud humana o el medio ambiente,
teniendo en cuenta las normas internacicnales pertinentes.

3. Cada Parte, sin perjuicio de cualesguiera reguisitos impuestos
por la Parte importadora, requerira gue los productos quimicos sujetos a
requisitos de etiguetado por motivos ambientales o de salud en su
territorio
estén sujetos, cuando se exporten, a reguisitos de etiguetado que aseguren
la presencia de informacidn adecuada con respecto a los riesgos y/o los
peligros para la salud humana o el medic ambiente, teniendo en cuenta las
normas internacionales pertinentes.

4. En relacidén con los productos gquimicos a gue se hace referencia
en el parrafo 2 del presente articulo gue se destinen a usos laborales,
cada Parte exportadora requerird que se remita al importador una hoja de
datos de seguridad, conforme a un formato internacionalmente aceptado, gue
contenga la informacidén mas actualizada disponible.

5. En la medida de lo posibkle, la informacidn contenida en la

etiqueta y en la hoja de datos de seguridad deberd figurar al menos en uno
de los idiomas oficiales de la Parte importadora.
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Articulo 14

Intercambio de informacidn

1. Cada Parce, cuando proceda y de conformidad con los objetivos
del presente Convenio, facilitaréa:

a) El intercambio de informacién cientifica, técnica,
econdmica y juridica relativa a los productes guimicos incluidos en
el &mbito de aplicacién del presente Convenio, incluida informacidn
toxicoldgica, ecotoxicolégica y sobre seguridad;

b) La rransmisidn de informacién de dominio publico sobre
medidas reglamentarias nacionales relacionadas c¢on los objetivos del
presente Convenio;

c) La transmisidén de informacidn a orras Partes, directamente
o por conducto de la Secretaria, sobre las medidas gque restrinjan
sustancialmente uno o mas usos del producto guimico, segin proceda.

2. Las Partes gue intercambien informacién en virtud del presente

Convenio protegeridn la informacidén confidencial segun hayan acordado
mutuamente.,

3. A los efectos del presente Convenio no se considerara
confidencial la siguiente informacién:

a) La informacién a que se hace referencia en los anexos I y
1V, presentada de conformidad con los articulos 5 y 6,
respectivamente;

b) La informacidn gue figura en la hoja de datos de seguridad

a que se hace referencia en el parrafo 4 del articulo 13;
c) La fecha de caducidad del producto quimico;
d) La informacidn sobre medidas de precauc:d::, incluidas la

clasificacidn de los peligros, la naturaleza del riesgo vy las
advertencias de seguridad pertinentes; y

e) El resumen de los resultados de los ensayos toxicoldgicos y
ecotoxicoldgicos.
4, La fecha de produccidn no se considerard normalmente

confidencial a los efectos del presente Convenio.

5. Toda Parte que necesite informacidn sobre movimientos en
transito de preoductos quimicos incluidos en el anexo III a través de su
territorio debera comunicarlo a la Secretaria, que informard al efecto a
todas las Partes.
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Articulo ~5

Aplicacidn del Convenio

1. Cada Parte tomard las medidas necesarias para estcablecer y
fortalecer su infraestructura y sus instituciones nacionales para la
aplicacién efectiva del presente Convenio. Esas medidas podrdn incluir,
cuando proceda, la adopcidn o enmienda de medidas legislativas o
administrativas nacionales, y ademés:

a) El establecimiento de registros y bases de datos
nacionales, incluida informacidn relativa a la seguridad de los
productos guimicos;

b) El fomento de las iniciativas de la industria para promover
la seguridad en el uso de los productos guimicos; y

c) La promocidn de acuerdos veluntarios, teniendo presente lo
dispuesto en el articulo 16.

2. Cada Parte velard por gue, en la medida de lo posible, el
publico tenga acceso adecuado a la informacidén scobre manipulacidn de
productos quimicos y gestidn de accidentes y sobre alternativas que sean
mds seguras para la salud humana o el medioc ambiente gue los productos
quimicos enumerados en el anexo III del presente Convenio.

3. Las Partes acuerdan cooperar, directamente o, si procede, por
conducto de las organizaciones internaciocnales competentes, para la
aplicacién del presente Convenio a nivel subregional, regional y mundial.

4, Nada de lo dispuesto en el presente (onvenio se interpretara en
forma que restrinja el derecho de las Partes a tomary, para proteger la
salud humana y el medio ambiente, medidas mis estrictas que las
establecidas en el presente Convenio, siempre gue sean compatibles con las
disposiciones del Convenic y conformes con el derecho internacional.

Articulo 16

Asistencia técnica

Las Partes, teniendo en c¢uenta especialmente las necesidades de los
paises en desarrolle y los paises con economias en transicidn, cooperaran
en la promocién de la asistencia técnica para el desarrollo de la
infraestructura y la capacidad necesarias para el manejo de los productos
quimicos a efectos de la aplicacidn del presente Convenio. Las Partes que
cuenten con preogramas mas avanzados de reglamentacién de los productos
quimicos deberian brindar asistencia técnica, incluida capacitacién, a
otras Partes para que éstas desarrollen la infraestructura y la capacidad
de manejo de los productes quimicos a lo largo de su ciclo de vida.
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Articulo 17

Incumplimiento

La Conferencia de las Partes desarxrollard y aprobard lo antes posible
procedimientos y mecanismos institucionales para determinar el
incumplimiento de las disposiciones del presente Convenio y las medidas
cque hayan de adoptarse con respecto a las Partes gue se encuentyen en esa
situacidn.

Articulo 18

Conferencia de las Partes

1. Queda establecida una Conferencia de las Partes.

2. El Director Ejecutivo del Programa de las Naciones Unidas para
el Medio Ambiente y el Director General de la Organizacidn de las Naciones
Unidas para la Agricultura y la Alimentacién convocardn conjuntamente la
primera reunidn de la Conferencia de las Partes a m&s tardar un afio
después de la entrada en vigor del presente Convenio. De ahi en adelante,
las reuniones ordinarias de la Conferencia de las Partes se celebrardn con
la periodicidad que determine la Conferencia.

3. Las reuniones extraordinarias de la Conferencia de las Partes se
celebrardn cuando ésta lo estime necesario © cuando cualguiera de las
Partes lo solicite por escrito, siempre que se sumen a esa solicitud un
tercio de las Partes, como minimo.

4. La Conferencia de las Partes, en su primera reunidn, acordarad y
aprobard por consenso un reglamento interno y un reglamento £inancievo
para si y para los organos gubsidiarios gue establezca, asi como
disposiciones financieras para xegular el funcionamiento de la Secretaria.

5. La Conferencia de las Partes mantendrd en examen y evaluacidn
permanentes la aplicacidn del presente Convenio. La Conferencia de las
Partes degempefiard las funciones gque se le asignen en el Convenio y, con
este fin:

a) Establecerd los &rganos subsidiarios que considere
necesarios para la aplicacidén del Convenio;

b) Cooperard, en su caso, con las organizaciones
internacionales e intergubernamentales y los dérganos no
gubernamentales competences; y

c) Estudiard y tomard las medidas adicionales que sean
necesarias para alcanzar los objetivos del Convenio.:
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6. En su primera reunidn, la Conferencia de las Partes establecera
un 6rgano subsidiario, que se denominari Comité de Examen de Productos
Quimicos, para que desemperie las funciones gque se le asignan en el
presente Convenio. A este respecto:

a) Los miembros del Comité de Examen de Productos Quimicos
serdn nombrados por la Conferencia de las Partes. El Comité estara
integrado por un nimero limitado de exXpertos en el manejo de
productos guimicos designados por los gobiernos. Los miembros del
Comité se nombraran teniendo presente el principio de distribucién
geografica equitativa y velando por el eguilibrio entre las Partes
que searn paises desarrollados y las que sean paises en desarrcllo;

b) La Conferencia de las Partes decidira acerca del mandato,
la organizacidén y el furncionamiento del Comité;

c} El Comité hard todo lc posible por que sus recomendaciones
se adopten por consenso. 8i se agotan todos los esfuerzos por llegar
a un consenso sin lograrlo, las recomendaciones se adoptardn, como
4ltimo recurso, por mayoria de dos tercios de los miembros presentes
y votantes.

7. Las Nacionses Unidas, sus organismos especializados y el
Organismo Internacional de Energia Atdmica, asi como cualguier Estado que
no sea Parte en el presente Convenio, podran estar representados como
observadores en las reuniones de la Conferencia de las Partes. Cualquier
drgano u organismo nacional o internacional, gubernamental o no
gubernamental con competencia en las esferas contempladas en el Convenio
gue haya informado a la Secretaria de su deseo de estar representado como
observadoxr en una reunidn de la Conferencia de las Partes podrad ser
admitido salvo que un tercio, como minime, de las Partes presentes se
oponga a &llo. La admisidn y la participaciin de observadores estaran
sujetas a lo dispuesto en el reglamento aprobade por la Conferencia de las
Partes.

Articulo 19

Secretaria
1. Queda establecida una Secretaria.
2. Las funciones de la Secretaria serdn las siguientes:

a) Bacer arreglos para las reuniones de la Conferencia de las
Partes y de sus organos subsidiarios y prestarles los servicios que
précisen;

b) Ayudar a las Partes gue lo soliciten, en particular a las

Partes que sean paises en desarrollo y a las Partes con economias en
transicidén, a aplicar el presente Convenio;
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c) Velar por la necesaria coordinacidn con las secretarfias de
otros drgancs internacionales pertinentes;

d) Concertar, con la orientacidn general de la Conferencia de
las Partes, los arreglos administrativos y contractuales que puedan
ser necesarios para el desempefio eficaz de sus funciones; y

e) Desempefiar las demas funciones de secretaria que se
aspecifican en el presente Convenio y cualesquiera otras que
determine la Conferencia de las Partes.

3. Desempefiardn conjuntamente las funciones de secretaria del
presente Convenio el Director Ejecutivo del Programa de las Naciones
Unidas para el Medio Ambiente y el Director General de la Organizacidén de
las Naciones Unidas para la Agricultura y la Alimentacién, con sujecién a

los arreglos gue acuerden entre =1los y sean aprobados por la Conferencia
de las Partes.

4. 51 la Conferencia de las Partes estima gue la Secretaria no
funciona en la forma prevista, podra decidir, por mayoria de tres cuartos
de las Partes presentes y votantes, encomendar las funciones de secretaria
a otra u otras organizaciones internacionales competentes.

Articulo 20

Solucidn de controversias

1. L.as Partes resolverdn toda controversia sobre la interpretacidn
© la aplicacién del Convenio mediante negociacidn o cualguier otro medic
pacifico de su eleccidn.

2. Al ratificar, aceptar o aprobar el presente Convenio o adherirse
a 21, o en cualguier momento posterior, toda Parte gQue no Sea una
organizacidén de integracidn econdémica regional podrd declarar en un
instrumento escrito presentado al Depositario que, en lo gue respecta a
cualguier controversia sobre la interpretacidén o la aplicacién del
Convenio reconoce como obligatorios, en relacidén con cualquier Parte que
acepte la misma obligacidén, uno o los dos siguientes medios para la
solucidén de controversias:

a) El arbitraje de conformidad con los procedimientos gue la
Conferencia de las Partes se adoptaria en un anexo lo antes posible; vy

b) La presentacién de la controversia a la Corte Internacional
de Justicia.

3. Una Parte gue sea una organizacidn de integracidén econdmica
reqgional podra hacer una declaracidn de efecto andlogo en relacién con
el arbitraje con arreglo al procedimiento a que se hace referencia en el
inciso a) del pdrrafo 2 del presente articulo.
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4, Las declaraciones que se formulen de conformidad con el parrafo
2 del presente articulo seguirdn en vigor hasta el momento gue en ellos
figure para su expiracidn o hasta tres meses después de la fecha en que se
haya entregado al Depositario notificacidn escrita de su revocacidn,

5. La expiracidn de una declaracidn, una notificacidn de revocacién
o una nueva declaracién no afectard en modo alguno a los procedimientos
pendientes ante un tribunal de arbitraje o ante la Corte Internacional de
Justicia, a menos que las partes en la controversia acuerden otra cosa.

6. Si las Partes en la controversia no han aceptado el mismo
procedimiento de los establecidos en el parrafo 2 del presente articulo y
no han conseguido resolver su controversia en los doce meses siguientes a
la fecha en que una de ellas haya notificado a la otra la existencia de
dicha controversia, ésta se someterd a una comisidén de conciliacidn a
peticidn de cualquiera de las partes en la controversia. La comisidn de
conciliacién presentard un informe con recomendaciones. En un anexo que
la Conferencia de las Partes adoptard a mds tardar en su segunda reunidn

se establecerdn procedimientos adicionales para regular la comisidn de
conciliacién.

Articulo 21

Enmiendas del Convenio

1. Cualquier Parte podrd propeoner enmiendas del presente Convenio.

2. Las enmiendas del presente Convenioc se aprobarédn en una reunién
de la Conferencia de las Partes. La Secretaria comunicara el texto de
cualquier propuesta enmienda a las Partes al menos sels meses antes de la
reunidén en que se proponga su aprobacidén. La Secretaria comunicaré
también las enmiendas propuestas a los signatarios del presente Convenio
y, a efectos de informacidén, al Depositario.

3. Las Partes hardn todo lo posible por llegar a un acuerdo por
consenso sobre cualcuier propuesta de enmienda del presente Convenio. Si
se agotan todos los esfuerzos por alcanzar el consenso sin lograrlo, las
enmiendas se aprobardn, como dltimo recurso, por mayoria de tres cuartos
de las Partes presentes y votantes en la reunidn.

4. El Depositario transmitird la enmienda a todas las Partes para
su ratificacidén, aceptacién o aprobacidn.

5. La ratificacidén, aceptacidén o apreobacidén de las enmiendas se
notificard al Depositario por escritc. Las enmiendas adoptadas de
conformidad con el parrafo 3 del presente articulo entrardn en vigor para
las Partes que las hayan aceptado, el nonagésimo dia después de la fecha
de depdsito de los instrumentos de ratificacidn, aceptacidn o aprobacidn
por al menos tres cuartos de las Partes. De ahi en adelance, las
enmiendas entrardn en vigor para cualguier otra Parte el nonagésimo dia

-18



después de la fecha en gue esa Parte haya depositado su instrumento de
ratificacién, aceptacién o aprobacidén de las enmiendas.

Articulo 22

Aprobacidn v enmienda de anexos

1. Los anexos del presente Convenio formardn parte integrante de él
y, salvo gue se disponga expresamente otra cosa, se entenderd gue teda
referencia al presente Convenio se aplig¢a igualmente a cualguiera de sus
anexos .

2. Los anexos s6lo tratardan de cuesticones de procedimiento,
cientificas, técnicas o administrativas.

3. Para la propuesta, aprobacidn y entrada en vigor de nuevos
anexos del presente Convenio se seguird el siguiente procedimiento:

a) Los nuevos anexos se propondran y aprobaran de conformidad
con el procedimiento establecido en los parrafos 1, 2 y 3 del
articulo 21;

b) Toda Parte que no pueda aceptar un nueve anexc lo
notificarad por escrite al Depositario en el plazo de un afico a partir
de la fecha de comunicacién por el Depositario de la apropacidén del
nuevo anexo. El Depositaric comunicard sin demora a todas las Partes
cualquier notificacidn recibida. Una Parte podrd en cualquier
momento retirar una declaracidn anterior de no aceptacidn de un nuevo
anexo, y en tal caso los anexos entrardn en vigor para esa Parte
segin lo dispuesto en el inciso c¢) del presente parrafo; y

c) Transcurrido un afic desde la fecha de comunicacidén por el
Depositarioc de la aprobacidn de un nuevo anexo, el anexo entrard en
vigor para todas las Partes que no hayan hecho una notificacidn de
conformidad con lo dispuesto en el inciso b) del presente parrafo.

4. Salvo en el casc del anexo III, la propuesta, aprcbacidn y
entrada en vigor de las enmiendas a los anexos de este Convenio se
someterdan a los mismos procedimientos que la propuesta, aprobacidn y
entrada en vigor de los anexos adicionales del Convenio.

5. Para enmendar el anexo III se aplicaradn los siguientes
procedimientos de propuesta, aprobacidn y entrada en vigor:

a) Las enmiendas del anexo III se propondrdn y aprobardn con
arreglo al procedimiento que se establece en los articulos 5 a 9 y en

el parrafo 2 del articule 21;

b) La Conferencia de las Partes adoptard por consenso sus
decisiones sobre su aprobaciédn;
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c) El Depositario comunicard inmediatamente a las Partes toda
decisidén de enmendar el anexo III. La enmienda entrara en vigor para
todas las Partes en la fecha que se estipule en la decisidn.

6. Cuando un nuevo anexo o una enmienda de un anexo guarden
relacidn con una enmienda del presente Convenio, el nuevo anexo o enmienda
no entrara en vigor hasta gue entre en vigor la enmienda del Convenio.

Articulo 23

Derecho de wvoto

1. Con sujecidén a lo establecido en el pirrafo 2 infra, cada Parte
en el presente Convenio tendrd un voto.

2. Las organizaciones de integracidn econdmica regional, en los
asuntos de su competencia, ejercerdn su derecho de voto con un nudmero de
votos igual al nimero de sus Estados miembros que sean Partes en el
presente Convenio. Esas organizaciones no ejerceridn su derecho de voto si
cualquiera de sus Egtados miembros ejerce el suyo, y viceversa.

3. A los efectos del presente Convenio, por "Partes presentes y
votantes" se entiende las Partes gue estén presentes Yy emitan un voto
afirmativo o negativo.

Articulo 24
Firma

El presente Convenio estara abierto a la firma en Rotterdam para
todos los Estados y organizaciones de integracidén econdmica regional el
11 de septiembre de 1998, y en la Sede de las Naciones Unidas en Nueva
York desde el 12 de septiembre de 1998 hasta el 10 de septiembre de 1999.

Articuleo 25

Ratificacidn, aceptacidn, aprobacion o adhesidn

1. El presente Convenio estara sujeto a ratificacidén, aceptacidn o
aprobacidn por los Estados y las organizaciones de integracidn econdmica
regional. Quedard abiertc a la adhesidén de los Estades y las
organizaciones de integracidén econdmica regional a partir del dia en que
quede cerrado a la firma. LoOs instrumentos de ratificacidn, aceptacidn,
aprobacidén o adhesidn se depositarén en poder del Depositario.

2. Toda organizacidn de integracién econtmica regional que pase a
ser Parte en el presente Convenioc sin gue ninguno de sus Estados miembros
lo sea quedara sujeta a todas las cbligaciones contraidas en virtud del
Convenio. En el caso de dichas organizaciones, cuando uno o varios de sus
Estados miembros sean Partes en el presente Convenio, la organizacidén y
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sus Estados miembros decidirdn acerca de sus responsabilidades respectivas
en cuanto al cumplimiento de las obligaciones contraidas en virtud del
Convenic. En tales casos, la organizacidn y los Estados miembros no

estardan facultados para ejercer simult&neamente los derechos conferidos
por el Convenio.

3. Las organizaciones de integracidn econbémica regional expresardn
en sus instrumentos de ratificacién, aceptacién, aprobacidén o adhesiédn el
alcance de su competencia con respecto a las materias reguladas por el
presente Convenio. FEsas organizaciones comunicardn asimismo al
Depositario, quien a su vez comunicara a las Partes, cualquier
modificacidn sustancial en el alcance de su competencia.

Articulo 26

Entrada en vigor

1. El presente Convenio entrard en vigor el nonagésimo dia después
de la fecha en que s2 deposite el quincuagésimo insgstrumento de
racificacién, aceptacién, aprobacidén o adhesidn.

2. Para cada Estado u organizacidén de integracidn econdmica
regional gue ratifique, acepte o apruebe el Convenio o se adhiera a él una
vez depositado el quincuagésimo instrumento de ratificacidn, aceptacidn,
aprobacidén o adhesidn, el Convenioc entrard en vigor el nonagésimo dia
daspués de la fecha en que el Estado u organizacién de integracién
eczondmica regional deposite su instrumento de ratificacién, aceptacidn,
aprobacién o adhesidn.

3. A los efectos de los parrafos 1 y 2 del presente articulo, los
instrumentos depositados por una organizacidn de integracidn econdmica

ra2gional no se considerarén adicionales a los depositados por los Estados
miembros de ssa organizacién.

Articulo 27
Reservas
No se podrin formular reservas al presente Convenio.
Articulo 28
Denuncia
1. Cualguiera de las Partes podrd denunciar el Convenio, mediante
notificacién escrita al Depositario, transcurridos tres afios a partir de

la fecha en que ¢l Convenio haya entrado en vigor para esa Parte.

2. La denuncia surtirdé efecto al cabo de un afio desde la fecha en
qie el Depositario haya recibido la notificacién correspondiente, o en la
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fecha que se indigque en la notificacidn de denuncia si ésta fuese
posterior.

Articulo 29

Depositario

El Secretario General de las Naciones Unidas serd el Depositario del
presente Convenio,

Articulo 30

Textos auténticos

El original del presente Convenio, cuyos textos en &rabe, chino,
espafiol, francés, inglés y ruso son igualmente auténticos, se depositari
en poder del Secretario General de las Naciones Unidas.

EN TESTIMONIO DE LO CUAL, los infrascritos, debidamente autorizados al
efecto, han firmado el presente Convenio.

Hecho en Rotterdam el diez de septiembre de mil novecientos noventa y
ocho.
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Anexo I

INFORMACION QUE HA DE ADJUNTARSE A LAS NOTIFICACIONES
HECHAS CON ARREGLO A LO DISPUESTO EN EL ARTICULO §

Las notificaciones deberdn incluir:

1. Propiedades, identificacidn v usos
a) Nombre comiun;
b) Nombre del producto quimico en una nomenclatura

internacionalmente reconocida (por ejemplo la de la Unidén Internacional de
Quimica Pura y Aplicada (UIQPA)), si tal nomenclatura existe;

c} Nowmbres comerciales y nombres de las preparaciones;

d) Nimercs de ¢&digo: numero del Chemicals Abstract Service (CAS),
cHdigo aduanero del Sistema Armonizado y otros numeros;

e) Informacidn sobre clasificacidn de peligros, si el producto
quimico esti sujeto a requisitos de clasificacién;

£) Usos gdel producto quimico.
g) Propiedades fisico-quimicas, toxicoldégicas y ecotoxicoldgicas.
2. Medida reglamentaria firme
a) Informacidn especifica sobre la medida reglamentaria firme;
1) Resumen de la medida reglamentaria firme;
ii) Referencia al documento reglamentario;
iii) Fecha de entrada en vigor de la medida reglamentaria firme;
iv) Indicacién do si la medida reglamentaria firme se tomd

sobre la basc de una evaluacidén de los riesgos o peligros
y, en caso afirmativo, informacidén sobre esa evaluacién,
incluida una referenciz a la documentacidén pertinente;

\2; Motivos para la adopcidn de la medida reglamentaria firme
relacionados c¢on la salud humana, incluida la salud de los
consumidores y los trabajadores, o el medio ambiente;

vi) Resumen de los riesgos y peligros que el producto guimico
presenta para la salud humana, incluida la salud de los
consumidores y los trabajadores, o el medio ambiente, y del
efecto previsto de la medida reglamentaria firme;
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b)

Categorfa o categorias con respecto a las cuales se ha adoptado

la medida reglamentaria firme y, para cada categoria:

i)

ii)

iii)

c)

Usos prohibidos por la medida reglamentaria firme;
Usos autorizados;
Estimacién, si fuese posible, de las cantidades del

producto quimico producidas, importadas, exportadas y
utilizadas;

Una indicacidén, en la wmedida de lo posible, de la probabilidad

de gue la medida reglamentaria firme afecte a octros Estados o regiones;

a)

1--
~

ii)

Cualguier otra informacidn pertinente, que podria incluir:

La evaluacidén de los efectos socioecondmicos de la medida
reglamentaria firme;

Informacién sobre alternativas y, cuando se conozcan, Sus
riesgos relativos, tal como:

Estrateglias para el control integrado de las plagas;

Prdcticas y procesos industriales, incluidas
tecnologias menos contaminantes.
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An-wo II

CRITERIDS PARA L& INILUSION DE PRODUCTOS QUIMICOS PROHIBIDOS
O RIGUPOSAMENTE RESTRINGIDOS EN EL ANEXO III

El Comité de Examen de Productos Quimicos, al examinar las
notificacicnes que lz lLaya enviado la Sscrataria con arreglo al parrafo 5
del articule 5:

al Confirmard si la madida reglamentaria firme se ha adoptade con
el fin de prot=ger la salud humana o el m=2dic ambientsa;

b) Estaslecerd =i la m=dida reglamsntaria firme se ha adeoptads como
consecuencia de una zvaluacion d=l riesgo. Esta evaluacidn ss basard en
un examen de 1>5s datos cientificos en el contexto de las condicioness
reinanres en la Parte de gque s& trate. Con ese fin, la documsnracidn
proporcionada deberd demostrar gue:

i) Lcs datos s=2 han generado de conformidad con métodos
cientificamente reconocidos;

1) El examan de los datos s2 ha re=alizado y documentade con
arregle a principios y procedimientos cientificos
generalmente reconocida-,

1ii) La medida reglamentaria firme se ha pasado en una
evaluacién del riszsgo en la gque se tuvieron en cuenta las
condiciones reinantes en la Parte gque adopid la medida;

) Considerard si la medida reglamentaria firme justifica
saficiencemente la inclusidn d=1 producto quimico en el anexc I1I, para lo
gae tendrd en cuenta:

i) §1 la medida reglamentaria firme ha supuesto, o cabe prever
gu= suponga, una reduccidn significativa de la canticad desl
producto guimico utilizada o del nlmero de usos;

i1) 81 la medida reglamentaria firme ha supuesto, o cabe prever
gque suponga, una reduccidn real del riesgo para la salud

humana o el m=dio ambiente en la Parte gue ha presentado la
rotificacidn;

iif) Si las razones gue han conducide a la adopcion dz la medida
reglamentaria firme s6lo rigen en una zona geografica
limitada © en otras circunstancias limitadas;

iv) 5i hay pruebas dz qu2 prosigue el comercio internacicnal
del producto guimico;

d) Tendrd en cuenta que el uso indebido intencional rno constituye

diz por sl razdn suficiente para incluir un producto guimico en el
anexo TII.
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Anexo ITI

PRODUCTOS QUIMICGS SUJETCS AL PROCEDIMIENTO CE
COMNSENTIMIENTO FUNDAMENTADO PREVIO

Producto guimico

Mimers ¢ nimeros CAS

Categoria

- T @3-76-5 Flaguicida
Aldrina 302-00-2 Flaguicida
Cantafol 2425-06-1 Plaguicida
Clordanas 5ET7-71-9 Plaguicida
Clordimefermo 51631-98-3 Plaguicida
Clerxobenrcilato 510-15-6 Flaguicida
oot 50-29-3 Plaguicida
Dicldrina BL-57-1 Blaguicida
Dinossb v salzs de Dinoseb 88-85-7 Plaguicida
1,2-dibrxomoetaro (ECE) 10&-52-4 Plaguicida
Fluorcacetamida 640-15-7 Piaguicica
ECH (mezc¢la de isdmeres) £08-73-1 Flaguicida
Feptacloro 75-94-8 Plaguicida
Eexaclaorobsn-2no 118-74-1 Plaguicida
Lindanc 54-89-9 Plaguicida
Compuestos de mercuric, incluidos ?laguicida
compuzstos inorgdnicos de
mercurio, compuestos alguiliccs
de mercurio y compuestos
alcoxialguiliceos v arilicos ds
mercurio
Fentacloxcfenol B7-85-5 Flagquicida
Monocrotophos {formulaciones 6923-22-4 Formulacién
liguidas solubles ds la sustanciz plaguicida
gus sohrapassn los 600 g/l dz extremadamente
ingrediente acrivao) pzligrosa
Hertamidophos (Icrmulaciones 10265-92-6 Formulacidn
“iguidas golublas d= la sustanc:a plaguicida
quz schrepaszn los £00 g/l dz extremadamentcs
ingrediente? acriveo) seligrosa
Fosfamidén (formulaciones 12171-2i-68 {mezcla, Formulacidn
liguidas solubles ¢¢ la sustancia isémerog (B y (2}) plaguicida
Gue sobrepasan 1cs 1000 g/l ds 237853-98-4¢ (isdémeroc (Z)) sxrtremadamente
ingredisnte activo! 287-2¢-5 (isdwmero (EB)} nzligrosa
Metil-pararidn |concantrados ~%8-00-0 Farmulacidn
emulsiticables {CEy con 1%,5%, plaguicida
<0%, 50% 3y 60% de ingredisnrs extvemadamsnte
ACLIVO ¥ palvos qua contengai peligrosa
1,.w, 2% y 3% gz 1ngrediente
activol
Paraticn ({se incluyesn teodas las 56-38-2 Formulacidn
formulacicnes d= ~sta sustancia - Elaguicida
asyoscoles, polvas s=cog (PE., extremadamente

concentrads =melsificable (CE),
granules {CR: v polvas
humed=zcikles (Biiv - excepto las
Suspensiones n capsula (SCH)

peligrosa

Crocidolita 12G01-28~4 Industrial
Bifenilos polibromados (PR 346355-C1-8 (hexa-) Industrial
27888-07-7 locta-|
13£854-05-46 (daca-}
Eifenilos woliclorados (FOE) 1336-35-3 Industrial
Terfeniles policloradcs (FIT) F1788-33-8 Industrial
Fosfato de tris (2,3- 126-72-7 Industrial

dibromopropil}




Anexo IV

INFORMACION Y CRITERIOS PARA LA INCLUSION DE FORMULACIONES
PLAGUICIDAS EXTREMADAMENTE PELIGROSAS EN EL ANEXO III

Parte 1. Documentacidén gue habri de provorcionar una Parte prooonente

En las propuestas presentadas con arreglo a lo dispuesto en el parrafo 1
del articulo 6 se incluird documentacidén gue contenga la siguiente
informacidn:

&) El nombre de la formulacidn plaguicida peligrosa;

b) El nembre del ingrediente o los ingredientes activos en la
formulacién;

) La cantidad relaciva de cada ingrediente activo en la

formulacidn;

d) El tipo de formulacion;
@) Los nombres comerciales y los nombres de los productores, si se
conocéen;

£) Pautas comunes y reconocidas de utilizacion de la formulacidn en
la Parte preoponente;

<) Una descripeidn clara de los incidentes relacionados con el
problema, incluidos los efectos adverscos y el modo en que se utilizd la
formulacién;

) Cualguier medida reglamentaria, administrativa o de otro tipo
gue la Parte proponsnte hayva adoptado, o se proponga adoptar, en respuesta

a esos ingidentes,

Parte 2. Informacidn gue habréd de recopilar la Secretaria

De conformidad con lo dispuesto en el parrafo 3 del articuleo &, la
Secretaria recopilara informacidn pertinente sobre la formulacidn,
inclusdag:

L) Las propiszdades fisicoguimicas, toxicoldgicas y ecotoxicoldgicas
de la formulacién;

L) La existencia de restricciones a la wanipulacidén o aplicacidn en
otros Estados;

) Informacidn scbre incidentes relacionados con la formulacién en
otros Estados;
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c) Irformacidén presentada por otras Partes, crganizacisnes
1nternacicnales, organlizaciones no gubernamentales U otras fusntes
percinentes, ya séan nacionales o internacionales;

el Evaluaciones dsl riesgo y/o del peligro, cuando sza posible;
£) Indicaciones de la difusién del uso de la formulacidn, como el
nimero de solicitudes de registro o el volumen de produzcidn o de ventas,

s1 se conoccen;

g) Ctras fermulaciones del plaguicida de gue se traze, & incidentes
‘zlacionados con esas formulaciones, si se2 conocileran;

h) Practicas alternativas dz lucha contra las plagas;

1) Otra informacién que =1 Comité de Examen de Productios Quimicos
estime pertinente.

Pavte 3. Criterios para la inclusidn de fornulaciones placuicidas
extramadamente peligrosas en el anexo ITI

Al examinar las propuestas que remita la Secretaria de conformidad
corr lo dispuesto en el pdrrafo 5 del articulo 6, €l Comité d= Examen de
Froductos Quimicos tendra en cuenta:

al La fiakilizad de las pruebas de gque el uso de la formulacién,
con arreglo a practicas comunes o reconocidas en la Parte proponsnte, Luvo
como resultado los incidsntes comunicados;

b) La importancia que esos incidentes pueden revestiy para otros
Estados con clima, condiciones y pautas de utilizacidn de la formulacicdn
similares;

c) La existencia de restricciones a la manipulacidn o aplicacidn
guz entrafien el uso de tecnologias o técnicas gue no puedan aplicarse
vazonablemente o con la suficiente difusidn en Estados gue carezcan de la
infragstructura necesaria;

La importancia de los efectos comunicados en relacidn con la
cantidad d= formulacidn utilizada; y

&) Ques &1 uso indebido intencional ne constituye por si mismo
motivo suficiente para la inclusidn de una formulaciédn en el anexo III.
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Anexo

INFORMACION QUE HA DE ADJUNTARSE A LAS
NOTIFICACIONES DE EXPORTACION

1. Las notificaciones de exportacién contendran la siguiente
informacién:
a) El nombre y direccién de las autoridades nacionales designadas

competentes de la Parte exportadora y de la Parte importadora;
b) La fecha prevista de la exportacidn a la Parte importadora;

c) £l nombre del producto quimico prohibido o rigurosamente
restringido y un resumen de la informacidn especificada en el anexo I que
haya de facilitarse a la Secretaria de conformidad con lo dispuesto en el
articulo S. Cuando una mezcla o preparacidn incluya mds de uno de esos
productos quimicos, se facilitarda la informacidn para cada uno de ellos;

d) Una declaracidn en la que se indique, si se conoce, la categoria
previgsta del producto quimico y su uso previsto dentro de esa categoria en
la Parte importadora;

e) Informacidén sobre medidas de precaucidén para reducir las
emnisiones del producto quimico y la exposicidn a éste;

£) En el caso de mezclas o preparaciones, la concentracidén del

producto o productos gquimicos prohibidos o rigurosamente restringidos de
que se trate;

g) El nombre y la direccién del importador;

h) Cualquier informacién adicional de gue disponga la autoridad-:
nicional designada competente de la Parte exportadora gue pudiera servir
d= ayuda a la autoridad nacional designada de la Parte importadora.

2. Ademds de la informacidén a que se hace referencia en el parrafo 1, la

Parte exportadora facilitarid la informacidn adicional especificada en el
anexo I gue solicite la Parte importadora.
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(KX VIL14)

UNITED NATIONS W NATIONS UNIES

POSTAL ADDRELS— ADARESLE POATALE. UNITED NAYIONS, N.Y. 10017
CAAQLE ADORESS—AONEKIIX YELYXCRAPHIQUE: UNATIONS NEWYORK

Reference: C.N.10.2005. TREATIES-1 (Depositary NotificaGon)

ROTTERDAM CONVENTION ON THE PRIOR INFORMED CONSENT
PROCEDURE FOR CERTAIN HAZARDOUS CHEMICALS AND PESTICIDES
IN INTERNATIONAL TRADE

ROTTERDAM, 10 SEPTEMBER 1998

ADOPTION OF ANNEX VI

The Secretary-General of the United Nations, acting in his capacity as depositary,
communicates the following:

By decision RC-1/11 of 24 September 2004, adopted at is first meeting, beld in Geneva from
20 to 24 September 2004, the Conference of the Parties to the above Convention adopted Annex VI,
setting out the arbitration procedure for purposes of paragrapb 2 (a) of article 20 of the Convention asd
the conciliation procedure for purposes of paragraph 6 of article 20 of the Copvention.

In accordance with paragraph 3 (b) of article 22 of the Convention, any Party that is unable to
accept an additional annex sball so potify the Depositary, in writing, within one year from the date of
cormmunicatioo of the adoption of the additional annex by the Depositary. The Depositary shall
without delay notify all Parties of any such notification received. A Party may at any time withdraw a
previous notification of non-acceptance in respect of an additional annex and the annex shall thereupon
enter wto force for that Party subject to paragraph 3 (¢) of the same article. In accordance with
paragraph 3 (c), on the expiry of one year from the date of the communication by the Depositary of its
adoption, Annex VI shall enter into force for all Parties that have not submitted a notification ip
accordance with the provisions of paragraph 3 (b).

The texts of Annex VI in the six languages are fransmirted herewith.

11 January 2005

Attention: Treaty Services of Ministries of Foreign Affairs and of international organizations
concerned. Depositary notifications are made available to the Permanent Missions 1o the United
Nations at the following e-mail address: missions@un.int. Such notifications are also available in the
United Nations Treaty Collection on the Internet at http://untreaty.un.org.
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(XXVIL.14)
UNITED NATIONS @‘g NATIONS UNIES

POSTAL AODRKES—AORESSK MFOSTALE UNITED NATIONS, N.Y.

CAPLE ADDRESS—AORLSSE TELECRAPRIQUE: UNMAYIONS NEWYOHK

Référence : C.N.10.2005.TREATIES-1 (Notification Dépositaire)

CONVENTION DE ROTTERDAM SUR LA PROCEDURE DE
CONSENTEMENT PREALABLE EN CONNAISSANCE DE CAUSE
APPLICARLE DANS LE CAS DE CERTAINS PRODUITS CHIMIQUES ET
PESTICIDES DANGEREUX QUI FONT L'OBJET DU COMMERCE
INTERNATIONAL

ROTTERDAM, 10 SEPTEMBRE 1998

ADOPTION DE L'ANNEXE VI

Le Secrétaire général de I'Organisation des Nations Unies, agissant en sa qualité de
dépositaire, communique :

Par la Décision RC-1/11 du 24 septembre 2004, adoptée a sa premiére réunion, tenue 2
Genéve, du 20 au 24 septembre 2004, 1a Conférence des Parties a la Convention susmentionnée a
adopté I’ Annexe V] énongant la procédure d’arbitrage aux {ins du paragraphe 2 (a) de I’article 20 de la
Copvention et la procédure de conciliation aux fins du paragraphe 6 de I'article 20 de la Convention.

Conformément 2 I'alinéa b) du paragraphe 3 de Varticle 22 de Ja Convention, toute Partie qui
De peut accepter une annexe supplémentaire en infonue le Dépositaire par notification écrite dans
’année qui suit la date de communication de 1’adoption de 1'anpexe supplémentaire par le Dépositaire.
Ce dernier informe sans délai toutes les Parties de toute notification regue. Une Partie peut a tout
momeni retirer une notification antérieure de non-acceptation d’une annexe suppiémentaire; 1'annexe
considérée epirera en vigueur a I’égard de cette Parhie sous réserve des dispositions de 1*alinéa c) du
paragraphe 3 du méme article. Conformément 4 1’alinéa c) du paragraphe 3, & I’expiration d'un délai
d’un an 4 compter de 1a date de la cornmunication par le Dépositaire de son adoption, I’ Annexe VI
enfrera en vigueur a I’égard de toutes les Parties qui p’ont pas communiqué de notification en
application des dispositions de I’alinéa b) du paragraphe 3.

On trouvera ci-joint dans les six langues les textes de 1'Annexe V1.

Le 11 janvier 2005

Attention : Services des Traités des Ministéres des Affaires Etrangéres et organisations internationales
concernés. Les missions permanentes auprés de 1'Organisation des Nations Unies peuvent se procurer
les notifications dépositaires en écrivant par courrier électronique a 1'adresse suivante :
missions@un.int. De telles notifications sont aussi disponible sur le site de 1a Collection des Traités
des Nations Unies 2 ’adresse http.//untreaty.un.org.
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C.N.10.2005. TREATIES-1 (Annex/Annexe)

ADOPTION OF ANNEX VI TO THE ROTTERDAM CONVENTION

ADOPTION DE L’ANNEXE VI A LA CONVENTION DE ROTTERDAM
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Annex VI to the Rotterdam Convention

(Decision RC-1/11 of the Conference of the Parties)

Settlement of disputes

A.

Rules on arbitration

The arbitration procedure for purposes of paragraph 2 (a) of article 20 of the Rotterdam
Convention on the Pror Informed Consent Procedure for Certain Hazardous Cbemicals and
Pesticides in International Trade shall be as follows:

Article ]

). A Party may initiate recourse to arbitration in accordance with article 20 of the
Convention by written notification addressed 1o the other Party to the dispute. The notification
shall be accompanied by a statement of the claim, together with any supporting docurents, and
shall statc the subject matter for arbitration including, in particular, tbe articles of the Convention
the interpretation or application of which are at issue.

2. The claimant Party shall notify the secretariat that the Parties are referring a
dispute to arbitration pursuant {o anicle 20. The wriiten notification of the claimant Party shall
be accompanied by the statement of claim and the supporting documents refesred to in paragraph
1 above. The secretariat shall forward the information thus received to all Parties.

Article 2

1. In disputes between two Parties, an Arbitral Tribunal shall be established. It
shall consist of three members.

2, Bach of the Parties to the dispute shall appoint an arbitrator and the two
arbitrators 50 appointed shall designate by common agreement the third arbitrator, who shall be
tbe President of the Tribunal. The President of the Tribunal shall oot be a national of one of the
Parties to the dispute, nor have his or ber usual place of sesidence in the territory of one of these
Parties, nor be employed by any of them, nor have dealt with the ease in any other capacity.

3. In disputes between more than two Parties, Parties in the same interest shall
appolat one arbitratorjointly by agreement,

4. Any vacancy shall be filled in the manner prescribed for the initial appointment.

5. if the Parties do not agree on the subject matter of the dispute before the

President of the Arbitral Tribunal is designated, the Arbitral Tribunal shall determine the subject
mafter.

Article 3

IR If one of the Parties to the dispute does not appoint an arbitrator within two
mouths of the date on which the respondent Party receives the notification of the arbitration, the
other Party may inform the Secretary-General of the United Natons who shall make the
designation within a further two-month period.

2. If the President of the Arbitral Tribunal has vot been designated within two
months of the date of the appointment of the second arbitrator, the Secretary-General of the
United Nations shall, at the request of a Party, designate the President within a further
two-month period.



Article 4

Tbe Arbitral Tribunal shall render its decisions in accordance with the provisions of the
Convention and internatonal law.

Article 5

Unless the parties to the dispute agree otherwise, the Arbitral Tribunal shall determine its
own rules of procedure.

Article 6

The Arbitral Tribunal may, at the request of one of the Parties, recommend ¢ssential
interim measures of protection.

Article 7

The Partics to the dispute shall facilitate the work of the Arbitral Tribunal and, in
particular, using ail meawns at their disposal, shalt:

(@) Provide it with all relevant docurnents, information and facilities; and
(b) Enable it, when necessary, to call witnesses or experts and receive their evidence.
Article 8

The Parties and the arbitrators are under an obligation to protect the confidentiality of
any information they receive in confidence during the proceedings of the Arbitral Tribunal.

Article 9

Unless the Arbitral Tribunal determines otherwise because of the particular
circumstances of the case, the costs of the Tribunal shall be borne by the Parties to the dispute in
equal shares. The Tribunal shall keep a record of all its costs and shal! furnish a final statement
thereof to the Parties.
Article 10

A Party that has ar jnterest of a legal nature in the subject matter of the dispute which

may be affected by the decision in the case, may intervene in the proceedings with the consent of
the Arbitral Tribunal.

Article 11

The Arbitral Tribunal may hear and determine counterclaims arising directly out of the
subject matter of the dispute.

Article 12

Decisions of the Arbitral Tribunal on beth procedure and substance shall be taken by a
majority vote of its members.



Article 13

1. If one of the Parties to the dispute does not appear before the Arbitral Tribunal or
fails to defend its case, the other Party may request the Tribunsl to continve the proceedings and
to render its decision. Absence of a Party or failure of a Party to defend its case shall not
copstitute a bar to the proceedings.

2. Before rendering its final decision, the Arbitral Tribunal must satisfy itself that
the claim is well founded in fact and faw,

Ariicle 14

The Arbifral Tribunal shall render its final decision withip five months of the date on
which it i8 fully constituted, unless it fipds it necessary 10 extend the tme limit for a period
which should not exceed {ive more months,

Article 15

The final decision of the Arbitral Tribunal sball be confined 1o the subject matter of the
dispute and shall state the reasons on which it is based. It shall contaio the names of the
members who have participated and the date of the final decision. Any member of the Tribunal
may attach a separate or dissenting opinion 1o the final decision.

Article 16

The award shall be binding on the parties to the dispute. The interpretation of the
Convention given by the award shall also be binding upon a Party intervening under article 10
above insofar as it relates 1o matiers in respect of which that Party intervened. The award shall
be without appeal unless the parties 1o the dispute have agreed in advance 1o an appellate
procedure.

Article [7

Any controversy which may arise between those bound by the final decision in
accordance with article 16 above, as regards the interpretation or manner of implementation of
that decision, may be submitted by any of them for decision to the Arbitral Tribunal which
rendered it

Rules on conciliation

The conciliatioo procedure for purposes of paragraph 6 of article 20 of the Convention
shall be as follows.

Anticle /

1. A request by a party to a dispute to establish a conciliation commission in conscquence
of paragraph 6 of article 20 shal! be addressed in writing to the Secretariat. The Secretariat shall
fornhwith inform all Parties accordingly.

2. The conciliafion commission shall, unless the parties otherwise agree, be composed of
five members, two appointed by each Party concerned and a President chosen jointly by those
mermbers.

Article 2

In disputes between more than two parties, parties in the same interest shall appoint their
members of the commission jointly by agreement.



Article 3

If any appointments by the parties are not made within two mouaths of the date of receipt
by the Secretariat of the written request refeired 1o ia article 1, the Secretary-General of the
United Nations shall, upon request by a party, make those appoiniments within a further two-
month period.

Article 4

If the President of the conciliation commission bas not been chosen within two months
of the fourth member of the commission being appointed, the Secretary-General of the United
Nations shall, upon tequest by a party, designate the President within a further two-month
period.

Article 5

1. The conciliation coramissjon shall, unless the parties to the dispute otherwise agree,
determine its own rules of procedure.

2. The parties and members of the commission are under an obligation to protect the
confidentiality of any information they receive in confidence during the proceedings of the
commission.

Article 6

The conciliadon coramission shall take its decisions by a majority vote of its members.
Ariicle 7

The conciliation commission shall render a report with recoramendations for resolution
of the dispute within twelve months of being established, which the parties shall consider in
good faith.
Article 8

Any disagreerent as to whether the conciliation commission has competence to consider
a matter referred 1o it shall be decided by the commission.

Article 9
The costs of the Commission shall be borne by the parties to the dispute in shares agreed

by them. The Coramission shall keep the record of all its costs and shall furnish a final
statement thereof to the parties.



Annexe VI de la Convention de Rotterdam

(Décision RC-1/11 de la Conférence des Parties)
Reéglement d’arbitrage

Aux fins du paragraphe 2 a) de }'article 20 de la Convention de Rotterdam sur la
procédure de consentement préalable en conpaissance de cause applicable & certains
produits chimiques et pesticides dangereux qui font I’objet d’un commerce international,
la procédure d'arbitrage est la suivante :

Article premier

1. Toute Partie peut prendre I’initiative de recourir a I’arbitrage,
conformément a 'article 20 de la Convention, par notifcation écrite adressée a I’autre
Partie au différend. La notification est accompagnée de I'exposé des conclusions, ainsi
que de toutes piecesjustificatives, et indique 1’objet de 1’arbitrage, notamment les articles
de la Convention dont I'interprétation ou {’application font ’objet de litige.

2. La Partie requérante notifie au secrétariat que les Parties renvoient un
différend a {'arbitrage conformément & 1'article 20, La potification est accompagnée de la
potification écrite de la Partie requérante, de 1'exposé des conclusions et des piéces
justificatives visés au paragraphe 1. Le secrétariat communique les informations ainsi
recues a {outes les Parties.

Article. 2

IR En cas de différend entre deux Parties, un tribunal arbitral composé de
trois membres est éfabli.

2. Chacune des parties au différend nomme un arbitre et les deux arbitres
ainsi nommés désignent d’un commun accord le troisiéme arbitre, qui assume la
présidence du tribupal. Ce dernier ne doit pas étre ressortissant de {'une des parties au
différend, ni avoir sa résidence habituelle sur le territoire de 'une de ces Parties, ni se
trouver au service de ’une d’elles, ou s’étre déja occupé de 1’affaire 4 ancun titre.

3. En cas de différend entre plus de deux Parties, les Parties qui font cause
commune désignent un arbitre d'un commup accord.

4. Tl est pourvu 2 tout siége vacant de la maniére prévue pour la
nomination initiale.

5. Si les parties ne s’accordent pas sur I’objet du Jitige avant la
désignation du Président du tribunal arbitral, ¢’est ce tribunal qui le détermine.

Article 3

1. Si, dans un dé)ai de deux mois aprés la date de réception de la
notification d'arbitrage par la partie défenderesse, 1'une des parties au différend ne
procede pas & la nomination d’un arbitre, I’autre partie peut saisir le Secrétaire général de
I’Organisation des Nations Unies, qui proctde a cefte désignation dans un nouveau délai
de deux mois.

2. Si, dans un délai de deux mois aprés la nomination du deuxieme
arbitre, le Président du tribunal arbitral n'est pas désigné, le Secrétaire général de



’Orgapisation des Nations Unies procede, A la requéte d'une partie, a sa désignation dans
un nouveau délai de deux mois.

Article 4

Le tribunal arbitral rend ses décisions conformément aux dispositions de la
Convention et au droit intemational.

Article 5

Sauf si les parties au différend en décident avtrernent. le tribunal arbitral établit
ses propres regles de procédure.

Article 6

A la demande de 'une des parties, fe tribunal arbitral peut recommander les
mesures conservatoires indispensables.

Article 7

Les parties au différend facilitent la tiche du tribunal arbitra) et, en particulier,
utilisent tous les moyens 2 leur disposition pour :

a) Foumnir au tribunal tous fes documents, renseignements et facilités
nécessaires;

b) Permettre au tribunal, en cas de besoin, de citer des témoins ou des
experts et d’enregistrer leur déposition.

Article 8

Les parties et les arbitres sont tenus de protéger le caractére confidentiel de tout
repseignenoent qu’ils obtienpent & titre confidentiel au cours de }a procédure du tribunat
arbitral.

Article 9

A moins que Je tribunal arbitral o’en décide avtrement en raison des
circonstances particuliéres de 1'affaire, les frais du tribunal sont supportés a parts égales
par les parties au différend. Le tribunal tient un relevé de tous ses frajs et en fournit un
éiat final aux parties.

Article 10

Toute Partie ayant, en ce qui concemne 1’objet du différend, up intérét d'ordre
junidique susceptible d'&tre affecté par la décision peut iotervenir dans la procédure avec
le consentement du tribunal,

Ariticle 11

Le tribunal peut connaitre et décider des demandes reconventionnelles
directemnent liées a I’objet du différend.

Article 12



Les décisions du tribunal arbitral, tant sur la procédure que sur le fond, sont
prises 4 a majorité de ses membres.

Article 13

1. Si {'une des parties au différend ne se présente pas devant le tribunal
arbitral ou ne fait pas valoir ses moyens, 1'autre partie peut demander au tribunal de
pourssuivre la procédure et de rendre sa sentence. L’absence d’une partie ou le fait pour
une partie de ne pas faire valoir ses moyens ne fait pas obstacle au déroulement de la
pracédure.

2. Avant de prononcer sa sentence définitive, le tribunal arbitral doit
s'assurer que la demande est fondée en fait et en droit-

Article 14

Le tribunal pronouce sa sentence définitive an plus tard cing mois 4 partir de la
date 3 laquelle il a été créé, 4 moins qu'il estime nécessaire de prolonger ce délai pour une
période qui ne devrait pas excéder cinq mois.

Article 15

La sentence définitive du tribunal arbitral est limitée & I'objet du différend et est
motivée. Elle contient le nom des membres qui y ont pris part et la date a laquelle elle a
été prononcée. Tout membre du tribunal peut joindre 4 la sentence 1’expose de son
opinion individuetle ou dissidente.

Article |6

La sentence est obligatoire pour les parties an différend. Elle lie également toute
Partie intervenant conformément 4 I'article 10 dans la mesure on elle a trait 2 des
questions au sujet desquelles cette Partie est intervenue. Elle est sans appel, 4 moins que
les parties ne soient convenues & 1’avance d'une procédure d’appel.

Article 17

Toute contestation pouvant surgir entre les parties liées par la sentence définitive
en application de l'article 16 concernant 1'interprétation ou 1'exécution de la sentence peut
étre soumise par 1'une ou I'autre des parties & la décision du tribunal arbitral qui a
prononcé la sentence.

B. Réglement de conciliation

Aux fins du paragraphe 6 de l'article 20 de la Convention, la procédure de
conciliation est la suivante :

Article premier

1. Toute demande d'une partie & un différend visant 4 créer une commission de
conciliation en application du paragraphe 6 de 'article 20 est adressée par écrit au
secrétariat. Le secrétariat en informe immédiatement toutes les Parties.

2. La commission de corciliation se compose, & moins que les parties n'’en décident
autrement, de cinq membres, chaque partie concemée en désignant deux et le Président
étant choisi d’un commun accord par les membres ainsi désignés.



Article 2

En cas de différend entre plus de deux parties, les parties faisant cause commune
désignent les membres de la commission d’un commun accord.

Article 3

Si, dans un délai de deux mois aprés la date de réception par le secrétariat de la
demande écnite visée 3 'article premier, tous les membres n’ont pas été nommés par les
parties, le Secrétaire général de 1'Orgaunisation des Nations Unies procéde, a la requéte
d'une partie, aux désignations nécessaires dans un nouveau délai de deux mois.

Article 4
Si, dans un délai de deux mois apres la nomination du quatriéme membre de la
commission, celle-ci n’a pas choisi son Président, le Secrétaire général de ’Organisation

des Nations Unies procéde, a la requéte d'une partie, a sa désignation dans un nouveau
d¢lai de deux mois.

Article 5

. A moins que [es parties au différend n’en décident autrement, {a
commission de conciliation établit ses propres régles de procédure.

2. Les parties et les membres de la commission sont tenus de protéger le
caractére confidentiel de tout renseignement qu'ils obtiennent a titre confidentiel au cours
de )a procédure de conciliation.

Article 6

La commission de conciliation prend ses décisions a la majorité des voix de ses
membres.

Article 7

La commission de conciliation présente, dans les douze mois suivant sa création,
un rapport contenant ses recormmandations de réglement du différend, que les parties
examinent de bonne foi.

Article 8

En cas de désaccord au sujet de la compétence de la commission de conciliation,
celle-ci décide si elle est ou non compétente.

Ariicle 9
Les frais de la commission sont supportés par les parties au différend dans des

proportions dont elles conviennent. La commission tient un relevé de tous ses frais et en
fournit un état final aux parties.



Ipnnoskeane VI k PoTrepyaMcKod KOBBEHIIHH

(Pewmenue PK-1/11 Kongpepernmn Cropor)

YperyaapoBanne cCO0pos

Upasena apbaTpaxnoro pazfrpaTenscrsa

Ina nenel nyaxTa 2 a) ctathH 20 PorrepaaMcxol KOHBCHIEYN O NPOLERYpe [PEABaPHTENLHOM
000CHOBAIHOTO COMIACHS B OTHOUIEHRY OTXENBIBIX OUACHBIX XEMHYECKHX BEOIeCTH U NECTHLUMAOB B
MEXIYHAPOAHON TOProsie YCTAHAWINBACTCA CJIEAYIOWAA NPONEAYPa apOHTPOKHOr0 pasdnpaTelbeTaa.

Cmameus |

t. JTioGar Cropora MOXET oBpaTUTLCS C HCKOM O NIPOBEAEHEM apOHTPaxBorae paafrparensCcTea
COOTBETCTBRY €O crarbeil 20 nacrosmelt KoABEHIHH nyTeM MUCLMEHHOIO YBENOMIEHHA AR HMA
Apyroii CTOpoHE! B cnope. YEeoMICH e COMPOBOAIACTCH HCKOBbIM JasmaenHeM BMeCTe ¢ NoGEMH
NOAKPEUIAIOMMMH IOKYMEKTAMH ¥ B HEM H3NATaeTCH NpeaMeT apGHTPAKHOre pasbHpaTemse b,
BKJTIOYaS, B YACTHOCTH, CTAThH KOHBEALY, OTHOCHTETEHO TOTKOBAHKA HIH NPHMENCHTHUS KOTOPLIX
BO3AHK CHOP.

2. CropoHa-HCTEL YBEAOMIISET cekpeTapyaT o ToM, 910 CTOPOREI NepenaloT cnop Ha
apouTpakmoe pasbrpa1eALCTBO B COOTBETCTBIR co cTathed 20. TTRebMeHroe YBegoMnemHe CTOPOHKI-
HCTLIA CONMPOEOAKAACTCA HCKOBBIM aNENCHKEM Y ROIKPEILTSIOTHMI JOKYMERTAMY, 0 KOTOPLTX
roBopHnRock B MyukTe 1 Betue. Cexperapyar NpenpoBOKAAeT FAAYIEHHYIO TaxHM o6pa3om
ungopmMauHio Bcem CTopoHaM HacTodmelt KouBeHHs.

Cmamus 2

1. ITpu cnope Mesxay AByMst CTOPOHAMH C031aeTCR APOHTPAXHED CYR, COCIORIHH W3 TPeX
YICHOB.

2. Kaxaan w3 CTopoH & criope HazngaqaeT OXHOTO 3pBHTPA, M ABA HAIHAYEHMEIX TBKKM 00pasom
apOATpa N0 RIAXMHOMY COMNACHIO HAZHAHAIOT TPETRETO apOHTPA, BLINONHAOMETO (hy RKIAH
IMpencenarena cynr. [Npencenarens cyna He MoWeT OLITh rpaskAaHAHON 0HOH B2 CTOPOH B criope, He
MOXET HMETB CHOUM ODBITABMIM MECTOM XHTENECTAR TEPPITOPHIO OLAOHK H3 3T CTOPOH, He MOXET
HAXOAUTECA Y HAX RA cnyx(fie AITH B KaXOM-T160 AHOM Ka<eCTBE HMETh OTHOWICHIE K ITOMY feJTy.

3. [p# cnopax mexay Gonee uem gByMA CTopoHamn Te CTOPORE!, KOTOpBIE HMCIOT 06LpHH
MHTEpeC B €NOpe, N0 BIAHMHOMY COITaCHio BMECTE HalBagax0T OFHOTO apGaTpa.

4, Jhro6a% BAKAHCHS 3aNOJHIETCA COrN2CHO MPOLUCHYpe, TPENYCMOTPEURON VIS NEPBOHAYANLEAOIO
HA3AAYCHMSR,

S, EcM cTOpOHBI He JOTOBOPHIACH O MpeAMETe CRopa A0 Haskayewwa [Tpeacenarens
ApSHTPaxHOro Cyna, T0 BpeAMeT onpeaensaercs ApOUTPaXHLIM CYIOM.

Cmames 3

1. Ecsi oH2 K3 CTOpOH B cNope 1e Ba3HayastT apoiTpa B TeueHHe ABYX MECILEa noclie QAT
noxy4eHHs CTOPOHOH-OTBETARKOM yBepOMIeHHS 06 apGHTpKHOM paiSHpaTeiserse, ipyras CTopoHa
BrpaBe AHPOPMMPOBATH 06 3TOM [eHepannnoro cexpetapa Oprauwusaipy OfseaHReHHbX Hamnit,
KOTOPEI NPOM3BOAAT Ha3HAMELLHE B TEUEHHE CICYIOUIHX ABYX MeCALES.

2. Ecos 00 HCTEYERHR ABYX MECSTIEB NOCHIE HAZAAYEHHA BTOPOrs apGuTpa He RasHaveH
Tpencenarems ApGHTpaxROro Cyna, To, no MpocsBe ogHol wa CTopow, [erepuILHELE cexpeTaps
OpraghzaunH OOseaunenHbX Haun# HaznayaeT ero B TedegHe LIENYIONHX IBYX MecAalles.

Cmamys 4

ApOTPaKHBIY CYH BRHOCHT CBOH PEIIERHS B COOTBETCTBYRA C RONOKEHRAMY HACTOAIEH KOHBEHIKY H
HOPMAMH MEXTYHAPOIHOIO Npaaa.

Cmamna §

Ecng Croporst B coope He AOrOBOPHIACH 06 HHOM, APBATPEKNEM CyJl OMPEAENSET CBOB COGCTREHHEIE
TPABRJIA MPOLENYPSI.



Cmamen 6

ApGHTpaKALIH cyl MOXET, No npockbe 015041 3 CTOPOH, PEKOMEHAORATE HEOBXOMMMEIC BPCMEHNWEIE
MEpPbI JAMHTHS.

Cmamua 7

CropoHsI B COpe COREHCTBYIOT patioTe ApSRTPAXHOrO cy/a H, B 93CTHOCTH, HCNONBIYS Bce
HMEIOMMEC B HX PACIOPAOKEIBIH BOIMOMHOCTHL

a) NPCAOCTARIAIOT €My BCE OTHOCSIIMCCR K A&y AOKYMEHTEI, H'H¢0PM3U.H 10 H MaTCpHanDl;

b) B cIyHae HeoGXORIMOCTH QAIOT ebly BOIMOKHOCTS BLIANATR CBHAETENEH HIH IXCNEPTOB W
OBHAKOMHTBCA € KX NOKA33HHAMN.

Cmamna 8

CropoHm o apBHTPhI 00524881 0GeCneunBaTs XKOHPKRICHUUANLROCTL Mo00A HHDOPMaUnH, KOTOPYIO

OHM fIONYYAIOT B KOH(PHAEHILKATEROM NOPSIKE B XOAC pasGHpaTenscTna ApbuTpaxiioro cysa.

Cmames 9

Ecity ApSuTpaHbii cyn He NPHMET KHOTO PemenHs, HCXOA] H2 KOHKPEeTHLIX 06CTORTENbCTB AL,
CyneGHEIe 3epkkH pacnpenenaotes Meany CTopoHama B ¢nope nopoey. Cya persCTpHpYeT Bee
CBOH A371EPXCOL H MpexcrasngeT CTOpoHaM OKOHYaTeNMLHRG OT1eT 00 ITHX H3AEPXKKAX.

Cmamos 10

Jls0625 Cropoda, uMeomas B NMpeaMeTe Cnopa HKTepec NPaBOROrO X3apaKTepa, KOTOpbIH MoxeT ObITh
3aTPOHYT PEIEHHCM NO RETy, HMEET NPABO € COrAachs APOHTPAKTIOro Cyla yaacTBORATh B CJIyMaNHY
nena.

Cmamua 11

ApOUTPKHLIR €Yl MOXET 3aCYUNMBATSL BCTPEYEBIE HCKH, BLITEKAIOMHE HENOCPEACTBEHHO A3
NpeaMeTa enopa, A NPUHKMATE NO HHM PeImeHuSA.

Cmamust 12

Pewienus ApSiTpamoro cyaa no MpOUCAYPHSIM BONPOCAM H BOFIPOCaM CYMecTBa NPKHUMALOTCH
GONBIIYHCTEOM IONI0COM €0 LICHOB.

Cmambs 13

1. Ecnv opna 13 CTopol B cnope He apnrerca B ApOuTpaHui CyL FIIM HE MOKET BLICTYTMTS €
3aMATOA 510 CBOEMY NienTy, Apyras CTOpPOH2 MOXET NPOCHTE CYA NPOROMIMKHTE CITYMANHE H BEU4ECTH
cBoe pemenne. OtcyTcrBHE 0ZHON CTOPOHEI HUTH HEBOIMOMHOCTD €€ BAICTYRISTE C 32BHTOIT NO
CBOEMY AENY He ARAAETCA TIPENATCTBHEM /Ui pa3bnpaTenseTaa,

2. Jlo BETHECEHHA €BOEMO OKORUATETLHOIO pemeRHs APGiTpaKHELIR CYR KODKeH yOeRHTLCH B
TOM, 9TO HCK ARIACTCH GaKTHIECKY A IOPBAKIECKH 000CHOBANHEIM.

Cmames 14

Apﬁm‘paxnb[ﬁ CYA BBIHOCHT OKOBYATENLHOL PCUIEBMC B TEUEHHE NATH MECHTIEB DOCNE JATLI CBOErO
OKOHYATENBHOr0 yYpPCKACHHA, eCTK TOTLXO OH Né codTeT HeOoB X0 THMBIM NpOATATE ITOT CPOK CUIE Ba
OJIHH NEpHOoA, He Hp&BbUﬂﬁJOlﬂHﬁ NATH MECATICB,

Cmamus 15

OxoHYaTeEHOE PeUleHe APONTPKHOO Cya OTPAHHUUBACTCSA DPEIMETOM eNopa B CONpOBOXIACTCS
00BACREHREM MOTHBOB, Ha KOTOPLIX OHO 0cHOBBBAeTCA. OHO CONEPKHT KMeNna WiesoB, KOTopsIe
YI2CTBOBAJIH B €r0 NPUMSITHH, H IaTY NPAHATHA OKOHYZTENLROTO pelerur. Jlrooon wied Cyna MoXer
NPHNOMHHTL 0cOG0E MHEHHE WTH MHEHHE, PACXOAALIEECH C OKOHIATENEHBIM PELUEHNEM.

Cmamus 16

ApGHTpaKROE pemenie ARAACTCR 0b3aTeMHEIM LA CYopol B cuope. Toaxosaune
KoHupeHUMY, NAAHOE B apOHTPLKAOM PEILEHHH, TAKKE TBAACTCA 06A3aTenbHLM 1A CTOPOHL,
y4acTsylOmeH B CITYINaHNE OCNa B COOTBETCTBHA €O CTaTheH 10 BeIte, B TOH Mepe, B XaKo# 3To



KacaeTca BOMPOCOS, MO NOBOLY KoTopex Taxad CTOPOBA BEICTYNana B cyne. ApSyTpaxHoe peltesne
He NoanexHT 0OXaN0BaIHIO0, ECIIH TONEKO CTOPOHB! B CHOPE HE JOTOROPIITICE 3apanee o NPOLeAype
obucanonanys.

Cmames 17

Jlto6kie pasHOrnacHs, KOTOPhIE MOryT BOIHAKHYTE MeXTY CTOPOHAMHK, A% KOTOPbIX OKORYATENIbHOE
peutenve saiigeTcy 0632 TeBHBIM B COOTBETCTBHY CO CTaThel 16 BEILIE, OTHOCHTENLHO TOAKODANMA
HH TOPARKA BEMOTHEHH 3TOr0 Pelienus, MOryT ObiTe nepenanns necfor 13 CTOpOH Ha paccMoTpeHye
ApOUTpaKAOro cyna, KOTOPEIT BSIHEC ITO pemelHe.
Ipasuna cOrnACHETENBEOH TPOOEAYPhI

Jas uene mywkTa 6 ctatok 20 KoHpeHUMA YCTAaHABRTHBAETCH ClEXYOM2AR COMNACHTENLRAN
Tpouexypa.
Cmamux |

1. MNpoceGa oaHoH #3 CTOPOH B CNOPE O CO3NARHM COrNACHTENLHOA KOMHCCHH B COOTRETCTBHH £
myuxtoM 6 crarsk 20 UauPABAKETCs B MKCBMEHHOM Bufte cexpetaprary, Cekperapuar
HE3aMETTHTENRHO HHopMupyeT of aToM CTOpoRS!.

2, Ecau CTOPOHbI He YOTOBOPIITHCE 06 HHOM, COTNACHTENBHAA KOMHCTHA COCTOIT M3 MATH LICHOB,
W3 KOTOPAIX 182 HB3HATAIOTCR KAXJI0H JauHTepecoBaHRON CTOPOHOH, a Ipencesatens BubxpaeTca
COBMECTHO 3THMA 4NCHAMMH.

Cmaimoa 2

[Ipx criope, B KOTOPOH y4acTBYIOT 6onee IBYX CTOPOH, CTOPOHbI, HMCIOMMUe 061unk Wirrepec,
Mo B3AFMHOMY COrNACAK) BMECTE Ha3HAYAIOT CBOMX QNEHOB KOMHCCHE.

Cmamua 3

Ecns CTOpOKE He NPOXABE kakimX-~mi60 HalHadeuHi B TeTeAHE ABYX Mecales C AaTE
MOJLyeHHs CeKPETAPBATOM MHCLMEHHON NPOCEOE], 0 KOTOPOR rOBOPHTEA B cTaThe 1, To I'eHepanbHbii
cexperaps Opranuaanuy OGneguseHHEX Harvy no npocsbe 0aB0OH M3 CTOPOH NPOKR3BOAKT ITH
AA3HAYCHHA B TeICFUIE CAENYIOMAX ABYX MecAles.

Cmambsa 4

Ecnn lMpepceaatens cornscHTemBON KOMACCHR He 61Ut BBIGPaH B TEICHHE IBYX MeCALIeB
nocJie Ha3NaveHus YETBEPTOro WieHa KOMUCCRH, TO Ienepansublii cexperaps Opranyzaniu
Obwsearyeansrx Hanu¥ no npocbhe 04HOW W3 CTOPOE 11a3HavaeT [Ipeacenatens B TeHeHHe CIEAYOLINX
JIYX MECHIUES.

Crmamen 5

1. Ecns cTOpoHR B CnOpe HE JOrOBOPHIHCL 06 HHOM, COTNaCHTeNTbNAA KOMUCCHA YCTaHABIABAET
CBOM cOBCTBENHbIG NPABKAA ITPOLELYPbI.

2. CTOpORBI ¥ WieHK XOMHCCHH 06A3aHb1 06ecnesuBaTh KOHPHASHIHANBHOCTD 000U
RI$OpMaLBH, KOTOPYTO OBH MOMYYAIOT B KOHPHACHIHAILAOM MOPAJXE B X0fe paGoTst KOMACCHY.

Cmames 6

CornacuteibHan KOMHCCHA NMPKHHMACT CROH DEIIENHR GOJILbLHACTBOM FONOCOB CBOHX WICHOB.

Cmampbs 7

B TeueHue ABEHAAUATH MECAUEB C MOMEHTA CBOEIO CO3/IARYA COMNACKHTEILHAA KOMUCCHS
TPEACTaBNSET JOXNA C PEKOMEHAAWAIMH OTHOCHTENLHO paspelllEHHst GNOPE, KOTOPLM CTOPORK
NoGPOCOBECTHO PacCMATPKBAIOT,

Cmamess 8

JIro6mie paIHOrNacna OTHOCKTEILHO TOrO, KOMNETEHTHA W COTAACHTETEHAA KOMUCCHA B
BOMPOCE, HANPABNIEHHOM eff Ha pacCMOTpeHYe, YCTPAHAKTCS CaMOl KOMUCCHEI.



Cmamuva 9

Hancprckn, nonecennble XoMKCCBER, PACTIPERENAIOTCA MEXIY CTOPOHAMH CNOPA B
COfNACOBAHROH HMH Nponopoyn. KOMUCCHSE PETHCTPHPYET BCe CROH WIAEPKKH 1 NPELCTARNIET
CTOPOHAM OKONUATEBHELE 0THET 00 ITHX KINEPIKKAX.



Anexo VI de]l Convenio de Rotterdam

(Decisién RC-1/11 de la Conferencia de las Partes)

Solucién de controversias

Reglamento sobre arbitraje

A efectos del apartado a) del parrafo 2 del articulo 20 del Convenio de Rotterdam sobre
el procedimiento de consentimiento fundamentado previo aplicable a cieros plaguicidas y
productos quimicos peligrosos objeto de comercio internacional, e} proceso de arbitraje serd el
siguicnte:

Articulo 1

1. Cualquier Parte podré recwrir al arbitraje de conformidad con lo dispuesto en el
articulo 20 del Convenio mediante notificacién escrita a la otra Parte en la controversia. La
potificacién ird acompaiiada de una exposicién de la demanda, junto con cualesquiera
documentos justificativos, y en ella se definiré la cuestién que ha de ser objeto de arbitraje y se
har4 referencia especifica a los articulos del Convenio de cuya interpretacién o aplicacidn se
trate.

2, La Parte demandante notificars a la secretaria que las Partes someten la
controversia a arbitraje de conformidad con lo dispuesto en el articulo 20. La notificacién
escrita de 1a Parte demandante ird acompafiada de la exposicidn de la demanda y los documentos
justdficativos a que se hace referencia en el parrafo | supra. La secretaria transmitiré la
informacién asi recibida a todas las Partes.

Articulo 2

1. Para las controversias entre dos Partes, se establecerd un Tribunal Arbitral. El
Tribupal Arbitral estard integrado por tres miembros.

2. Cada una de las Partes en la controversia nombrard un 4rbitro, y los dos arbitros
asi nombrados designarin de comin acuerdo al tercer 4rbitro, quien asumira la Presidencia del
Tribunal. El Presidente del Tribunal no deberd ser nacional de ninguna de las Partes en la
controversia, ni tener residencia habitual en ¢l territorio de ninguna de esas Partes, ni estar al
servicio de ninguna de ellas, pi haberse ocupado del asunto en ningin otro concepto.

3. Para las controversijas entre mas de dos Partes, aquéllas que compartan un mismo
interés nombrardn un 4rbitro de comun acuerdo.

4. Toda vacante que se produzca se cubrird en la forma prescrita para el
nombramiento inicial.

5. Si las Partes oo llegaran a vn acuerdo sobre el objeto de la controversiz antes del
nombramiento del Presidente del Tribunal Arbitral, el Tribunal Arbitral determinara el objeto de
la controversia.

Articulo 3

l. Si una de las Partes en la controversia no nombra un Arbitro en un plazo de dos
meses contados a partir de la fecha de la recepcidn de la notificacién de arbitraje por la Parte
demandada, la otra Parte podra informar de ello al Secretario General de las Naciones Unidas,
quien procederd a la designacion en un nuevo plazo de dos meses.

2. Si el Presidente del Tribunal Arbitral no hubiera sido designado dentro de los dos
meses siguientes al nombramiento del segundo Arbitro, el Secretario General de las Naciones
Unidas, a instancia de una Parle, designar4 el Presidente en un nuevo plazo de dos meses.



Articulo 4

El Tribunal Arbitral emitirs sus fallos de conformidad con las disposiciones del
Convenio y del derecho internacional.

Articulo 5

El Tribunal Arbitral adoptara su propio reglamento, a menos que las Partes en la
controversia decidan otra cosa.

Articulo 6

El Tribunal Asbitral podr4, a solicitud de una de las Partes, recomendar medidas de
proteccidn basicas provisionales,

Articulo 7

Las Partes eu la controversia deberan facilitar el trabajo del Tribunal Arbitral y, en
particular, utilizando todos los medios de que disponen, deberin:
a) Proporcionarte todos los documentos, informacidn y servicios pertinentes; y

b) Permitirle que, cuando sea necesario, convoque a testigos o expertos para oir sus
declaraciones.

Anrticulo 8

Las Partes y los arbitros quedan obligados a proteger el cardcter confidencial de cualquier
informacidn que se les comunique con ese caracter durante el proceso del Tribunal Arbitral.

Articulo 9
A mepos que el Tribunal Arbitral decida otra cosa, debido a las circunstancias particvlares
del caso, los gastos del Tribunal serén sufragados a partes igusales por las Partes en 1a

controversia. El Tribunal llevara una relacion de todos sus gastos y presentara a las Partes un
estado final de los mismos.

Articulo 10
Toda Parte que tenga en el objeto de la controversia un ioterés de caracter juridico que

pueda resultar afectado por el fallo emitido podra intervenir en el proceso con el consentimiento
de) Tribunal Arbitral.

Articido 11

El Tribunal Arbitral podri conocer de las reconvenciones directamente basadas en el
objeto de la coniroversia y resolver sobre ellas.

Articulo 12

Los fallos del Tribunal Arbitral, tanto en materia de procedimiento como sobre el fondo,
se adoptardn por mayoria de votos de sus miembros.



Articulo 13

I Si unz de las Partes en la controversia no comparece ante el Tribunal Arbitral o
po deficnde su causa, la otra Parte podré pedir al Tribunal que continiie el proceso y emita un
fallo. Siupa Parte no comparece o no defende su causa, ello no impediré la continuacidn del
proceso.

2. Antes de emitir su fallo definitivo, €l Tribunal Arbitral deberd cerciorarse de que
la demanda estA bien fundada de hecho y de derecho.

Articulo 14

E] Tribunal Arbitral emitird su fallo definitivo dentro de los cinco meses a partir de la
fecha en que quede plenamente constituido, excepto si considera necesario prorrogar ese plazo
por un periodo no superior a otros ¢inco meses.

Articdo 15

Bl fallo definitivo del Tribunal Arbitral se limitara al objeto de la controversia y sera
motivado. En cl fallo definitivo figurardn los nombres de jos miembros que participaron en su
emisién y la fecha en que se emitid. Cualquier miembro del Tribunal podra adjuntar al fallo
definitivo una opinjén separada o discrepante.

Articulo 16

El fallo definitivo serd vinculaote respecto de las Partes en la controversia. También serd
vinculante para toda Parte que intervenga con arreglo al articulo 10 supra, en 1a medida en que
guarde relacidn con cuestiones respecto de las cuales esa Parte haya intervenido. No podra ser
impugoado, a meoos que las Parles en la controversia hayan convenido de antemano un
procedimiento de apelacidn.

Articido 17

Toda controversia que surja entre las Partes por el fallo definitivo de conformidad con el
articulo 16 supra respecto de 1a interpretacion o forma de aplicacidn de dicho fallo podra ser
presentada por cualesquiera de las Partes al Tribunal Arbitral que emitié el fallo definitivo para
que &ste se pronuncie al respecto.

Reglamento sobre conciliacion

El procedimiento de conciliacién a los efeclos del parrafo 6 del articulo 20 del Convenio
sera cl siguiente.

Articulo !

1. Una de las partes en una controversia enviara a la secretaria por escrito la solicitud de
una comisién de conciliacién con arreglo a lo dispuesto en el parrafo 6 del articulo 20. La
secrelaria informaré de inmediato a todas Jas Parles al respecto.

2. La comisién de conciliacion, a menos que las partes acuerden otra cosa, estars integrada
por cinco miembros, dos de ellos nombrados por cada parte interesada y un presidente elegido
conjuntamente por ¢sos miembros.



Art culo 2

Eu las controversias entre mas de dos partes, aquéllas que compartan un raismo interés
nombrarén de comuin acuerdo a sus miembros en Ja comisién.

Articulo 3

Si en un plazo de dos meses a partir de la fecha de recepeidn por )a secretaria de la
solicitud por escrito a que se hace referencia en et articulo 1, las partes no han zombrado a los
miembros de 12 comisidn, el Secretario Generzl de las Naciones Unidas, a instancia de una,
procedera a su nombramiento ¢n un puevo plazo de dos meses.

Articulo 4

Si el Presidente de 1a comisién de conciliacién no bubiera sido designado dentro de tos dos
meges siguientes al nombramiento del cuarto miembro de la comisién, el Secretario Generzl de
las Naciones Unidas, a instancia de upa parte, procedera a su designacion eq up nuevo plazo de
dos meses.

Articulo 5

l. A menos que las partes en la controversia decidan otra cosa, la comisién de conciliacién
determinar4 su propio reglamento.

2. Las partes y los miembros de la comisién quedan obligados a proteger el cardcter
confidencial de cualquier informacidn que se les comunique con ese caracter durante el
procedimiento de {2 comisién.

Articulo 6

La comisién de conciliacién tomaré sus decisiones por mayoria de votos de sus miembros.

Artleulo 7
La comisién de conciliacion redactard un informe con recomendaciones para la resolucién

de la controversia en ¢l plazo de doce meses contados a partir de la fecha de su constituciép, que
las partes examinaran de buena fe.

Articulo 8

Cualquier desacuerdo en cuanto a la competencia de la comisién de conciliacién para
exarinar }a cuestién que se le haya remitido sera decidido por Ja comision.

Articulo 9

Las partes eq 1a controversia sufragaran los gastos de la comision segun os porcentajes
que las mismas acuerden. La comisidon llevara una relacion de 10dos sus gastos y presentara a las
partes un estado final de los mismos.
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(XXVI1.14)

UNITED NATIONS NATIONS UNIES

POBTAL ADODMEES——ADRESSE rQETALL., UNITKD NATIONE, N.Y. 10017
CABLE ACDAELS—ADAKYIL TELEGRAPHIQUE- UNATIONE NEWYONK

Reference: C.N.11.2005. TREATIES-2 (Depositary Notification)

ROTTERDAM CONVENTION ON THE PRIOR INFORMED CONSENT
PROCEDURE FOR CERTAIN HAZARDOUS CHEMICALS AND PESTICIDES
IN INTERNATIONAL TRADE

ROTTERDAM, 10 SEPTEMBER 1998

AMENDMENTS TO ANNEX 11

The Secretary-Genera) of the United Nations, acting in his capacity as depositary,
communicates the following:

By decision RC-1/3 of 24 September 2004, adopted at its first meeting, held in Geneva from
20 to 24 September 2004, the Conference of the Parties to the above Convention adopted, in
accordance with the procedure Jaid down in article 8 and paragraph 5 of article 22 of the Convention,
the amendments to Annex II1.

In accordance with paragraph 5 (c) of article 22 of the Convention, the Conference of the
Parties, in the same decision, decided that “all the amendments shal} enter into force on 1 February
2005, except for the amendments made by subparagraph 1 (a) and (b) of the annex to the ... decision,
which shall epter into force on | Jannary 2006".

The texts of the amendments to Annex I in the six Janguages are transmitted herewith.

11 January 2005

Attention: Treaty Services of Ministries of Foreign Affairs and of international organizations
concerned. Depositary notifications are made available to the Permanent Missions to the United
Nations at the following e-mail address: missions@un.int. Such notifications are also available in the
United Nations Treaty Collection on the Internet at http://untreaty.un.org.
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UNITED NATIONS NATIONS UNIES

FOSYAL AOORESS——ADRESSE POSYALE UNITYED NAYIONS. H.Y. 10017
CTASLE ADDRESS—ADRESSE YELECRAPNIQUE: UNAYIDNE NEWYOAX

Référence : C.N.11.2005. TREATIES-2 (Notification Dépositaire)

CONVENTION DE ROTTERDAM SUR LA PROCEDURE DE
CONSENTEMENT PREALABLE EN CONNAISSANCE DE CAUSE
APPLICABLE DANS LE CAS DE CERTAINS PRODUITS CHIMIQUES ET
PESTICIDES DANGEREUX QUI FONT L'OBJET DU COMMERCE
INTERNATIONAL

ROTTERDAM, 10 SEPTEMBRE 1998

AMENDEMENTS A L'ANNEXE 111

Le Secrétaire général de 1'Organisation des Nations Unies, agissant en sa qualité de
dépositaire, communique :

Par la Décision RC-1/3 du 24 septembre 2004, adoptée a sa premiére réunion, tenue 2 Genéve,
du 20 au 24 septembre 2004, 1a Conférence des Parties a la Convention susmentionnée a adopté,
conformément a la procédure établie 4 1'article 8 et au paragraphe 5 de {"article 22 de la Convention, les
amendements a I’ Annexe 1.

Conformément 4 1'alinéa c) du paragraphe 5 de I'articte 22 de 1a Convention, la Conférence
des Parties a décidé, dans l2 méme décision, que “ tous ces amendements entreront en vigueur le
1= février 2005, 4 I’exception des amendements apportés au paragraphe 1 a) et b) de "annexe a la ...
décision, qui entreront en vigueur le 1< janvier 2006 ".

On trouvera ci-joint dans les six langues les textes des amendements 2 1’ Annexe I11.

Le 11 janvier 2005

Attention : Services des Traités des Ministéres des Affaires Etrangéres et organisations internationales
concernés. Les missions permanentes aupres de 1'Organisation des Nations Unies peuvent se procurer
les notifications dépositaires en écrivant par courrier électronique a I’adresse suivante :

missions@un.int. De telles notifications sont aussi disponible sur le site de la Collection des Traités

des Nations Unies a ’adresse hitp://untreaty.un.org.
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C.N.11.2005. TREATIES-2 (Annex/Annexe)

AMENDMENTS TO ANNEX III TO THE ROTTERDAM CONVENTION

AMENDEMENTS A L’ANNEXE III A LA CONVENTION DE
ROTTERDAM
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Amendments to Annex III to the Rotterdam Convention

(Decision RC-1/3 of the Conference of the Parties)

1. The following existing entrics shall be deleted:

Monocrotaphos Severel

@ (Soluble Iicruid formulations of the 6923-224 hm.rdo);s
substance that exceed 600 g active pesticide
ingredient?) formutation

(b) Parathion (all formulations - aerosols, | 56-38-2 Severely
dustable powder (DP), emulsifiable hazardous
concentrate (EC), granules (GR) and pesticide
wettable powders (WP) — of this formulation
substance are included, except capsule
suspensions (CS))

© Crocidolite 12001-28-4 | Industrial

2. In the first colurn, the entry for “2,4,5-T" shall be replaced by “2,4,5-T and its salts and
esters’.

3. The following entry sball be listed in the three columas afier the entry for “Aldrin™:
Binapacryl 485-314 Pesticide

4. The following entry shall be listed in the three columns after the entry for “Dieldrin™:

Dinitro-ortho-creso) (DNOC) 534-52-1  Pesticide
and its salts (such as ammonium 2980-64-5
salt, potassium sall and sodium sal) 5787-96-2

2312-76-7

5. Ip the first column, the entry for “Dinoseb and dinoseb salts” shall be replaced by
“Dinoseb and its salts and esters™.

6.  The following entries shall be listed in the three columns afler the entry for “1,2-
dibromoethane™

Ethylene dichloride 107-06-2  Pesticide

Etbylene oxide 75-21-8 Pesticide

7. The following entries shall be listed in the three columns after the entry for “Mercury
compounds*':

Monocrotophos 6923-22-4 Pesticide
Parathion 56-38-2 Pesticide

8. In the first colump, the entry for “Pentachloropbenol” shall be replaced by
“Pentachloropheno! and its salts and esters™.




9.  The following cotries shall be listed in the three columns after the entry for
“Pentachlorophenol™:

Toxaphene 8001-35-2 Pesticide

Dustable powder formu)ations Severely

containing a combination of? hazardous

— Benomyl at or above 7 per cent, 17804-35-2 pesticide

— Carbofuran at or above 1563-66-2 formulation
10 per cent, and

~ Thiram at or above 15 per cent 137-26-8

10. In the first column, the entry for “Methyl-parathion (emulsifiable concentrates (EC) with
19.5%, 40%, 50%, 60% active ingredient and dusts containing 1.5%,2% and 3% active
ingredient)” shall be replaced by “Methyl-parathion (emulsifiable concentrates (EC) at or above
19.5% active ingredient and dusts at or above 1.5% active ingredient)”.

11.  The following entry shall be listed in the three columns afier the entry for “Methyl-

parathion’™
Asbestos:
— Actinolite 77536-66-4  Industrial
— Anthophyllite 77536-67-5  Industrial
— Amosite 12172-73-5  Industrial
- Crocidolite 12001-284  Industrial
— Tremolite 77536-68-6  Industrial

12. The following entries shall be listed in the three columns after the entry for
“Polychlorinated terphenyls™:

Tetraethyl lead 78-00-2 Industrial

Tetramethyl lead 75-74-1 Industral

13. In tbe second column of the entry for *2,4,5-T”, “93-76-5" shall be replaced by “93-76-
5*", in the second column of the entry for “Dinoscb and dinoseb salts”, “88-85-7" shall be
replaced by “88-85-7*"; in the second column of the entry for “Pentachlorophenol”, “87-86-5"
shall be replaced by “87-86-5*"; and the following footnote shall be inserted at the cod of
Annex III:
* Only the CAS numbers of parcnt compounds are Jisted. For a list of other relevant CAS numbers, reference may be
made to the relevant decision guidance document



Amendements a ’Annexe III de 1a Convention de Rotterdam

(Décision RC-1/3 de la Conférence des Parties)

1. Les rubriques suivantes sont supprimées :
| a) Monocrotopbos (formulations liquides 6923-22-4 Préparation
solubles de la substance qui contient plus de pesticide
600 g de principe actif par litre) extrémement
dangereuse
b) Parathion (toutes les préparations — aérosols,| 56-38-2 Préparation
poudres pour poudrage, concentrés pesticide
émulsifiables, granulés et poudres extrémement
mouillables A Pexception des suspensions en dangereuse
capsules)
) Crocidotite 12001-28-4 | Produit 4 usage
industriel
2. Sur la premiére colonne, remplacer la rubrique « 2,4,5-T » par « 2,4,5-T et ses
sels et esters »
3. La rubrique suivante figurera, sur trois colonnes, sous la rubrique « Aldrine » ;
| Binapacryl | 485-31-4 |{ Pesticide ]
4, La rubrique suivante figurera, sur trois colonnes, sous la rubrique « Dieldrine » :

Dinjtro-ortho-crésol (DNOC) et ses | 534-52-1 Pesticide
sels (tels que le se] d’arnmonium, le | 2980-64-5

sel de potassium et le sel de 5787-96-2
sodium) 2312-76-7
5. Sur la premiére colonne, remplacer la rubrique « Dinoseb et sels de dinoseb »

par « Dinoseb et ses sels et esters ».

6. Les rubriques suivantes figureront, sur trois colonnes, sous la rubrique
« Dibromso-1,2 éthane » :

Dichlorure d'éthyléne 107-06-2 Pesticide
Oxyde d'éthyléne 75-21-8 Pesticide
7. Les rubriques suivantes figureront, sur trois colonnes, sous la rubcque

« Composés du mercure » :

Monocrotophos 6923-22-4 | Pesticide
Parathion 56-38-2 Pesticide
8. Dans la premiére colonne, remplacer la rubnique « Pentachloropbénol » par

« Pentachloropbénol et ses sels et esters ».



9. Les rubrigues suivantes figureront, sur trois colonnes, sous la rubrique
« Pentachlorophénol » :

Toxaphéne 8001-35-2 | Pesticide
Formulations de poudres pour Préparation
poudrage contenant un méjange : pesticide

- de bénomyle a une concentration 17804-35- | extrémement
égale ou supérieure & 7 % 2 dangereuse

- de carbofurane a une
concentration égale ou supérieure 2

10 % 1563-66-2
- de thiram & une concentration
égale ou supérieure a 13 % 137-26-8
10. Dans la premiére colonne, remplacer la rubrique « Méthyle parathion

(concentrés émulsifiables (CE) comprenant 19,5 %, 40 %, 50 % et 60 % de principe actif
et poudres contenant 1,5 %, 2 % et 3 % de principe actif) par « Méthyle parathion
(concentrés émulsifiables (CE) comprenant 19,5 % ou plus de priacipe actif et poudres
contenant 1,5 % ou plus de principe actif) ».

1. La rubrique suivante figurera, sur trois colonnes, sous la rubrique « Méthyle
parathion » :

Amiante :
Actinolite 77536-66-4 | Produit & usage
Anthophyllite 77536-67-5 | industriel
Amosite 12172-73-5 | Produit & usage
Crocidolite 12001-28-4 | industriel
Trémolite 77536-68-6 | Produit a usage
industriel
Produit a usage
industriel
Produit & usage
industriel
12. Les rubriques suivantes figureront, sur trois colonnes, sous la rubrique

« Terphényles polychlorés :

Plomb tétraéthyle 78-00-2 Produit a usage

industriel
Plomb tétraméthyle 75-74-1
Produit a usage
industriel
13, Dans la deuxiéme colonne de la rubrique « 2,4,5-T », remplacer « 93-76-5 » par

« 93-76-5* »; dans la deuxiéme colonne de la rubrique « Dinoseb et sels de dinoseb »,
remplacer « 88-85-7 par « 88-85-7% »; Dans la deuxiéme colonne de }a rubrique

« Pentachlorophénol », remplacer « 87-86-5 » par « 87-86-5* »; et |a note suivante sera
portée a la fin de ' Annexe IT.

* Seuls les numéros du service des résumés analytiques de chimie des composés
parents sont indiqués. Pour avoir une liste des autres numéros appropnés du service des



résumés analytiques de chimie on powrs se référer au document d’orientation de décision
pertinent.



a) | Mouokporopoc (pacTropHMBIC 6923-224 Ocob60 onachui
YWIKAE COCTABk! BEMECTRA C NECTHLMIHRIN COCTaB
CORepX)aHHEeNM aKTHBHONO
BMIpelMesTa, Npepbiuaomvm 600 r/i)

b) | [Maparron (BKInNoYEHE! BCE COCTADhL 56-38-2 Ocob0 onacHbI
JAHHOTO BEWECTRA - A3POIOIH, NECTHURIHEIT COCTaB
pacneUeMuie nopomky (PIT),
IMyImLIApyeMale korueHTpatht (OK),
rpanynsi () u cMaunBaeMsle ITOPOLUIKH
(CIT), kpoMe cycnenzkH B Kancynax
(€K

¢) | Kpoxunonur 12001-284 TpoMbIINEHHBIH
XHMBKaT

B nepBoit kononke 3nement "2,4,5-T" 3aMenserca aneMenToM "2,4,5-T, ero cony H adypal”.

[Tocne 3semenTa "ambapiA” B TPEX KOJIOHKAX BRIMOYAETCA CISAYIOUIH DJIEMEHT:

Bunanaxpun 485-314 Uectvusra
4. Tlocne anementa " DILAPHH" B TPEX KOTIOHKaX BKIMOYAETCS CJIeXY10UIHH INEMERT:
Iumurpo-opmo-xpeson (QHOK) n ero | 534-52-1 [MecTunug
CONy (Takne Xax COM aMMONEA, XA | 2980-64-5
H HaTpua) 5787-96-2
2312-76-7
5. B nepBoil KOROHKE 3NEMENT "JHHOCEO ¥ COTH ANHOCEGA" 3aMEHABTCR IIEMENTOM "IMIHOCED,
€ro com H 3pupel”.
6. Mocne anementa "1,2 anbpomeran” B TPEX KONOAKAX BIITIOHAIOTCA CNICAYIOUIHE 3N1EMEHTh:
OTHIEHARKAOPUI 107-06-2 Mectrunn
OTAREHOKCHA 75-21-8 Nectamin

[Mocne 3neMeHTa "CoeaRHEHHS PTYTH" B TPEX KOJNOAKAX BIUTIONAIOTCS CETYIOIHME 3JIEMEHTRI:

Monoxkpotodoc 6923-22-4 Mecrisuna
Tapatrou 56-38-2 Necniinn

8. B nepsoii xononke s3neMenT "nentaxopdenon” 3ameHseTcs 3eMeHTOM " NEHTAXIIORGEHO,

ero com H adupst”.

9. [Mocne anemenTa "nenTaxyiopdeHON” B TPEX KONOHKAX BKJDOYAIOTCS ClledyIODIse dNeMEHTRI:
Tokcades 8001-35-2 MectHix
Pacrmiraembie NOPOLUKORBLE COCTABL, Ocob0 onacHmiit
cofepxamye KOMOHAALTIO: NeCTHUAIHDIA COCTaB

- Gegomnna, koBleHTPAIRA T i
6onee NpoueATOB 17804-35-2




- THpamg, komuerTpanus 15 wrm Gonee | 137-26-8
[IPOLERTOB

10. B nepeoy KONOHKE MEMEHT "MeTHIMapatHOH (dMynbrHpyembie kosuenTpars (3K) ¢ 19,5-,
40-, 50-, 60-NPOLENTHEIM COAEPXAHNEM AKTHBHOTO HHIPEIHENTA B FIOPOILKONLIE COCTARK ¢ 1,5-, 2- 1
3-NpOLENTHBHIM COlEPKAHVEM SKTHBHOTO KHIPEAHERTA)" 3aMEHAETCA MIEMENTOM "METHITIAPaTUOH
(aMynbrupyemsle koHuenTpath (OK) ¢ cofepxanieM akxTHBHOTO HHTpeaRenTa 19,5 wnw Gonee
NPOUEHTOB H NOPOMKOBRIE COCTABLI ¢ COIEPXAHHEM S8XTHBHOIrO KHTpeanerTa 1,5 wiu Gonee
NpoUeHTOR)".

11 Tocne anemenTa "MeTHINAPAaTHOH" B TPEX KOJIOHKAX BXJMOYALOTCA CJIEKYI0IME JNEMEHTHI:
®opumu acbecra: [TpoMbliLTes AR
77336-66-4 XHMHKET
- aXTHHONMT
- anToprILIIT 77536-67-5 {TpoMbitLIeHH bt
XHMAKKET
- AMO3HT 12172-73-5 [TpoMbULUIEHHbIK
XHMHKKAT
- KDOKBAOMIT 12001-28-4 fTpoMbloNeREbIxK
XHMHKAT
- TPEMONHT 77536-68-6 [TpoMbrmnes i
XHMBKAT
12 Tlocne anemMeHTa "NMONHXIOPHPOBAHHBIE TEPIPEHHTB!"” B TPEX KOJIOHKAX BKITIOUANNTCA
CNEIIY O TIAC INEMENTLI:
TetpasTuicBinell 78-00-2 TIpOMBIUNEHHBIH
XKMHKaT
TerpameTHACRHHEY 75-74-} TTpoMEiumesHE
XHMUBKET
13. Bo eropoit konowHxe 3nemenTa "2,4,5-T" "93-76-5" 2amenserca Ha "93-76-5*"; o BTOpoM

KOTNOKKE 3f1eMeATa "IHHOCEH v conk aHAoceba"” "88-85-7" samenserca Ha "88-85-7*"; ro nTopov
KOJIOHKeE 3eMenTa "nedraxnoppenon” "87-86-5" samengerca Ha "87-86-5*"; npy 3TOM B KoATe
npynoxenna I pobaniaeres cnexylouiee NpyuMesanHe:

¢ Homepa KAC npuBeneHs! TONbKO Ad HCXOMHEIX COCARHEHHH. Cnucox apyrux
cooTBETCTBYIOMHX HOMepoB KAC MOXHO HANTA B COOTBETCTRYIOLIEM ZOKYMEITTE JUiA
CODERCTBHA IPHHATHIO PELICHHR.



Enmiendas del anexo II1 del Convenio de Rotterdam
(Decisién RC-1/3 de la Conferencia de las Partes)

1. Se suprimen las inscripciones siguientes:

[Ta) Monocretophos (formulaciones liguidas 6923-224 Formulacién
solubles d¢ 1a sustancia que sobrepasen los plaguicida
600 g/1 de ingredientc activo) exremadamente
peligrosa
b) Paratidn (e incluyen 10das las 56-38-2 Formulacidén
formulaciones de csta sustancia - acrosoles, plaguicida
polvos secos (PS), concentrado extremadamentc
cmulsificablc (CB), granulos (GR) y polvos peligrosa

bumedecibles (PH) - cxcepto las
suspensiones en cépsula (SC))

c) Crocidolita 12001-28-4 Industrial
2. Bn la primera colupwna se sustituye 12 inscripeidn “2,4,5-T por *2,4,5-T y sus sales y
esteres”.
3. En las tres columnas que siguen a la inscripcidn “Aldrina™ se incluira la inseripeién
siguiente:
Binapacril 485-31-4 Plaguicida
4. En las tres columnas que siguen a la inscripcién “Dieldrina™ se incluir 12 inseripeién
siguiente:
Dinitro-orto-cresol (DNOC) 534-52-1 Plaguicida
y sus sales (como las sales de 2980-64-5
amonio, 5787-96-2
potasio y sodio) 2312-76-7
5. En [a primera columna, la inscripcion “Dinoseb y sales de dinoseb™ se sustimye por
“Dinoseb y sus sales y esteres™.
6. En las tres columnas que siguen a la jnscripcién “1,2 dibromoetano” se incluirdn fas
inscripciones siguientes:
Dicloruro de etileno 107-06-2 Plaguicida
Oxido de etileno 75-21-8 Plaguicida
7. En las tres columnas que siguen a 12 inscripcidn “Compuestos de mercurio” se incluirdn
las inscripeciones siguientcs:
Monocrotofos 6923-224 Plaguicida
Paratién 56-38-2 Plaguicida
8. En la primera columna, 1z inscripcién “Pentaclorofenol”™ se sustituye por
“Pentaclorofenol y sus sales y esteres™.
9. En las tres columnas que siguen a la inscripcién “Pentaclorofenol™ se incluirdn las
inscripciones siguientes:
Toxafeno 8001-35-2 Plaguicida
Formulaciones de polvo seco que Formulacién
contengan una combinacién de: plaguicida
- Benomil al 7% o superior, 17804-35-2  extremadamente
— Carbofurano al 10% peligrosa
o superior, y 1563-66-2

— Tiram al 15% o superior 137-26-8



10. En la primera columna, )a inscripcion “Metil-paratidn (concentrados emulsificables (CE)
con 19,5%, 40%, 50%, 60% de ingrediente activo y polvos que contengan 1,5%, 2% y 3% de
ingrediente activo)” se sustituye por “Metil-paratién (concentrados emulsificables (CE) al 19,5%
o superior de ingrediente activo y polvos al 1,5% o superior de ingrediente activo™.

11. La siguiente inscripcién se incluird €n las tres columnas que siguen a la inscripcidn
“Melil-paratién™

Asbestos:

- Acftinolita 77536-66-4  I[ndustrial

— Antofilila 77536-67-5  Industrial

- Amosita 12172-73-5  Industnial

— Crocidolita 12001-28-4  Industrial

— Tremolita 77536-68-6  I[ndustrial
12. En las tres columnas que siguen a la inscripcién “Terfenilos policlorados™ se incluirén
las inscripciones siguientes:

Tetraetilo de plomo 78-00-2 [ndustrial

Tetrametilo de plomo 75-74-1 Industrial

13. En la segunda colurmna de la inscripeion “2,4,5-T7, se sustituird “93-76-5" por
“93-76-5*"; en la segunda columna de la inscripcién “Dinoseb y sales de dinoseb™, se susttuira
“88-85-7" por “88-85-7*"; en la segunda columna de 1a inscripeién “Pentaclorofenol, se
sustituird "87-86-5" por “87-86-5*”, y se insertar4 la siguiente nota al pie de pagina al final del
anexo 1I:

. Solo (iguran los nameros de los compuestos madre del CAS. Para obtener una lista de otros
numeros pertincafes del CAS puede acudirse al documento de orientacién para la adopcidn de decisiones
pertinente.
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